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ROUSE OF THE PEOPLE 

Saturday, 20th December, 1952. 

The House met at a Quarter to 
Eieven of the Clock. 

[MR. DEPUTY-SPEAKER in the Chair] 

Shri Telkikar (Nanded): On a point 
of order. 

Mr. Deputy-Speaker: The proceeds 

ings have not started. What is the 
;point of order? 

Shri Telkikar: Before the proceed
ings start, the Marshal comes and ad
-dresses hon. Members as "Members". 
According to conventions, practice and 
procedure in the House of Commons, 
-even the hon. Speaker addresses the 
Members as· "hon. Members". Here, 
the Marshal comes and says "Members". 
It sounds like a class teacher announ
dng the arrival of a Headmaster by 
saying "boys, stand up". Either he 
should avoid addressing or simply say 
about the arrival of the Chairman or 
the Speaker. If he at all wants to 
address. he may say "Hon. Members"' 
<>r"irT'f'l'T'l'�.:-r, � �it1" 

Mr. Deputy-Speaker: I fully appre
ciate the hon. Member's point of order. 
There is no point of order in this. 

However, I do feel that hon. Members 
must be addressed as "Hon. Members" 
but I understand the practice in the 
House of Commons is to say "Members 
of Par1iament, so and so". However, 
I would like to go a little further and 
advise the Marshal to always prefix 

. Members by the word "Honourable" 
it it is m English and "i:rr,:r;ftif" if. it i• 
in Hin.di. It does not matter _if it 
is used to me or not. 

360 P.S.D. 

1881J 

ORAL M{SWERS TO QUFSTIONS 
Short Notice Questions and Answem 

ARREST OF DR. BHAGWANDAS 
GURBUXANI 

Shri Gidwani: (a) Will the Prime 
Minister be pleased to state whether 
Dr. Bhagwandas Gurbuxani, a promi
nent social worker who was working 
in the Evacuation Camp at Karachi 
under the High Commissioner for 
India in Pakistan, has been arrested 
by the Pakistan Government; and 

( b) if so. whether any inquiry has 
been made by the Government of lwlia 
from the Government of Pakistan as 
to what were the reasons of his arrest? 

The Prime Min:.ster (Shri Jawahar
lal Nehru): (a) Dr. Bhagwandas Gur
buxani" was arrested we are informed 
by the Pakistan authorities on the 
22nd November, 1952. Dr. Gurbuxani 
ceased to have any connection with 
the Evacuation Transit Camp at 
K6rachi "from the 1st September, 
1952. 

(b) No enquiry has been made from 
the Pakistan Government. 

PAKISTAN SECURITIES 
Shri L. N. Mishra: (a) Will the 

Minister of Finance be pleased to 
state whether Pakisan securities and 
shares are held by Indians? 

(b) If so, what is the amount and 
description of these securities and 
shares? 

( c) Is there any ban on their 
export to Pakistan? 

(d) If so, are the Indian holders of 
such securities and shares stand to 
lose as a result of this ban? 

(e) If so, what is the extent of the 
toss thereof? 

(f) Has any representation been 
made to Government for permission to 
export these s� ·1$11 shares? 

(g) If so, wfiil ��� was taken by 
�vernmeet '1* the matter? 
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TIie Mliaisi&r of Fbwace (Shrl C. D. 
Deshmakb): (a) Yes, Sir. 

(b) Government have no imorma
tion. 

(c) The export of securities and 
shares from India requires the permis
sion of the Reserve Bank of India as 
web exports involve transfer of capi
tal 

(d) and (e). Since the Pakistan a u 
thorities do not allow repatriation of the 
sale proceeds of :Pakistan �P.curities 
and shares to India, the question of 
loss as a result of the restriction on 
export of securities and shares to 
Pakistan does not airse. 

(f) and (g). Yes, Sir. Exports of 
shares and securities have been agreed 
to in certain cases. 

Sbrl L. N. Mishra: In connection 
with the reply to part (c) of the ques 

tion, may I know the number of·cases 
in which the Government have agreed 
to transfer? 

Sbri C. D. Deshmukb: The number 
is ftve. The names are:-I will also 
mention the amounts-

(1) D r .  B .  R. Chatterjee, Principal. 
Meerut Colleg-Rs. 30,300 
face value (This is Pa.kistan 
rupees). 

(2) Messrs. United Eastern Agen
des Limited, Bombay-Rs. 
26.38,500 face value of Rs. 
100 each. 

(3) Shri Gaindamul Sethi-
Rs. 1,800. 

(4) The United Bank of India Ltd. 
Rs. 30,00.000 expressed in 
terms · of Indian rupees. 

(5) Ganesh Flour Mills Limited, 
Delhi-Rs. 15,00,000. 

Of these, No .  4 was a special banking 
transaction which was agreed to by 
the Reserve Bank of India as well as 
the State Bank of Pakistan. It was 
intended to serve as assets for the 

United Bank of India Limited in 
Pakistan. 

Sbri L. N. Mishra: May I know 
what are the criteria for permitting 
sueh transfer? 

Shri C. D .  Deshmuh: The criteria 

are: (1) that there is a genuine dis
tress experienced by the holder; (2) 
that the holder has not recently ac

quired the securities as part of a s�u-
1atlve deal; (3) the value of the Indian 
securities in terms of the market value 
in India bears at least rouehly the 
rate of I · 44. i.e., the offidal rate of 

exchange between Indian and Pakis:.ani 
rupees, to the market value in Pakis

tan of the Pakistani securities export-

ed; and (4) · the transaction is carried 
out under the superv1s1on of the· 
Reserve Bank of India or authorised 
dealers. 

Shri L. ·N. Mishra: May I know 
_ whether the Government of India stand 

to lose if Pakistani securities and 
shares which are held by Indians are 
allowed to be exchanged at official 
exchange· rates with Indian shares and. 
securities held by Pakistan nati.onals? 

Shri C. D. Deshmukh: We are not 
sure of the exchange .  Certainly, on. 
our side there will be exnort of capital, 
and there is no guarantee that on their 
side, Pakistan would allow of the ex-· 
port of our securities to India. and. 
therefore, return the capital. 

Pandit Tbakar Das Bbarpva: Whal 
is ·  the objection of the Government. 

if there is an exchane:e between P a k 
istan securities and Indian securities, 
as well as in regard to the shares of 
the .respective companies on both 
sides? There is no financial loss to 
the Govei:nment as such. 

Shri C. D. Deshmulth: That is why· 
I said exchange was agreed to. 

,Sardar Bukam Slnp: Did the Gov
ernment ever up to this lime try to 

· assess the value of Pakistan securities . 
held by Indians here? 

Shri C. D .  Deshmakh: There iS' 
some kind of estimate which is includ
ed in the census prepared by the Re-· 
serve · Bank of India's liabilities and 
assets. According to that estimate,. 
shares and debentures in Pakistan 
companles held by Tndian , natlona� 
were reported to be about Rs. 193 
lakhs as on 30th June, 1948. 

Sardar Bakam Slncti: Are the values· 
of these securities and shares much 
lower in India than the rates preva
lent in Pakistan? 

Shrl C. D. Desbmutli: That is my 
impression. 

Sard.ar Rukam Slnp: Is the Gov
ernment aware that on account of thiit 
ban. the Indians who are holding these 
securities or shares are compelled to 
sell them to Pakistanls, at SO ner cent. 
rate, and they smuggle them to 
Pakistan and get the full value, 
and that on this count, India 
is losing several lakhs of rupees? 

Shri C. D. Deshmukh: They need not 
sell, because Pakistan allows the re
mittance of either dividends or 
interests. 

Sardar Bukam Slqb: Is the Gov
ernment ·aware and has · any fact come 
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-to the notice of the Government that 
Indians here are compelled to sell them 
to those persons wno smuggle them 

-ao Pakistan and eet the full value? 
Shri C. i>. lksbmukh: I do not 

Jtnow of anythine that compels people 
"to sell 

Sardar Hukam Sine:.: Because there 
.is a ban, no Indian would be prepared 
1.o buY it, and so they have to sell 
them to those ,persons who smuggle 

1hem to Pakistan and eet the full value 
�re? 

Sltri C. D. Deslunakb: That is right, 
Sir, an.cl that is what we are trying 
to avoid � several representa
tions have been made by share brokers 
and others 'who are wlUine to buy 
them. and that ls why . we do not 
allow them to be exported. 

8ardar Bukam 8-&'II: Has Pakistan 
�been . consulted on this question, 
� ft7 whether · it is prepared to have 
an exchanee, or has the Reserve Bank 
made any attempts to get these ex

changes? 
Sbri C. D, Desliaakh: ThMe are 

bound up with the eeneral question 
of financial settlement between India 

.and Pakistan. I am not aware or 
-whether this issue has been raised 
separately and specitically with Pak
istan. 

Sardar Rukam Slnclr. Is the Gov 
�ent now prepare<i to take up this 
question with Pakistan. or advise the 
Beserve Bank to look into this que!;
tion, because India is suff�ring a 
great loss on tnis? 

Sbri C. D. Desbmukh: We are not 
au1Tering any loss, a� far as I am aware. 

Sbri N. C. Chatf,erJee: Is it a fact 
tbat Pakistan nat�als are permitted 
to export Indian securities held by 

them to India? 
Shrl C. D. Desbmakb: By the Gov

-,iment of Paltistan? 

Sbri N. C. Chatterjee: · Yes. and 
there is no difficulty created by your 
Government. 

Sbri C .  D. Desbmukli: To their im
port here? Certainly, if capital is 
-coming to this country, it would not 
i>e In uor interev to stop it. 

1'fr. Deputy-Speaker: Is Pakistan 
11utting a ban on that? 

Shri C. D. Deshmukb: If Pakistan 
Ill permittine the export of these secu
rities to India, it is n·o� !� 9ur interest 
to stop them, 

Sardar Hulwa Sillp: Is there 11113P' 
idea of the amount of Indian securi
ties held by Pakistanis there? 

Sbrl C. D. Desb-.ukh: That we haft 
not cot. 

Sliri A. N. Vldyalauar: How maoi, 
Pakistani securities since 27th Fehr. 
ary IY51 standine on our resisters in  
different Treasuries of  India b.,,. 
changed enfacement, indicating their 

transter from India to Pakistan.? 

Sllrj C. D. Deshaukh: I requfnt 
notice for that question. 

Sllrl T. N. Slqb: What were the , 
special distress considerations wbieh 
indµced the Government to pennjt tbe 
export of securities by two of the � 

vate firms mentioned in the hon. Min
ister's statement earlier! 

Sbrl C. D. Desbmukh: One related 
to the United Bank of India Limited. 
The Bank held funds on behalf of its 
Pakistan branches, and since remi\
tance would have involved the Bank 
in heavy loss. permission was granted 
with the concurrence of the State Bank 
ol Pakistan, for the export of the 
Pakistani securities for th" purpose. 
As regards Messrs. United Eastern 

A&encies Limited, Bombay, the partic:o
lars are that the exchan11e of 26,385 
share� of the Karachi E1ectrir. SuIJP17 
Corpor .. tion held by the United Eastern 
A&encies Limited, Bombay, as mana
ging agents of the firm, was permitted. 
The firm had placed these shares 
against the overdraughts and loana 
that they had taken, and sint'e the 
creditors were insisting on immediate 
payment of these, and since the latter 
could not dispose of these shares in 
India they wanted permission to ex
change these shares aeainst I�dian 
shares and securities held by Palo� 
authorities. The Reserve Bank advised 
us to allow exchan11:e after .confirming 

that the conditions of exchange are 
satisfactory, that is to say. that the 
exchange took olace arthe official ruoee 
rate, and the -shares and securities 
bought in exchanite ate subj� to the 
approval of the Reserve Bank._ 

Sbri T. N. S�b: What about the 
Ganesh Flour Mills of Delhi? 

Sbrl C. D. Deshmukb: The particulars 
are that permission was · asked for 
floating a new company in Pakistan, 
the Lyallpur Industries, Lyallpur, ovt 
of the assets or the two former fac
tories there. Permission to sell and 
export shares later to Pakistan 
nationals has been granted-I under
stand that this case is not yet con., 
plete-as the Indians fin(! gre11t dlffl-
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·e11lties in operating the factories iri 
Pakistan without Pakistan partici
pation. 

l'aacllt Thakur Das Bbarpva: Is it 
Dot a fact that Pakistan has withdrawn 
the ban. on export of securities under 

Section 13(2) of the Foreign Exchange 
Regulations Act? 

Sllri C. · D. Desbmukh: I am not 
aware. I will make inquiries. 

Sbri A. N. Vidyalankar: Has any 
attempt been made under Section 19 . 
of the Exchange· Control Act, to get all 
the Pakistani shares and securities 
declared by the public? 

Sbri C. D. Deshmukh: No, Sir. 
Sllri A. N. Vidyalankar: Why has 

110 such attempt been made? 
Shri C. D .  Deshmukb: I have to look 

into the papers to see whether this 
matter was considered at all. 

Sbri Joachim Alva: In the cases of 
transfer of securities referred to by 
the hon. Minister, when these holders 
registered their claims, was it · done 
immediately after the Partition. or only 
recently? • 

Shri C. D. Deshmukh: I want notice. 
Pandit Thakur Das Bhargava: Is the 

Government aware that the people of 
India are undergoing a great loss 
because the export of securities is not 
allowed under " the ban? 

Shri C. D. Deshmukh: I do not see 
bow they would suffer a loss, because 
they are not due for payment and 
maturity yet, and they get dividends or 
Interest. 

PaaclH Thakur Du Bharpw: It 
ti.ey sell the securities here, they get 
only half the price, · whereas If they 
sell in Pakistan, they would get double 

the price ... . 
Sbri C. D. Deshmakh: They need 

not sell at all. 

PullCHASE OF RAW RUBBER BT 

MAN11FACTURERS 

Shri A. M. Thomas: Will the Minis
tet' ot <1em-ee and Inclutry be 
plea.sed to state: (a) whether the Dun
lop Rubber purchasing department has 
suddenly stooped ourchasing raw rub
ber from 10th December 1952, in 
Kottayam, the greatest production 

eentre of raw rubber in India; 
(b) whether Government are aware 

that the price has Mnseouer.tly n>eord
ed a fall to the extent of Rs. 15/· for 
�OIi lb�- � �· ltQ1,U'S; 

(c) whether Government are watch" 
ing the move of the manufacturers to 
defeat Government's recent increase in. 

,the price of raw rubber; 
(d) whether Government are aware 

that the financial equilibrium of 
Travancore-Cochin State would be con
siderably affected by this develop.. 
ment in the rubber market; and 

(e) what steps Governt'l)ent propose 
to take to meet the situation. 

The Minister · of Commeree and Ia
clastry (Shri T .  T. Krishnamacbad): 
I dealt with this matter on the other 
day, when the question of an adjourn
ment motion was raised. and I eave 
some information in answet· tn parts 
(a) and (d) of the question:.. • 

I would like io say that the problem 
of accumulation of rubber etocks in 
South India, at this time of the year, 
has been a ·recurring feature, beca:tise, 
as the hon. member knows, durin� the 
months of September and Decet'!ber, 
production is usually high, while the 
offtake remains more or less at the 

normal level. The two main factories 
which cosume a • major quantity of 
rubber produced in the cir,mtry are 
Dunlop Rubber Company and Firestone 
TYre and Rubber Company. Stocks 
held by them at the end· of November 
1952 in the aggregate has been t 70a 
tons. Rubber acquired by·other manu
facturers during November 1952 has 
been 1214 tons. The stocks during 
November-December last year. were 
1335 tons. and 1744 tons rc�pcrtively. 
That is between these two tyre com
panies and other rubber manu
facturers. 

Government understands that the 
Dunlops have purchased about 730 Iona 
during November, and· 590 tons during 
December 1952, of which 70 tons were 
bought- duriOJt the cnrrent week_ 

During 1952, they have bought 731t 
tons of indigenous rubber and import
ed only 1363 tons, as aeainst 6191 tons 
and fl03 tons respectively during 1951. 
Their . closing stocks this year are ex
pected to be 1512 tons as against 734 

tons last year. Government was advised 
that the producers were not willing to, 
sell rubber before Government an
nounced the price increase with the 
result that the Dunlops had to arrange

for some imports. They have, however, 
not placed any indent for import after 
25th October 1952, an<l it :ippears that 
this company does not intend to uti
lise the balance of the licence held by, 
them for import.ation nf rut>her. Ac
cording to the latest information. the· 
tyre com9anies have not stopped' our-· chasinc this_ month despite their hav

ing excess stocks. Dunlops, howe'Vtt'� 

' 

.. 
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are closme down for ten ,days in. December tor stock-takmg. Normally, 
they keep six w.eeks' stocks as reserve, 
·whereas they have at present reserve 
stocks to cover ten weekS. 

In reg:ird to the Firestone Tyre & 
Rubber Co., accordin& to the latest 
fl6ures received, out of the total allot
ment of 950 tons for the months of 
November· and December, they have 
already purchased 884 tons and they 
expect to purchase the balance of 66 
tons before the end of this month. 

It is understood that the rubber mar
ket has always a quanti(y ot anythin& 
between 2000 and 4000 tons. of rolling 
stock. It is expected that the buying 
position woulp improve during the 
early part of next year. 

According to market reports, local 
prices at Kottayam this week were Rs. 
4/- less than the minimum controlled 
... ice of Rs. 138 per 100 lbs. for Grade 
1 rubber. It is also· learnt �rom other 
sources that producers were selling 
rubber at Rs. 7 to Rs. 9 less than the 
controlled price in some cases. Private 
information that I have received indi
cates that while some people are get

ting Rs. 135 and Rs. 136. there are 
other people who are Jess fortunate 
and they only get Rs. 131. I! may be 
mentioned. however, that the control 
over rubber movement has been lifted 
and any licence-holder is free to buy 
in the open market any quantity. 

The present trend of prices in the 
world market should be a further in
centive for' liftinl( of the stocks. ·Singa- · 
pore price on 10th Dec. · 1952 is .Rs. 
153/9 per JOO lbs. which it Rs. 15  
more than the Indian price. 

I am aware, Sir, that the Travan
core-Cochin Government are very muct, 
interested in this matter, but I do not 
think that the Government is at all 
perturbed in regard to the situation 
prevalent in Kottayam at the moment. 

Shri A. M. Thomas: The hon. Min
ister stated that some quantity was 
purchased during the current week. 
When was the purchase begun and was 

it after the enQuiry made by the Gov
ernment and the fact brought to its 

notice? 
�hri T. T. Krlshumachari: I quite 

agree that this o.uestion would be aP
propriate to �ome witness who has 

lmowledge of all the facts. MY know
ledge is .based on a· telegram I have 
received statine that 70 tons was pur
chased this week. I can say nothine 
more. 

Shri A. M Thomas: Are Govem
·ment aware of the date on which the... 
purchase started? 

Slui T. T. Krislmamachari: r must; 
Sir, submit humbly that my knowledge, 
is rather imperiect ahd does not extend 
beyond what has been told to me 1:-y 
the Rubber Production Commissioner 
that 70 tons was purchased this week .. 

Shri A. M Thomas: Is it a fact or · 
not that the Dunlop purchasing depart• · ment in Kottayam bas stopped pur- · chases from 10th December? 

Shri T. T. Krishaamacharl: Sir, in. 
the face of what I have heard, I. 

- cannot answer the question. Obviously 
· my hon. !reind would like me to say · 

•yes' ancl 1:1en he will ask 'How do you
say that 70 tons was purchased afte r -· 
wards?' Obviously, it is not possible.· to reconcile the information that he has.: 
received and I have rece;ved. 

Shri A. M. Thomas: May I enquire 
whether in view o{ the fact ... 

Mr. Deputy-Speaker: Order, order_ 
Is it worthwhile putting any more· 
queslions·! · The hon. Minister has.: given whatever 1nformation he has, 
received, and if any more is received' 
he has no personal knowledge of w!iat· 
is taking place. It may be useless to ... 

Shri A. M. Thomas: In view of the 
mounting stock. may I know, Sir, whe
'tber the Government is intending to 
allow export of some quantity of rub
ber temporarily? 

Shri T. T. Krishu.machari: I _;ould: 
like to state that the whole agitation, 
in my ooinion, j,, itarted because some· 
interests want ,0 export as they witr 

get a difference in price of about Rs. 
15--20. That · seems to be the basis
of the agitation, as I understand it. and 
it is certainly not in the interests of 
Government to allow export of rubber. 
when the country itself is not self-· 
sufficient in it. We have to imports 

some rubber for our needs. 
Sb.ri P. T. Chacko: In 1950 when: 

a difficult situation arose and when the, 
Dunlop a.i; other companies complain-· 
ed to the Government that the pro
ducers were not selling rubber to them. 
Government by issuing an order freez

ing the ruber stocks. asked the officers 
to purchase rubber and to hand It o,•ec 
to the Dunloo rompanv and others. 
May I know. Sir, whether in view or
the fact I.hat the small growers are
f'ff'>Clf'd very mu�h. Government would' 
ask the local officers to purchase rub
ber from at least the small nowers, 
Rnd would orovide some l\nance for 
that purpose? · 
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Sbri T. T. Krisllllamachari: Sir, the 
first part of the question is past history, 
of which I have no knowledge. The 

· second pare arises from the fact that 
ns•thing is being done-and that is not 
my informatiou. 

Sbrl Joachim Alva: Is it true that 
.complaints have been receivf,(! against 

the Controller of Rubber Production? 
May I know. Sir, the name of the offi
·C:er concerned and also whether he is 

,connected with Dunlop? May I also 
know whether complaints have been 
received that prices have been so mani

pulated as to benefit these biit foreign 
companies and not the producers? 

Sbri T. T. llrln.aa-bari: I must 
• emphatieally . enter a protest against 
· this unwarranted allegation by an hon. 

member who is perhaps not aware of 
· the facts of the situation. · I would lib 
· to know where the hon. member got 
: his information from. · 

Shri Joadala Alva: This matter 
was raised in Parliament. 

Shri P.- T. Claacllw. May I know, Sir, 
· whether tire Dunlop company was try

in(I Its best not to raise the controlled 
price of rubber and whether Govern. ment raised the Price of rubber in 

"1'1)ite of the company's insistence not 
· .to raise it? 

• Sbri T . . T. Krillbu.macharl: No, Sir. 
Government were asked to rais� the 
price by a recommendation made by • 

· the Tariff Commission. Government 
have no knowledge of the fact that any 
interest sought to deter them from 
raisir>g the price. 

Sbrl M.attben: Has the Rubber . lloard in its No¥e,vber meeting 
recc;,mmended to the Government to 
allow a small exPOrt of rubber to 

,,ease the market? 
Sbrl T. T. Krisbnamacbari: Th<! poli. 'tics of the Rubber Board is well known 

to the hon. member who asked the 
· question. 

Shrl D2modara Menon: The hon. 
··MinistP.r stated that during the period 

when the producers were not selling 
· rubber ')ending Government f' 

decision 
·on price. there was S'lme tmoort of 
rubber bv Dunlrrp and other companies. 
May I know, Sir, the quantity import

·ed? 
Shri T. T. 11:rlshnamachari: . Sir, I 

have mentioned the quantity imported 
:by Dunlops for this year-1363 tons. 

Sbrl G. P. Sinha: Is there an:v ,;,ro
l)()sal to ban further import of rubber? 

Sbrl T. T. Kr.tsbnamachart: Sir, this 
arises out of the position which my 

hon. friend does not understand, name
ly that if we grant a licence for im
port and the licence has a period ot. 
validity, it is- not open to Government 
to cancel that licence except by special 
legislation. . What the Government 
have done in this case is to ask the im
porters not to import, and, as I have 
said, in the case ot the Dunlop Rubber 
Company, they have agreed not to im
port anything·more, and they have as
sured us that they have not placed any 
indents after the 26th October 1952. 

Sbrl G. P. Sinha rose-
Mr. Deputy-Speaker: I have called 

Mr. Punnoose. 

Sin Pan-: The hon. Minister 
stated that Grade A rubber has a re
duction of Rs. 4 per 100 lbs. Does the 
hon. Minister know that only very 
laree producers can produce Grade A 
rubber and that the big&est amount is 
produced by small producers and that 
belongs t o  Grades B and C ? Are the 
Government also rware of the fact that 
this temporary closinll: of the market 
hits them hard with the result that the 
prices go down and the merchants can 
very easily buy away those stocks! 

Sbrl T. T. Krisbnamachari: Sir, the 
hypothesis is so involved that I am 
unable to answer the question. The 
pirce of Rs. 138 per I 00 lbs. is for: 
Grade A.-what they call rubber with 
high quality dry rub� content, natu
rally the price for the lower grades of 
B and C would be smaller and if people 
get lower prices for B and C, that 
follows. I o.uite concede that by PI"?" · ducing · inferior quality rubber, their 
income will be smaller. I cannot say 
anything beyond that. 

Shri Joachim Alva: I asked a speci
fic question as to who the Rubber Pro
duction Commissioner is an d  whether 
he has been connected with Dunloo .or 
whether Government propose to appomt 
one of their own officers as Rubber 
Production Commissioner? 

Sbrl T. 'I'. · Krlsbnamacharl: Sir, I 
must again emphatically deny that th� 
Rubber Production CommissionE'r has 
anythinl( to do with an.v Rubber -Tyre 
Companv in this country :ind ffl)'. hon. 
friend is making allegations without 
anv knowler'�"- Js not the nffirPr who 
Is not here to be protected. Sir, against 
such allegations? · 

Several Hon. Members ,ose-
Mr. De11uty-Speaker: Order · order. 

There i, no use side-tracking. the issue. 
Jn �o;t., of t.'l\e reoeated answers of th'! 
hon. Minister a�9ersions should not be 

Oral AJUWeTI 
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cast aeainst officers who are in res
ponsible p9sitions. The hon. Members 
must accept the assurance ot the hon. 
Minister and unless they have eot defi
nite char11es, which they should brine 
to the notice of the hon. Minister, for 
which they have not got redress they 
should not brine them before the 
House. The normal orocedure is that 
no hon. Member should make oft-hand 
any allegaJjon against any responsible 
officer. 
I have allowed a sufficient number 

of question.s relatine to one �atter. I 
now proceed to the next question. 

Mr. Deputy-Speaker: Question Ill. 
Tbe Mlaister of Piaaace (Sbri C. D. 

Desllmukh): Sir, there are three 
other questions. I will be glad if ll5, 
118 and 122 are also taken along with 
this. 

Mr. Depaty-Sl)t"alter: Yes. 

CoMMONWEALTH PRIME MINISTERS' 
EcONOMlC CONFERENCE � 

Dr. Lanka Suaclaram: · Will the Min
ister of Finance be pleased to state: 
(a) whether any commitments are 

agreed to at the Commonwealth 
Prime Ministers' Economic Conference 
recently held in London in which he 
represented India; and 

(b) if so, whai those commitments 
are? 

CoMMONWEALTH EcONOMIC CONFERENCE 

Shri K. P. TripatbJ: (a) Will the Min
ister of Filla.nee be pleased to state 
whether the Commonwealth Conter
·ence which concluded recently has .Ior
mulated any policy or recommendations 
or conditio.'ls? 

(b) It so, what are they? 
(c) Are Government of India com

mitted to them? 

(d) Do Government propose to place 
the commitments before the House and 
debate upon before they are accepted 
or rejected? 

(e) Was the question of commodities 
discussed with regard to ,tabilisation 
of prices and transaction! 

(f) If so, what were those commodi
ties? 

(g) Are we committed by Implica
tion to approach non -sterling area 
countries for tlnanc-e or development 
capital through Bank of England? 

COMMONWE.U.TH ECONOMIC CONFERENCE 
Sh.rl Nambi:u: (a) Will the Minister 

of Finance be pleased to state whether 
a statement on the decisions reached 
at the recent t;ommonwealth Economic 
Conference is proposed to be placed on 
the Table o( the House? 

(b) What concrete measures of assls
t�nce are promised �Y the Common
wealth Countries to assist the Five 
Ytar Plan? 

(c) What in turn are our obligations 
to the helping countries? 

(d) Was any decision reached in 
the conference about India's acceptance 
of the Queen of the United Kingdom 
as the head of the Commonwealth ot 
Nations? . 

( e) If so, the reasons therefor? 
The Mwsier of Fiuace (Shi C. D. 

Dealamakh): In my copy there are n o  -
(d) and (e), Sir. 

Mr. Deputy-Speaker: Certainly. there 
are no financial implications attached 
to them. Next question. 

COMMONV.'E.U.TH EcONOMIC CON7ERENC£ 
Dr. J. N. Parekh: Wlll the Minister 

o! Fi"- be pleased to state: 
(a) the outcome of recent Common

wealth Economic Conference which he 
attended; 

(b) the main features ot items dis
cussed and dedsions arrived at; and 

(c) its effects so far as India is con
cerned and mainly on: · 

(i) the position of sterling in the 
world market; 

(ii) the Impact on our import
- export trade; and 

(Iii) our 1ter1fng balances? 
The Minister of Fi.naace (Sbri C. o_ 

Desbmultb): With your permission. Sir, 
I propose to reply to all these Ques
tions toeether. 

2. The conclusions reached at the 
Commonwealth Economic Conference 
nave been stated in a Press Commu
nique which was issued in London on 
the 11th December 1952 and copies of 
which were placed on the Table of 
the House on the 17th December 1952. 

3. There were no commitments. but 
the main principles agreed to at the 

-Conference were 1hree:-
(l) The sterling area countries 

should follow internal econo
mic policies designed to curb 
inflation; 

-
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(2) The sterling area countries 
should encourage sound eco
nomic development with the 
object of increasing their pro
d.uctive strength ·and competi
tive power; and 

•. {3) The sterling area countries 
shou:d seek co-operation of 
ol:1er trading co.untries to 
cr«cata CQftd1tions in which 
Pl ogressive action could be 
taken for making sterling 
convertible and the multilater
al system of trade and pay
ments restored. 

4. Agreement on these points does 
: not involve adoption of any new poli-
·eies on the part of the Government of 

: India. Our internal economic poll
. cies are 'already designed to keep 
· inflationary pressures in check and 
the implementation of our Five Year 

:: Plan should assist us in increasing 
productive strength and competitive 

· power. 
5. That, Sir, answers the major part 

· of these four auestions. with the ex
ception of the following three 

: �ints:-
( i) The effect on India's sterling 

balances and the .import/ex
port tradt:; 

(ii} Stabilisation of prices of co
modities; and 

(iii) Concrete measures of assis
tance by Commonwealth 
countries 'for the Five Year 
Pla!'l. 

6. As to (i). I wish to say that as 
· the position of sterling becomes 

stronger and trade on multilateral 
basis becomes possible, our foreign 

· trade should automatically sbow an 
improvement and ihe potential worth 
of our sterling 'balances �hould 
increase. 

A£ to (ii), there were !'10 detailed 
· -discussions on commodity prices at 

the Conference. · It ·was the agreed 
view of the Conference however, that 
c·tlorts should be made to stabiliSi! 
demand and prices, at an economic 
level, of all major primary commodi
ties. The precise method that should 
be adopted for this purpose can only 
be arrived at by agreement between 
the major producing and consuming 
countries in respect of each commodity. 

As to (iii}. concrete measures of 
assistance from the Commonwealth 
countries for our Five Year Plan were 
not discussed at the ·conlerll!'lce, Hon. 

'Members are aware , that in the 
nast we have received assistance from 

•·Canada, Australja · and New Zealand. 

Tl:1i_s aid was received from them 
�1tnout our undertaking any obliga
tions m our turn. As stated in paras. 
12 and 13 of the Communique, the UK 
Government announced at the Confer.. 
".nee certain facilities for providing 
finauce for sound development pro
jects in the Commonwealth. We hope 
to avail oursel\'Cs of these facilities 
for some of th·e projects in the Five 
Year Plan. These would . tie mainl:, 
m the shape of loans eith�r from the 
International Bank or from the London 
capital market and in both cases the 
only obligations that we are likely to 
be called on to. undertake are the com
mercial ones of the payment of interest 
and th� repayment of loans. 

Shri Namblar: Wa� the question 
nf Imperial Preference discussed in· the 
confernce, Sir? 

Shri C. D. Desbmukh: Yes. Sir; I 
hope the hon. Member has read the 
communique. 

Shri Nambiar: Was there any pro
posal on the part of the U.K. to ex 
pand the range of the Imperial Pre
ference. Sir? 

Shri C. D. Deshmukh: My impres
sion is that these matters have been 
referred to in the communique. 

Mr. Deputy-Speaker: All thinr,s that 
have opoeared · in the communique 
need not be asked here. 

Shrl Nambiu: I want to 'know the 
attitude that India took with regard 
to this. That is the question. 

Shrl C. D. Deshmukh: l may 1187, 
Sir, that we were opposed to any re
laxation of any of the GATl' provi
sions in this matter. We only agreed 
to consider any minor adjustments that 
were consistent with the spirit under
lyit)g these provisions. 

Shri Namblar: What was the atti
tude of India with regard to the con,. 
vertibility of sterling? 

Rhri C. D. Deshmukh: We welcome 
any pros�t of convertibility of ster
ling. 

Dr. Lank.a Sundaram: May I know, 
Sir. whether India was one of the 
countries which supported the U.K. 
proposal that Commonwealth coui;,trles 
should seek release from the "no new 
preference" clause in the GATT as· 
reported in the commun-ique issued 
from London on � 11th of this 
month? 

Shrl C. D. Deslunak.11: I said just 
now that we were not in favour of any 
relaxation. 
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Dr. Laab Saadaram: May I know 

Sir. whether the Finance Minister i; 
.ID a position to state the possible 

volume of sterling which would 
become available to India from London 
in terms of the communique of the 
London Conference? 

Shri C. D. Deshmukh: It is quite im
possible to state, Sir. This consortium 

bas just been started and a surplus Is 
to be established. 

Shri B. Das: May I know if the 
Finance Minister reflected at the Con
ference the large volume of opinion 
exist� in this country that we are 
qainst Imperial Preference and that 
the old term& of Imperial Preferenre 
should end? 

Shri C. D. Demmukh: It must have 
been clearly reftected by the attitude 
we took up. 

9udar A. S. Salp.l: The hon. Min
ister has just said 'certain facilities'. 
What are those facilities, Sir? 

Shri C. D. Deshmuh, I would ask 
the hon. Member if be has .read the 
communique. 

Shrl R. N. Makerjee: Io view of the 
tact that this was a Prime Ministers' 
Conference, will the Finance Minister 
be pleased to tell us if any discussions 
were held, or decisions takeri, reeard
io, facilities .to the British Govern
ment about the recruitment of Gurkha 
soldiers in this country, especially in 
view of the fact that the High Com
missioner for Great Britain in India 
has lately stated that the transit 
facilities for Gurkha troops ...... 

Mr. Deputy-Speaker: This was a 
Prime Ministers' Economic Conference. 

Shri C. D. Desbmakh: These matters 
were quite beyond the scope of this 
Conference and therefore they were 
not discussed in any conference 
"Which I attended. 

Shrl B. N. Makerjee: In view of a 
press report . that Mr Churchill at a 
Conference with all the delegates to 
this meeting discussed the so-called 
cold war between the East and the 
West, will the Finance Minister please 
enlighten us ........ . 

Mr. Deputy-Speaker: All these ques
tions relate to the Economic Confer
ence. U the hon. Member wants to 
put a question relating to some other 
conference ad hoc convened by Mr. 
Churchill. it ls out of order. 

Sltrlmatl Ken Chakranrtty: The 
hon. the Finance Minister said that 
there was some discussion about keep-

ing economic levels about certain pro
<iuctions. I woulc. tike to know if any
thing was discussed on the question of 
tea, because it was said that between 
major producing countries and major 
consuming countries tnere seems to be· 
some sort of agreemem. In veiw of 
the fact that the tea industry does come 
in the relations between U.K. and 
India was there any sort of discussion. 
on this particular commodity? 

Slari C. D. Deshmakh: I have said 
that individual commodities were not 
discussed. The general principle was 

accepted that stabilisation of demands 

and prices would make for stabilisa
tion of balance of payments position 
and it was for that purpose that they 
all agree that the possibilities of agree
ments on major primary commodities 
should be explored. In the case of 
each individual commodity, discussio� 
will arise Jnly where such discussions 
are initiated. 

Sllrf N-bl:u: With regard to parts 
(d) and (e), it was in my question and 
also indicated in the COPY, but since 
the hon. Minister did not get notice
of it I will once again read it, so that 
he may answer it. 

Mr. DepatJ-Speaker: i have dis
allowed it. I have already said that it 
is · an Economic Conference. So the 
two parts of the hon. Member's ques
tion do not arise. 

SJarl Namblar: But instead of the 
Prime Mini:;ter, the Finance Minister 
went there. 

Mr. DepatJ-Speaker: Order, o?der. 
there must be a limit to this discussion. 
It is said again and again that it was 
an economic conference. 

Sia.rt N. C. Chatterjee: We have 
some Short Notice Question on Kash
mJr. 

111r: Deputy-Speaker: That will · be 
taken up at 2.30. , 

STATEMENT RE: CORRECTION IN 
ANSWER TO STARRED QUESTION 
NO. 700. DATED 26-11-52 ON SODIUM 
CARBONATE FOR GLASS INDUSTRY 

'l'lle Minister of Commerce and ••· 
dastr:, (Shri T. T. K:rlshumacbarl): 
Mr. Deputy-Speaker, Sir, the hon. Prof. 
Meghnad Saha, speaking on the 15th 
December 1952, referred to an answer 
given by me on the 26th November in 
respect of Starred Question No. 70!> 
and said: 

'The' other day I put a questh� 
about the price of soda aslL 

-
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I was told that the price oi 
soda ash in Encland was Ra. 
252 per ton and therefore tbe· 
price of Rs. 360 in this 
country is not exorbitant. 
I was not at all convinced. I 
consulted the 'Chemical and 
Engineering News' and found 
that the Price of 'soda ash in 
En&land is £ 13 4s. which 
comes to about Rs. 160. I do 
not kn.ow why our Minister 
of <lommerce and Indust17 iB 
always ·giving us wrong infor
mation. 0 

Sir, I did verify the Prices in Enc
land, though I must at once admit that 
it is extremel.x. unfair to ask the Gov
ernment to give ruling prices in other 
countries in regard to commodities 
wlrlcb form the subject of private com
merce which Government do n.ot enter 
into normally. I have found, Sir, in . 

�other magazine, "The Industrial 
· chemist" for the month· of August it 
is said that there was a steady demand 
for soda ash and the price ranges 
between £9 i7s .  and £11 17s. per ton, 
though. there is no indication whether 
it . is for heavy or light · soda ash. 

• 
But I must admit, Sir "out of evil 

cometh good". Out of ·a possible mis
take that I have made. I have seen 
some light. It does seem. Sir, that tbe 
-c.i.f. prices quoted by British !iffns for 
export to India do not tallY with tbe 
1>riccs they seem to quote in lhel:r 
masazines in London. I bad this ques-
1ion verified and 1 was told that my 
Min.ist.zy depended uoon information 
supplied by Customs culled out _of In
voices thi:t were attached to Bills of 
Jading. Verv !)ossibly they made one 
slight mistake. -They .l(ave the c.Lf. 
prices as prices ruling in London. One 
inv�e was traced in respect of a 
shlpment,cleareil in March 1952 which 
presumably Is dated January. in the 
m9tter-of the Imports of a well known 
firm· and it shows that t-he c.i.f. price 
charited Is 22sh. per. hundredweigh� 
which means £22 per ton It· Is slight,: 
ly more than Rs. 252, but

° 

ori the basis 
of worltln( back the freight which ls 
roughlv about ats. per ton, it mlcht 
be a little less. so far as the prices 
auoted f.o.b. London are concerned. 
Another firm to whom tne Ministry of 
Commerce and Industry addressed for 
information says: "The e11rrent rata 
for consumption In UK is £10 18s. per 
ton. whereas the c.i.f. price for export 
to India is £20 per ton." World� 
baclt the freight it might be some
where about £15. 19s. per . ton e:r: 
London warebouee. 

Tlfat is wb:, I say it W1161 rather dim
cult for us to find out how this Ra: 25J 
was arrived at. At any rate I would 
like to add. that in a matter like this 
if the Ministry bad given the informa
tion from one of these maaazmes. 
again it would have been wro1141. All 
that we can depend upon is some in
formation we can eet out of invoices 
coverine e:r: ship to ·tndia. Sir, one tact 
which emerges is that there seems to 
be �erential prices tor home con&ump,
tion 1D U.K. and for .export to India. 
I must emphasise the fact that we bad 
no intention of eivine wro1141 informa
tion and no intention of misleadina 
the Professor. In fact a question 1ill:e 
this should not have been answered 
this way. If I bad scrutinised it. I 
would have said that we have r 
no information. I am grateful to tho: 
Professor for drawi.ne my attention to 
this fact and I do propose t() investi
gate whether there is differential prices 
bet:ween export to India and for home 
CQDSumption. Perhaps aomethine 
might emerge to our advanta,e. It 
that emerges I have no doubt Govern
ment and the country ·would be crate
ful to  the hon. Member. · 

Sbri Mepn::.d Saba: Sir, we are 
thankful to the hon. the Commerce and 
Industry Ministe1· for this informatioo • 

It appears that the firms are selling 
soda ash in England for £10 to £12. 

Mr. Depaty-Speaker: Normall:, no 
sl)eeches are allowed on a statement. 

Sbri Meglmad Saba: I am just elu
cidating .the matter. 

Mr. ·Deputy-Speaker: We have eot · 
so much of other work. I won.t allow 
any discussion on it. The hon. -Muu.
ter has corrected a statement whlcb 
he had made on the spur of the mo
ment. The order paper contains mll7 
the statement. Statements are not 
allowed to be discussed. It will take 
a lot of time. We have got two other 
Bills to go through. 

ORAL ANSWERS TO QUESTf'ONS .. 
. Sbon Notiee ·� ud � 

2-30 P.M. 
P'mmc IIY POLICE OM ·P-88IO'N1ft8 

DI' JAJ,DIU 
. SJn1 'l'l. c. Cllattimee <on behlllt or 

Dr. 8. P .  Mool:etjee): WIJl the Prlae 
Mimlter be pleased to state: 

(a) whethtt there was flrlnc 1"" 
P9llce on 14th December, )952 at 
Chbambii in Jammu on· oea�ful � 
cesslonJsts and one Indian citizen· 

L 
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-as shot dead by · the police while 
.attempting to hoist the National Flag 

.on a publ!c buildmg; 

(b) whether the movement is spread
in& in different urban and rural areas 

.. specially as a result of tne repressive 
policy pursued by the authorities; and 

(c) whether Government propose ·to 
.appoint an independent commission to 
.investigate into the excesses commit
ted by the police and in particular to 

. ascertain the number of occasions 
· when citizens were assaulted and per
.secuted for carrying and honourin& 
the National Flag? 

Tbe Prime Minister (Sbrl lawabar
.lal Nehru): (a) The facts relatine to 
·the occurrences at Chhamb on the 
afternoon of 14th Dece°'ber are · as 

.follows: 

Cbhamb ·is a small town near the 
Pakistan border. A violent · crowd 
armed with lathis, axes and 
stones attacked the Tehsil buildin&s . 

. Sardar Sohan Singh, First Class 
:Magistrate, who was on duty, tz:ied 
to pe, suade the leaders of the 
crowd to disperse peacefuily. No heed 
·was paid lo this and t11e crowd forced 
their way through the Police cordon 
and entered the· Tehsil building, wherA 
they heisted the t!ae. Therea!!er the.v 
:proce�ded to the Police Station where 
· they attacked the Police oarty. The Ins
·_pecte>r on outy, Amar Nath Jain was 
attocked with lathis and his orrr, frac-

. tureci, while Sub-Insp..:ctor Jaishiram 
and eight constables were wounded, 

· one of them getting an axe wound on 
his head. The Magistrate oa duty 

--thereupon ordered fire to be opened. 
As a result of this, one man was hit 

'-&id killed. The Jammu and Kashmir 
Government have instituted a judicial 
enquiry into the incident and the 

·matter is at present sub judice. 

(b ). The agitation has been frqm its . 
be&inning largely localised in Jamrnu 
and a few small towns. namely, Akhnur, 

·samba, Ranbirsinghpura, Bhadrawah . . 
Udhami,ur Chhamb. It has been ac• 
�ompanied by mob violence. destruc
"ti0n and loot-Ing. Several magistrates 
and a number of policemen have sus

'tained injuries. some of them serious. 
In spite of these injuries and the vio

·1ence and looting. the Police aopear to 
·have b<!haved with considerable res
·traint in the face of personal risk and 
grave provocation. 

(c) The question of the appointment 
-of a Commission is a matter entirely 

;, for the Jammu and Kashmir Govern
ment to consider, since it relates to 
"the ma_intenance of law and order, in 

•the State. The- National Flag ia not 
honoured by people misusing It and 
making it a symbol for illegal activi
ties. ·.rhe Government of India ba-

• framed rules regulating the _use and 
display of the National Flae on build
ings or other places. Under these 
rules, the Flag may not be used or 
displayed, except on special occasions. 
such as Independence Day, Republic 
Day, etc., by persons who are not au� 
rised , to use it. 

Shri N. C. Chatterjee: Is it a fact that 
the person who was killed as a result 
of tht! police firing belonged to the 
tehsil Bhimbar in the Mirt>ur distrid 
occupied by Pakistan forces? 

Sbri lawabarlal Nebra: I do not 
know, Sir. 

Sbri N. C. Cllatterjee: Is it a fact that 
the flag which was said to be hoisted 
by Mr. Melaram, the person who was 
killed, was the Indian Union National 
Fla&? 

Sbri Jawabarlal Nehru: I presume
. 

so. As a matter of fact, if the hon. 
Member had listened to my answer, 
he would have noticed that it was not 
::t the tahsil buildine, where the !lac 
was hoisted that the firing took place. 
It was when the crowd proceeded and 
attacked the Police Station that the 
firing took place. 

Shri N. C. ·Chatterjee: Is it a fact 
that the Jammu leaders have charged . 
that the National Conference bad en
gaged agents provocateurs to create 
trouble in o,der to bring disgrace on 
the movement? 

Sbrl lawabarlal Nellra: What the 
Jammu leaders have said I do not 
know, but they normally say the wronc 
things in the w.rong place. 

Sllrl N. C. Chatterjee: Will the hon. 
the Prime Minister see that a Hieb . 
Court Judge is appointed to condlfct 
the judicial enquirY and not a st.ib<mll· 
nate judge or a mere civil jud,e? 

Sbri lawabarlal Nehru: The boa. 
Member should remember that this is 
entirely for the State Gov,ernment. Aa 
a matter of fact they have appointed 
a Judce. I think he is a subordinate· 
judge and he is actually conductine 
the enquiry. 

Sbri Na.mcllaari: Is it a fact thai the 
Praja Parishad and other ·communal 
bodies have got their own ftqs and 
they use the National Flac only u a 
weapon of propapnda? 

o,.al A111wera 



1889 �al AnaweTs 20 DECEMBER 1952 Oral Amwera 18�· 

l&JrGLO-U.S. RESOLUTION ON KASHMIR 

Shri M. S. Garupadaswamy: Will 
the Prime Miaisler be pleased to state: 

(a) whether the Government of 
India have accepted or aereed to accept 
the latest Anglo-U.S. Resolution on 
Kashmir; 

(b) whether the Government of Pak
istan bas accepted this Resolution; and 

. (c)_ what js the stand of our delega
tion in U.N. with regard to this Reso
lution? 

The Prime Minister (Shri Jawahu
lal Nehru): (a) Government of India 
have neither accepted nor agreed to 
accept the resolution sponsored by the 
UK and US representatives in reiard 
to Kashmir. 

(b) The representative of Pakistan 
delivered a very long speech in the 
Security Council a few days aao. We 
have not seen the full text of the 

speech yet. But from the extracts 
that we have received, it appears that 
he is prepared 11enerally to accept the 
resolution, althou11h he has criticised 
some parts of it. At the same time, 
he bas put forward various other pro
posals relatlni to the strength of 
troops to be maintained on either side 
of the ceasefire line. 

(c) Our delegation in the U.N. bas 
made it clear that there are cer
tain parts of the resolution. which they 
cannot accept. 

Shri M. S. Gurupadaswamy: May we 
know, Sir, what is the underlying 
reason for the repeat performance of 
ADC!o-Arnerican interests in putting 
forward this Resolution and Pakistan 
voluntaril.y agreeing to it? Does it 
mean that e11ery proposal has been 
fashioned by London and Wasbingt� 
in consultation with Karachi and 
then sprung on India? 

Sllri 1awabarlal Nehru: It the hon. 
Member asks me what other countries 
do, I cannot answer that .  

8llJ'i M. 8. Garupadaswamy: Mr. Zaf-
rullah Khan, in his soeech delivered 
on the 17th of this month before the 
Security Council has quoted Mrs. 
Vijayalakshmi Pandit, the Leader of 
our Delegation in the United Nations 
and he has said that his country is 
prepared to withdraw all their forces 
from Kashmir and will agree to 
28,000 troops to be stationed by India 
on the Indian side, orovided the "A:iad" 
forces are retained intact? 

Sbrl lawaharlal Nebra: The hon. . 
Member has raised an interesting point. 
In the speech that Mr. Zafrulla Khan 
made, he has made out for the unwary 
that he is offering somethin& new. As . 
a matter of fact the suggestion he has 
n:iade is far worse than most sugges
tions we have thus far h.ad to consider . 
because it involves keeping a very 
large wel l -armed Pakistan force in. 
those territories which are called the· 
"Azad" territories . 

Mr. Zafrulla Khan says that he will 
withdraw the Pakistan armies, but the 
so-called Azad forces are absolutely, . 
hundred per cent.. parts of the Pakis-. 
tan Army, as well trained, as well 
equipped. This means ttrat while Dr 
Graham was discussing the reduction 
of forces and had suggested that Pakis- . 
tan might retain-! forget now-a few 
thousand, .5,000, 7,000 or 8,000 accor- . 
ding to Mr. Zafrulla Khan, Pakistan , 
could retain anythioe from 20,000 to ,  
30,000 troops, there because he doe1r. 
not call them Pakistan troops- h e  , 
calls them Azad troops. So that, really · 
this suggestion made is ingenious and · 
can only take in the unwary and thase: 
who do not know the facts of the case:. 

Sbrl M. S. GW'llpadaswamy: The-
speech of the Pakistan Foreign Minis-· ter conveys the impression that the· 
whole dispute arises from India's fai( ... 
11re to fulfil her promise to bold a · 
plebiscite. May I know whether India's: 
offer of a plebiscite is entirely volun- · tary, and in view of Pakistan's intran.-· 
sigence and the failure of the U.N.O . . 
to brin11 about an early settlement ... . 

Mr. Depaty.SpeAker: He is not ask�
ing a question. 

Sbrl M. S. Garapadaswamr. . . . whe-
ther this offer of plebiscite will be · withdrawn in view of Pakistan's in- · transigence and because of the undue · 
delay in bringing about a settlement! .. 

Mr. Deputy-Speaker: It is a sugge!t-· 
tion for action. 

Sbrl It, It. Basu: In view of th& 
continuous machinations of the Anglo
American bloc in this reSPect, is Gov- · 
emment considering the question o(" 
withdrawing it from the United 
Nati.ons? 

ShTi lawabarlal Nebra: Withdrawin; · 
what? 

Shri K .  K. Basu: The Kashmir issu"' 
from the United Nations. 

Sbrl Jawaharlal Nehru: Government. 
do not propose to take any su�h acliOrL. . .  
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Shri M. S. Gurupadaswamy: The 
Pakistan Foreign Minister in his speech 
has observed that for the fourteenth 
time the Government of India has 
rejected the proposal of the U.N. Is it 
a fact, and may I also know hovv many 
times the Pakistan Government has re
jected the proposal of the U.N.? 

Mr. Deputy-Speaker: No, tit for tat! 

Shri S. V. Ramaswamy: What is the 
-estimated strength of the Pakistan 
torces and the so-called Azad Forces? 

Shri .Jawaharlal Nehru: I cannot say. 
--Pakistan Forces' means the whole 
Pakistan Army which is either in.side 

or a Ii ttle across the border-the whole 
Arlhy is round about there. The Azad 
Forces I estimate to be thirty or thirty
two battalions. 

Shri T. K. Chaudhuri: Has Govern
ment's attention been drawn to the 

observations made by the paper "Dawnn 

published from Karachi, which is sup
posed to be the .official orean and 
mouth-piece of the Muslim League 
there, that if this offer made by Sir 
Zafrulla Khan is rejected then the only 
way left open for Pakistan is war, and 
may I know if the hon. Prime Minister 
has any observations to make on that! 

Shri JawaharJal Nelml! None, Sir. 



THE l.}lil�\li •••.. � �· ... -. ............ ---- . -

PARLIAMENTARY DEBATES . ·-
(Part II-Proceedings other than Questions and Answers)' 

OFFICIAL REPORT 

2889 

HOUSE OF THE PEOPLE 

Saturday, 20th December, 1952 

The House met at a Quarter to Eleven 
of the CLock. 

[MR. DEPUTY-SPEAKER in th.e Chair] 

QUESTIONS AND ANSWERS 
(See Part I) 

10-45 A.M. 
STATEMENT BY PRIME MINISTER 

CORRUPTION AMONG PUBLIC SERVANTS 

The Prime Minister and Minister or 
External Affairs (Shrl Jawaharlal 
Nehru): In the course of the speech 
day before yesterday during the 
debate on the resolution on the Five
Year Plan, Shri Purushottamdas Tan
don referred at some length to CQ!.UIJ?" 
tion among public servants. fn P.�r
ticular, he referred to the accounting 
and audit system in this connection 
and condemned the Auditor General 
and the Deputy Auditor General. for 
fai!ure to detect cases of corruption. 
He based his char�es principally .. on 
an attempt by a clerk to obtain a P!lY 
order fraudulently !or Rs. 2,800/- in 
December, 1948 in the office of the 
Accountant General, Central Reve-
nues. 

My colleague, Shri Mahavir Tyagi, 
gave some 'facts of this clerk's case 
day before ye�terday in the House. 

As I have often stated. Government 
are always prepared to inQuire into 
any charge which has a prima facie 
justification and to take other suitable 
action. 

In fart this is being constantly done. 
I wou1d, however, submit that indis
criminate attacks on public servants 
are not fair and can only lead to a 
decline in the morale both of the pub
lic 1ervants and the public 1eneraU7, 
�I �.I.I). 

and would have other unfortunate
results also. Government are anxious,.. 
as this House is, to maintain hidl' 
standards of public behaviour 81111'
they will do everything in their powa-. 
with the co-operation of this Hou:se_. 

in this regard. The Government ctJf 
this country is carried on not by a 
few persons at the top, but by a vaet 
army of public servants, spread Olft 
all over the country, who deal willr 
thousands of crores of public moJ:111!7': 
There are unfortunately cases aC 
fraud and embezzlement, but they re
present a negligible fraction ,,f (fie, 
total sums . involved and it woufd lie 
very unfair to suspect wholesale tflis' 
entire army of public servants- aa 
whose loyalty and trustworthiness tfle, 
Government of this country depemts. 
Vigilance is always necessary to· cfeail 
with cases of fraud or embezziemenl 
or serious financial irregularity. lbr 
my part, I give the assurance to tie 
House again that anv case brought fD 
our notice, which has some prims 
facie justification, will be inquired inb 
and necessary action taken. 

I should like to refer specially a. 
the position of the Comptroller anil 
Auditor General of India. Under ffle
Constitution, he is appointed by � 
President and can only be 1·emo?all 
from office in the manner provided far 
the removal of a Judge of the 5� 
reme Court. He is not responSJ'?R 
to Government and. indeed. it is opeilll 
to him to criticise Government acticm •. 
in reports submitted to Parliament;. 
where he thinks this necessary. P"cr 
him to be criticised on the floor aC 
the House would tend to undermine 
the special position that has been
granted to him and make it difficult 
for him to discharge his duties wi"tb
out fear or favour. 

Sbri Tandon (Allahabad Dlstt.
West): May I say a few words1 

Mr. Deputy-Speaker: On a state
ment nothing is said, however. 

Sbrl Tandon: I am in your hand&. 
The statement of the Prime .Mi� 
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,(Shri Tandon] 

:ar.laes directly out of the remarks 
\lrhieh I made the day before yester
.da.:, in connection with what I had to 
aay about the Five:,Ye9:r Plan. When 
.speaking of corruption m the ranks of 
officers and men, it seemed .to me 
.mecessary to refer to a case which was 
in my personal knowledge. I .had ob
-vious]y no ran_cour or bitterness 
�against the Auditor-General or the 
Deputy Auditor-General (He(l.r, hear) 

"or any of the big officers of t�e Fin
ance Department. I do not claim the 
privilege of knowing these great dig
.nitaries personally. The remarks 
that I made were based on what had 
·ClOme to my knowledge. I telt th•t 
when a clerk of the Accountant-G�e
.ral's office claimed that he could give 
.a number of cheques to one who had 
something to do with the Department 
. and had to receive a payment, . a 
-clerk of that kind was not a novice 
.at his task and I felt that there must 
be something very wrong in the sys
tem which could permit cheques of 
that kind to be given. I feel even 
now that whatever I said that day 
bad justification behind it. It was 
.<not in a spirit of carping criticism 
that my remarks were made. I !\ad 
·brought this matter to the notice of 
'the then Home Minister, the late Sardar 
Vallabhbhai Patel. I expected that 
quick action would he taken in a · 
.matter of this kind. As I said that 
,-day, I requested Sardar Patel not to 
arrest this little man, but to have the 

·whole system examined under which 
a claim of that kind by a clerk could 

· be possible a claim that he could issue 
.a number of cheques for the same 
amount. There was nothing to be 
pined by the arr

.
est of a small clerk. · I did not know that individual. But, 

'ft!Cently it came to my notice that, 
·after the case had been dragfing on for 
,_.ore than four years--so far as I am 
•ware this ma11 had not even been exa. 

·mined' as an accused, I say this subject 
to correction; my belief is that the 
man has not been examined yet-it 
!had been withdrawn because disciDli
nary action was intended to be taken 
;apinst him. That was what the d� 
-.partment said in a letter to the indlvi
�ual at whose instance this case bas 
'lbeen taken up; I saw a copy of that 
letter. I did not feel that the with
drawal of the case was justified be
cause the man was i!l. I have had 
some experience as a lawyer and I do 
not remember a case in my whole life 
when a case was withdrawn on �ccount of the illness of an individual of this 
Jund. It was a serious matter. The 
whole working of the Finance Depart
ment was in a way to be examined in 
-that case. We are aware that the man 
•hDJsignel! the cheque was not 1rrest-

ed. He must have had to ,cive his 
explanation in the case. It would 
have been interesting to hear from 
the accused what he had to say in the 
matter. It would not be honest on m.y 
part to conceal the fact that I suspect
ed at the time I brought the matter to 
the notice of Sardar Patel, a bil cons
piracy behind the whole thing. It 
may be that this attempt was the first 
of its kind and Providence so shaped 
things that that case was to come to 
my notice. It is not impossible. But 
I suspected that there had been a big 
dr.-in of public money and that there 
was some kind of conspira_t:y behind 
it. It was for that reason that J went 
to Sardar Patel in 1948. Because, 
after all I have spent my life in ser
ving the public and I felt that this 
was a matter to be enquired into . 

Those who have to serve the public 
cannot afford to be thin-skinned. The 
Auditor General is not above criti
cism. If the system of accounts lends 
itself to the drawing of such cheques, 
there is somethin" very wrong with 
the system. I feel I was justified in 
calling upon the Finance Minister to 
appoint a Commission to look into this 
whole affair and also to examine the 
system under which a thin1 of this 
kind could be possible. That is all I 
have to say, 

Shri N. C. Chatterjee (Hooghly): Mr. 
Deputy-Speaker, just one word .. . . . .  

Mr. Del)uty-Speaker: No, no. 
Shri N. C. Chatterjee: One word, Sir. 

Having regard to the serious alleca
tions made, may we enquire from the 
Prime Minister or the Finance Minister 
if they are prepared to Ro into the 
matter and institute. a judicial enquiry 
either by a Supreme Court Judge or 
by a High Court Judge? It is a 
serious matter and we are deeply per
turbed. 

11  A.M. 

Shrl Jawaharlal Nehru: l do not wish 
to continue an argument here on this 
subject. I did not for an Instant think 
that the hon. Mr. Tandon made any 
remark in a spirit of carping criticism. 
He felt it; therefore he said so. He 
was perfectly right when he brought 
this case of the clerk to the notice of 
then Home Minister Sardar Patel, who 
immediately took some action. Perso
nally. I had not heard of this case 
at all tlll I learnt of it from the hon. 
Member's -speech. It is a four year 
old case. I do not wish to go into 

. that. I do not know all th�. facts. 
· . . , .· 

:'»tl 
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Some, I kn�w. I would invite the hon. 
Member himself to 10 throurh all 
our papers on the subject. If he 
thinks he can make any su,restion as 
to what more can be don�. we are 
prepared to consider it. My colleague 
Shri Tyagi will place himself at his 
disposal to show him all the papers, 
what had been done, what has not 
been qone, why it has been done, et-c. 
If anything is lacking, surely we shall 
go into that. My information is that 
at that time an enquiry was held. I 
cannot obvipusly say how adequate it 
was. But. it was held and they went 
fairly closely into this question, both 
into that individual case and into the 
larger question of possible leakages 
and in fact, some changes were made. 
That particular case, I am told, was 
not due to what might be called the 
system, which was good or bad, but 
rather to a concocted document. It is 
almost possible to concoct and forge a 
document and one may be taken in. It 
is bad to be taken in, no doubt; but 
one can possibly be taken in. Any
how, I am told that some papers o! 
that type were concocted and that offi
cer-it was carelessness, negligence or 
conspiracy, you can say-was taken in 
and signed the cheque. Subsequently 
a full examination took place and it 
was found to be the only cheque 
drawn; there was no other duplicate 
or other payment. Anyhow, I invite 
the hon. Member to go Into this matter 
himself with our help. We will give 
every help, and every paper connected 
with this matter. If he has anv sug
gestion to ot'fer, we will consider that 
with the greatest care. 

So far as this clerk is concerned, as 
I said, I knew nothinR about him till 
day before yesterday. From the state
ment made by Mr. Tyagi, it appeared 
that for the last three Years he has 
been lying in a tuberculosis hospital 
very ill. It is very difficult to send 
for him to court and though the 
matter went on being postponed, ulti
matel.Y, I believe the case was with
drawn on compassionate groqnds be
cause he is very 111. The Judge went 
on protesting that he cannot keep a 
case pending for years. Whether it 
was right to withdraw or not, I cannot 
say. That is the dedslon taken. I do 
not know all the facts. Quite a num
ber of persons felt that he was almo.,t 
-I do not say at death's door-very 
very ill and there is no point in c::irry
ing it on. I am no judge. My hon. 
friend has greater experience as to 
when cases are withdrawn and 
whether it was right or wrong. Any
how, I ventured to raise thi� matter 
before the House not so much about 

that individual case. ' but about the 
larger question. 

As for Mr. Chatterjee's su,restion, 
with all respect to the hon. Member, 
I really do not know if, in a case like 
this, in a poor clerk's case, you v.:ant 
a Supreme Court Judge to enquire. I 
say it is not only open to the hon. 
Member, but any other Members of 
this House to see and 1et to 11:ncw 
many more facts than I can state here, 
from the papers, and see if anything 
wrong has been 1one. If it is, we 
shall go into it. 

The Millister of Fillance ( Sbrl C. D. 
Desbmuk"h): I should like to aclrl that 
all this is based on a lot of miscon
ception · about what happened. A· 
clerical officer draws up a cheque, 
and then it is his business to have it 
passed by a superior 0fficer. If the 
superior officer is negligent. certainly 
this kind of case will recur, and the 
only remedy that one has is to take 
a< tion against the omc�::- ronC'crne<! for 
his own negligence. Therefore, it is 
not the !ailure of a system so much 
as the failure of the human rr.aterial. 
There may be room for dill'erence of 
opinion as to whether, in this particu
lar case, the punishment awarded to 
that officer was sufficiently deterrent 
or not, and one might take the view 
that even if it was the first case of 
negligence, in the interests of Govern
ment money stronger action should 
have been taken . . That matter is past. 
The only other point I would wish to 
make is that a certain amount of diffi
culty arises in this country on aC'count 
of the accounts and audit functions be
in1 combined in the same set of people, 
and in (Jlirness to the Comptroller an(l 
Auditor-General. I would like to say 
here that for the last four years he 
has been pressing hard that this sys-, 
tem. which requires a department to 
make payments. should be stopped and 
that the function of his department 
should solely be to audit expenditure. 
He has criticised this system time 
and again. and in individual cases .. 
where we !found that oayments were 
large and voluminous or important. we 
have taken action to open separate 
treasuries, so that the function left to 
him is only of audit, but it is partly 
due to lack of staff and partly due to 
Jack of resources that we have not 
been able· to adopt in full his recom
mendations that these functions should 
be entirely sepa,:ated. I bave no 
doubt that as we proceed, a time will 
come, and that- probably very shortly, 
when in the interests of. public reve
nues. this would have to be done. 
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ACCOUNTS COMMI'M'EE in the States; the pace being limit.. 

Shrt B. Du (Jajpur-Keonjhar): I bei 
to presei::it the Third Report of the 
Public Accounts Committee on the 
"Exchequer Control over Public Expen
diture." [Placed in Librar11. See No. 
IV. 0.0 (87).} 

On 12th November, 1952 the Public 
Accounts Coqunittee appointed a sub
committee consisting of Shri S. N. Agar
wal, Pandit Munishwar Datt Upadhyay 
and Shri Ramachandra Reddy to en
quire into the introduction of the sys
tem o! exchequer control over public 
expenditure from the Consolidated Fund 
of India in consonance with the T>rovi · 
sions of the Constitution. 

The subsCommittee held two sittings 
.and reported. Their report was <:onsi
dered and approved by the Pub!ic Ac
counts Committee. 

A brief record of the proceedings of 
each meetioi of ihe sub-Comm1ttee and 
the whole Committee has been main
tained and forms part of the Report. 
A statement showing the summary of 
the principal recommendations of the 
Committee is also appended to the 
Report. 

In view of the discussions this morn
ing I will. with your permission, read 
that summary of recommeijdations: 

"1. The introduction of a satis
factory system of Exchequer Con
trol with a view to ensuring that 
the Grants voted and Appropria
tions made by Parliament are not 
exceeded is urgently needed. 

2. It is improper that the Comp
troller and Auditor-General should 
be .saddled · with the responsibili
ties of compiling Accounts of the 
Union and the State Governments 
and also of auditing the same. 

3. Separate Accounts Offices for 
the various Ministries and the 
major spendini Departments 
should be set up as soon as possi
ble. 

4. Immediate preparatory steps 
should be taken in consultation 
with the Comptroller and Auditor
General to .separate Audit from 

ed by the time required to brin1 
about the necessary chan1es of 
organisation. 

5. The Central Government, 
while making the Annual Grants 
to the States. snould clearly spe
cify the conditions under anq, the 
purpose for which these Grants 
should be utilised, so that there 
is no risk of the grants beini di
verted to unintended purposes. and 
the Audit authorities have no 
difficulty in judging whether the 
expenditure is in conformity with 
the conditions and purposes of the 
Grant. 

6. The Comptroller and Auditor
General should have the right to 
audit the expenditure of tta State
sponsored concerns by whatever 
name they may be called, because 
they are financed from the Conso
lidated Fund. 

7. Corporations for the manage
ment of Government industrial 
undertakings should be set up 
under the authority of Acts passed 
by Parliament." 

I �ill conclude my statement by 
readmg paragraph 5 of the Report 
which I am presenting to the House: 

"While dealing with this <»1es
tion ?f Exchequer Control, the 
Committee would also like to refer 
to. the existing arrangement in cer
tain places where the offices of 
the Indian Audit Department have 
�n saddled with the responsibili
ties of conducting pre-audit and 
actual!y making payments. The 
function. oJ payment of monies 
and mamtenance of initial aC: 
counts . .  is that of the Executive 
authorities, and it is well-known. 
and universally accepted that the 
agencv which has to audit pay
!Tlents should be separate from and 
mdependent of the agency which 
has to �ake disbursements, as a 
combination of these functions is 
likely to facilitate frauds and em
bezz.lements . and prevent their 
commg to hght. This places the 
Auditor_-General in a most em
ba�rassmg and anomalous position. 
It ts fundamentally wrong in prin
ciple, therefore. to make the Indian 
Audit Department responsible for· 
making payments. The Com-

.!89{5 
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ptroller and Auditor-General has 
informed tl,le Committee that he as 
well as his predecessors have been 
protesting to Government from time 
to time against the impropriety 
of his Department being made res
ponsible for pre-audit and treasury 
payment work and pressed for its 
being relieved of pre-audit land 
payment work. This work is cons
titutionally entirely outside the 
duties of his Department. But 
unfortunately the various Govern
ments have not realized this im
propriety noi- the risks involved 
in the arrangement and. therefore, 
have not implemented the proposal 
of the Comptroller and Auditor:. 
General, except in the recent ins
tance of the establishment of the 
New Delhi Treasurv durinc this 
month" to which the hon. the 
Finance Minister referred. 
Sir. I thank you for permitting me 

to read these recommendations of the 
Committee as the subject is germane 
to what happened this morninc. 

HIGH COURT JUDGES (CONDI
TIONS OF SERVICE) BILL 

· The Deputy Minister of Home Affairs 
(Shri Datar): I beg to move for leave 
to introduce a Bill to regulate certain 
conditions of service of the Judges of 
High Courts in Part A States. 

. Mr. Deputy-Speaker: The question 
1s: 

"That leave be granted to intro
duce a Bill to regulate certain con
ditions of service of the Judges of 
High Courts in Part A States." 
The motion was adopted. 

Shri Datar: I introduce the Bill. 

12 NOON 

ABDUCTED PERSONS (RECOVERY 
AND RESTORATION) AMENDMENT 

BILL 
The Deputy Minister of External 

Affairs ( Shrt AnU K. Chanda): I beg 
to move: 

"That the Bill further to amend 
the Ab<;lucted Persons (Recovery 
and Restoration) Act, 1949 as 
passed by the Council of States be 
taken into consideration." 
This Bill which I have the honour to 

present before this House has it roots 
in the tragic days of 1947 when in the 
frenzy of communal passion, dastardly 
crime� were perpetrated on either side 

BW 
of the border. Of all the �east17 
thincs. surely the most terrible were 
the abduction of innocent . women and 
children, thousands of whom were 
transported to the other side. Thete 
crimes were not crimes of a personal 
nature. They were social crimes, weU
planned, co-ordinated, on the wronr 
principle of retaliation.. The menace 
was terrible and both the Governments 
realized tti.e daneers of the situation, 
and the two Prime Ministers, that is 
our Prime Minister and the then 
Prime Min_ister of Pakistari. by a 
'joint declaration on the 3rd Septem
ber, 1947 declared "that both the 
Central Governments as well as the 
Governments of West a.nd East Punjab 
wiah to make it clear that forced 
oonversions and marriares will ·not be 
reco,nized". Further ".that women 
and children who have been abducted 
must be restored to tlteir families and 
every effort must be made by 
the Governments their officers con
cerned to trace and recover such 
women and children". The Govern
ments' declaration was immediately 
implemented. The Military Evacua
tion Organisation and the local offi
cials immediat(\!y set themselves to 
the task of recovery work and several 
thousands were indeed recovered till 
about the middie of 1948. But very 
soon it was realized that to tackle 
with a problem of such gi1antic 
measure, the ordinary laws of the 
land would not suffice, and there was 
an agreement made on November. 11, 
1948, that special le;;islation should 
be enacted on both sides of the border 
for dealing with this problem. 

[Pt.NDIT THAKUR DAS BHARCAVA in 
the Chair] 

Pakistan issued a permanent Ordi
nance and their recovery work up till 
now is carried on under the authority 
of that Ordinance. In our country, 
we have, however, dealt with this in 
a different manner ·though I should 
say that £he laws of both the Ordi
nances in Pakistan and India have 
been exa!=tly alike. Our first Ordi
nance was passed in January, 1949 
and it was extended on the 3-0th 
July 1949. The Constituent Assem
bly passed the Abducted Persons 
(Recovery and Restoration) Act, in 
December, 1949 which was valid up 
to 31st October. H51 The Act was 
extended by the President in the 
;form of an Ordinance. Later •it was 
confirmed by Parliament and it be
came .. valid up to October. 31, 1952. 
Towards the end of this period, be
cause Parliament was not in session 
the President issued an · Ordinance 
which has its validity up to the 31st 
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[Sbri Anil K. Chand�] 
of Decepiber. The present Bill, 
therefore, seeks to extend the life of 
this Act up to February 28, 1954. 

I should mention here in passing 
that on June 10, 1952, the Hiih Court 
in East Punjab declared this Act as 
ultra vlres of the Constitution but 
both the East Punjab Government 
and the Government of India appealed 
before the Supreme Court and the 
Supreme Court finally upheld the 
constitutional validity of this Act. It 
will be seen that we in our cou�try 
have not got a permanent legislation 
to cover this work. We have made 
legislation from time to time thereby 
giving a chance to this Parliament U> 
review the cases. Though ftve years 
have gone by, we have enough infor
mation in our hands that quite a 
lar1e number of people on either side 
Yet remain to be recovered and restor
ed and this is the reason why we 
want sanction of Parliament to extend 
the life ot this Bill. This Bill which 
I have the honour to present before 
the House, substantially is the same 
as the Act which it seeks to amend 
except in two minor details. It subs
titutes the words "Central Govern
ment" for the words "State Govern
ment" wherever the latter expression 
occurs in the Act and secondly it 
provides that an abducted �son 
within the meanin1 of this Act wlto Is 
removed from the States to which the 
Act extends to any other place in 
India may be taken into custody by 
the police officer duly authorised and 
for this purpose, this particular pro
vision would be made applicable to 
the whole of India. This change is 
needed on the baais ot our experience. 
During the vigorous search that our 
recovery squads undertake, the abduc
tors very often remove their victims 
from areas where this Act applies to 
places outside its jurisdiction. We have 
instances of cases where these abduct
ed persons were taken awa;r_ to Nepal 
and South Africa. Therefore we feel 
it is necessary that our police should 
have the authority to chase up cases 
to all parts of India. I may mention 
the Pakistan Ordinance covers the 
whole of West .Paki�tan and this Act 
also contemplates a bttle centralisation 
power in the hands of the Govern
ment in order to· have better co-orcfl
nation. For three valid reasons we 
feel that this Act should be extended 
N.o. (1) 'there is, of course, the huma� 
mtarian aspect, No. (2), there is the 
Agreement to which we are a party 
and No. (3), we have information 
that thousands of abducted women -Joq aqi 10 ap19 Jaqna uo ua.ipfrq:> pus 

der remain yet to be restored and re
covered. 

Sbri B. K. Das (Contai): May I 
have one information from the Minis
ter? I want to know, what' is the 
number claimed by Pakistan to be 
sti!l left in East Punjab or other 
places and what is the number we 
claim in Pakistan. Our number is 
something like 8.000 in Pakistan. 
Another thine is whether our recovery 
squads can work in the closed dis
tricts of Pakistan where formerly ilUr 
squads could not go. 

Shri Anll K. Chanda: It is very 
difficult to state in specific terms 
figures of the number of persons yet 
to be recovered. The process is this. 
Each Government supplies to the 
other a list of the persons abducted. 
A lot of information is needed and 
continual correspondence is llling on. 
I am afraid till now we are not in a 
position to state specifically what is 
the number yet to be restored. So 
far as the closed areas are concerned, 
our workers have been allowed to ,<o 
into those areas. 

Shri B. K. Das: They are allowed? 
Shri Anil K. Chanda: Yes. 
Mr. Chairman: Motion moved: 

"That the Bill further to amend 
the Abducted Persons (Recovery 
and Restoration) Act. 1949. as· 
passed by the Council of States, 
be taken into consideration". 
Shri Deshpande will kindly say if 

he proposes to move his amendment. 
Sbri V. G. Deshpande (Guna): I 

be1 to move: 
"That the Bill, as passed by the 

Council of States, be circulated 
for the purpose ot eliciting opi
nion thereon by the 15th Febru
ary 1953." 
Mr. Chairman: Amendment moved: 

"That the Bill, as passed by the 
Council of States, be circulated 
for the purpose of eliciting opi
nion thereon by the 15th Febru
ary, 1953." 
Shri V. G. Deshpande: The Ordinance 

is there. You can extend it by an
other Ordinance. I would like to 
make a submission. I am moving 
this amendment because it has been 
said that today is the last day. 

Mr. Chairman: The hon. Member 
proposes to move the second amend
ment also? 

Shrt V. G. Deshpande; If the first 
one is not carried I will move the 
second. 
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Mr. Cbairmaa:'If the hon. Member 
desires, he may place both the amend
ments before the Houte, one after the 
other. 

Sbri V. G. Deshpande: I will move 
both. Names may be given after
wards. 

Mr. Chairman: Names should be 
given. 

Shri V. G. Deshpande: Just now? 
Mr. Chairmall: Yes, just now they 

should be given. Is the list ready? 
Sbrl V. G. Deabpancle: After five 

minutes I may be able to give. 
Mr. Chairman: Unless the hon. 

Member has got the permission of 
the Members beforehand, he will not 
be in a position to give the names, 
Members have to be consulted. 

SJari V. G. Deabpande: A few names 
may be added. 

Mr. Cbalnaan: Has the hon. Mem
ber taken the permission of those 
few Members? 

Sbrt V. G. Deshpande: Yes. 
Mr. ChaJnnaa: The rule is this 

that when an amendment is moved 
to refer a Bill to a Select Committee, 
the hon. Member who moves the 
amendment should give the names of 
the Members of the Select Committee. 
Since the hon. Member did not know 
about this rule, I have allowed him 
to ,tve the names. Since he is unable 
to give the names now, we will pro
ceed with the dfscussion. I will ask 
some other hon. Member to speak. 
He will take his chance atlerwards. 

'"'" � (fll ( m.m:) : � 
�. it" �  � lfT m-r rn t ft;rq 
� fi1'T W I �  � ;l � ftm' at;' mq 
��111-1 imr<r ( circulation 
motion) �T t -R  � iii 
f� ,w if� �iti:l'{Tll' (, � 
11' � i Ai ,.r f9 lffif.Tr 
� �' flti q � ft;rir ij'jm in-�if 
� ( t � � ifiq', i ITT �r{ �m lfil� 
10"T' ;rlf\' �ra'r I q· � r Ai � 
m;r t Pl'lf � �� �r 'I'\ t 
111 � � t· , �1 � m �1t 
flli .gil' �� t' flt; rt� ;;rt arifrii'ij' ( ordi
nance) t q �. t\'\¥ 61li � 

Hl 
arl�. �i:i lfT �l'li ifil'(111' �, t flti � 
�m ;;it f;.lfi«r (Recovery) af 
t �e � �-. f � ;; iT � A> q-rfif;«rr-r • 
�r �'ti\' anf t � .tr iff.mrn �) ,r� v. · 

1Tf f �ro t·, IR� � liT � ·
l!i t, � �q �"' � 'Iii afq'� mir,i-. 
... � � �q f!f � (l"� ij' �  
� arnft-t·, ail{ F aiq;fi � � � 
��� t I ��� ifs:1f� 1!.ff Tf'Ai rn 
� W 4"ft � � l\ftetfllOI ':';\' at.· 

iN.if\lOI � �1f\"llfi t I 

Mr. Chairman: Before the hen-. 
Member proceeds, may I just cla;rifJr 
the position? S'o tar as this :Sill Is 
concerned, this House is committed fo. 
tile principle of the Bill. This comi
dera tion whether more women are re
covered from Pakistan or from here is: 
not germane to the Bill. Here, we are· 
only concerned with the questicn;. 
whether there are any women Yet b· be recovered and whether we t'aD· 
allow an extension so far as tli'e terri-· 
tories are concerned. These are the 
only two points. I would request the 
hon. Members not to go over the embe
ground and proceed on that basis. As 
a matter of fact, this question whether 
there were nwre recoveries or res 
recoveries is not germane at all. This, 
principle has already been accepted by 
the House. It is not a condition for· 
the extension of the Bill that an equal'. 
number· should be recovered and them· 
only the Bill will be allowed to conti-· 
nue. I woqld request them to be· quite relevant because today we artr· 
flnishini and there is not much time· 
before us. I would request them tc.· 
be brief. 

Shri Kasliwal (Kotah-Jhalawar):: 
Htfl is speaking on the extension. 

Sardar Raum SIDch (Kapurthahr-· 
Bhatinda): There ma:v be extraneous-: 
ci.rcumstances that we are dispe::sinc: 
today and. therefore, there is no time 
to go into details; that ls n dffferenC� 
matter a!toeether. When it is said 
that it is in the Agreement and that 
is one o! the reasons why we h'ave to· continue the Act. then. we are entitl
ed to survey that Agreement and see 
how far it has been implemented. and 
how it is being worked. Weare entitl
ed to touch upon these points whether 
in detail or summarily. I beg to sub
mit that the Chair might consider-· 
whether it is irrelevant or out of t:J!le· 
if we go into that. 
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'Mr. Claalnaaa: In tact, this dtacus-. .ton as lt arises out of the Acreement 
is _not .Irrelevant in this sense. Ever}'
thing !S l'elevant. u there are ·any 
ftallons why we should not pali.i this 
.Bill, an those .considerations are rele
:yant. It is a Bill which we a.re discus
�. What I said wa�_Jh:(lt jf we re
peat those argui;nents Y(_hicb were ad
'ftllced at the tune wl}en the orig!nal 
Bill was . passed, it will tak� a long 
tbne._ �,. tiw'ing to the.. shortness ot 

. ::n
rme at our disposa 1, I made diat 

-,SfWT� ,t11 : at'R 1!� ifTqi 
... rn , q'(f ifi1't itm arRr �" 3M 
·� � err .1 �� lfT ar�r t 
� nr-1 �r "�r "�1 t , q 
• t· Ai �flit� (�xtension) 
'lift �� � t I in:) �f� � t 
1'Pl tf! t Ai � fqg�ft � tfi'f f�ti 
i � � �� �m t fiti r��r �r 
�{f , 1 �) t1(1' ;;i-�� (j ustifi
CI. tion) � Ai �ir � � q;<ffla 
,(�tend) � I f4�f �� �� t I 

�r arra- � t f..i, t�r �� 
� 91' tfi�T, Ai qrf'f\f?ll"'f ;l ;;r) 

·�fkl"•'l �r pn � � lf"<irT'f"c 
-ifffil (permanent basis) 't"{ 

ff>qf t I i!1f ��l� <fi''(ff t I '\t� � 
�� f�� �Hr �  f.r. 6lf �r Ttffi �� 

·� q-rn cf>i: I 

� arq�ifr � ��n'fr i ii� ��r 
.,t • �� �t � irr� �31'( t Ai ofR 
c11�r ar'rnf) ctr it� �p�-� (areas) 
.if � ;;i-@ t· ;;i� 1;� � � if�T �"'@'r 
t a t � t f.fi �« i:r-ir« ifir �m-tr ir 
�� ��T f Ai iir �� � aflfglfc � I 
� P �� oo ii. n:��r lli\'1T 
·� { i:ft �� � t � �  w �  
•it(t�� fifi � lft � � 
� � qt t �-t tfi'l mim � I it· 

�r ;ti 1;6'1'1 � ;rif hr i �r 

RHtoTGtion) Amendment 

fili' �  � ljt fifi � � W1f q,fiti�,., 

lf �< v,;ra 1f � �� 'JU m t· 
Ai g"f 3N.f � tf lffr( �d'°'r afr(� if{f 
� 'if�a- f-.r� t flti �ftisi'1 ffl 
f�� qif� lf �� �) I tiW � 
� Cf"{ 'lfiiff �l"TT I 1f i:fT i.·trt l'f <1i iJrr,f 
tfi'f *l4'1'( t f <1i 'if� 'ff� � �tfi' ,ft 
,if,�r aJra ... �.If �f.t;;f �" ljt a11AT 
ff af{T ili�T 'o(l'�'IJ I �HT t.lrr,'f l.°"° 
ii'@ q-( i'r(Y t Ai <fg1' � � ""' 
amfr t· 1 � tfg 1'?� f Ai J'f 
'ff� t �ifi �-ti � ar'tt � 
� arm tfi't q:t � �  1 � m  
Ji. l.'« f� tfi'T ffl'1 lfim t I 

Sbri V. G. Deshpande: I have given 
the list to the Secretary. 

.Mr. Chairman: Let him move the 
motion first. He bas not moved the 
motion. Then, he may read -out the 
oames. 

'Shrt V. G. Deshpande: The first 
motion has been moved. The second 
mc,tion is: 

"That the Bill, as passed by the 
Council of States, be referred to a 
,Select Committee consisting of 
Sardar Hukam Singh. Shri Gid
wani, Shri Ajit Sineh, Shri P. N. 
Rajabhoj, and the Mover . . . . . .  
Mr. Chairman: May I just request 

the hon. Member whether he consi
ders this list of five names,--one is the 
mover,-a sufficiently representative 
list and all the sides of the House are 
represented, and whether it will be 
proper to move these names on!y to 
constitute the Select Committee? 

Shrl V. G. Deshpande: Mr. Chair
man, what I pr9posed was this. I 
wanted time to co�i;ult other Members: 
I never knew that both the amend
ments would ·be moved together: I 
thought there will be a discussion first 
and I would get time to speak on this 
motion. There seems to be a hurry 
upon the whole procedure and, there
fore, I have not got the time. If the 
Chair insists, I do not pr� my ·second 
motion. I will restrict myself to the 
first and withdraw my second motion 
if that comes in the way ot discussion. 

Mr. Chairman: It is for the hon. 
Member to decide. 
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Shrt V. G. Desbpaade: I 
press that. 

do not 

Mr. Cbairmaa: He does not move? 

Sbr:I V. G. Deslapaade: I do not move 
it. 

�PTI'ITTf ��lf, -s:q �m 'H 
� rn iti i" it ifft '"'�II\' 
� it; �� � ffl � � 

• i I an� �qflk .� �),r it; 
:armr(t � �r oA '-tl 1f l« fit� lliT 
� lti{-t � �r � � �  
� "(.Jf ( I anti' of ffl (l1TT Ai � � 
�..- ��prr'fl'� � q1fMFile 

q ;r(\' � tfr' I � � arrfi';r� 
(Ordinance) uu � �'f..-1' II\') 
� � ff'lfT I 3fh: � �� · ll� 

�� '*'r Ai � � �·( � �I' �q 
�r1...-.ttm� �r,o)�{<f>T�� 
'-l'T Ai' ;;l� 31''\"( fffllli �q gt� if �Jlf 
� �it a·<W �� ir.r �r -s:« � � � 
arh l:q q"{ afilJI' �� � � �)fr I � 
� 'q � � �� lliT q 
�,i- .tr ;;i:�� ..- ��fr f.1; � trr'1' 
t afh: �� f.l'w lff r 3fT<il' �� � t I 
ffl'll� w t f�q- <4� � ;;r@T �l1TT 
f.1; ll� iti:rt.:r J{T.fr � 31'1'( �H 'l{ -iH�T 
"iRt .fl" �cr.m .;�r �TlTT 1 �-g f;;i� efr 
tffl'� it�'{�) �<f>T � ar1 { �7:f <f>T tt'f�ri�,.:r 
(�tension) �AT �  �«f�� �� q-{ 

ii<'il� ffi <Iii' �<tiffi rf�T t I �
��\ f,H'N �T err.; cfil'{Off � � I �� cfl 
� f<F � itW--Wf ;;{( � I �fl f� <Iii' 
>i1T ,� 1fi�lf t· �� 1f qfoffl� f�r 
'I' �1 t I oITT' � fiili \� f<ff:fA t � f.flliff 
<f>T t arh: anq r.m �� �· f<F � f,;r('l'f 
If qfm;;- RiliT �T � I � � 1f � � 
� 1f qf'{q'(frf Ail!T ff'lfT � I �� if.' 
arfufffif �ri ell:� ( Short Title) 
ar� firitf..m (Preamble) arrR t 1 

BUI 
�r �m "!tfil �Iii ;n:rr·� �mt  
ffl1R a!T '{gT t I afh: � � ;pfT � 

arr � � a1t 1f< �� lliT � � m,
� Ai l� 'l'( �f � I 1f �) (« 1f,' 
afl1T ;;rr lli"{ � ' f<F amt' � iti � { 
(« � it; � arl{ �� � � 
R� it>' ar-tm-{ <f>'Tti�(r ifft ;;rr � f 
'3'ij it,- �rq; � � arm", amM' 
Ailf Gl'T � {. I � �5 ifa'AT 'lff!('l'i t 
f.t;- qifcf,�('1 «��fl$'$�1'1 � 
-q � � rf fft ar'tt w:� � t l'ft.:i' 
�m ('F1'i' "'� t � � m t 
Ai wirr(t � t � I:� � � SJAT
�r � qf��;; �) W f I 

li' lij'm'lf � �I'� ltl<Midll 
1'iT � �11\'fflf� �i f.1i"q1M,., 
'If\' � � � �T lft rf(f arr( I "" 
;;rrft,' � 31'h: in1 iij'fftr lfil � (T,t 
t lfiT"{U1' � �� �r � � � g,rru 
� f, � 1f 1friffl'T ( I � � t ffl1( 

m'-1' � �,r arh: oot � � � 
�I' t· :a'� it; 'Sfffl �I' 6ifm �� f I 
t.f� �1 <tif�. 41fcfi�l'1 � � 
�r �m { � t 'SfRr �� <tif'lf 
;; lfi"<.�r �) crt � it req � �u 
�-� I tf� iil'T �<R' � ljm qr� Aili r 
<'TIH 3fr{ qr�;:r ll 3f)� 6'int <fr'lf � 
� ij'f,:,{ [fi � ir. q;�f<f�4' �ft;:r "ff� ijm 
ff<ti �q-ft 1: 1.1 � ;;r) �n. <f>Trr �1 f 
3fh: ;;r) m�·� q,td ( Social work
ers) t·, ffilfTRcif\' lliflf<ticl"T �·, � '(�� 
:a'l:f'{ <f>T1f !ti"{ � t I qr� !Iii' 
ff{qj iij'f ljl ��in �.t!f t· � <tiT 

f "f-1i rft.\' � I �fl �("{ if\') iil'f 1fflr;;(t 
t, �� ir�, ... �r � �Tfutre <f<tt t '1l1r 
f�q ?� t· I cfi't it; rfl� '(� 1f � t· I 
f<'lli! 'l/J !ti"{ � <f>l '«fl' '1'� �al I 

� tf'I' '(� �Hl.tf 1f 3fTlr t· I :a'� it; «f1.f 
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[IJft �o *o �] 

mer �if>' 2;� '4't t � tf'{ ,,ft �;fl'{ 

f� -irr arr{ qy� if>'r ITTlli � ,;rr 
.� t�'{ t �en: t· 1 �� t mer 
�r li5 'lir � t fifi � ti� if>r -ir't 
ifflA"U t � il �tfti4� �'{ � 
am'. �I�{ 1f � tri t· I ti' � t 
"� «rt� �� t� ifl<l arm#1' 
itc 11>u;ft �4 \?�h" aJ)< 3fT1T �T 

pr (, ''"'" (she) 1 �ij � � 

�T -I� ,;fr l{� 1fiT � {T1TT I 
'fl� 1f 'l{f � � t ��Nl4ll5 � 
� tf'f t·, �� � tt � ti, �  
� � m� ��.tt t orrif.flU� 
( orga.nisa.tion) ...r � "'� t 1 

� �er-fr q);rft t � <fir (fl �  t 
� qy� � itt l'r{qj t 
�-t m� �rrcrn ...r .fllf liT mm� 
�« t .fT1' 1!i �� � t· I 

� �ct ii � �TlfT itt li6 � t 
Ai � atir � �f;tf �t� t iTT� qy� 

it ffl ffl'S t ljq"{ il>Tlf � � t, � 
'" �� t Fifi qy� � c:�,\ 
� fg'\fijli1 ii amft �· aft� t,\t\ 
wirirt f��fij,., � qrf.rn:rA 11,1 *'t 
�cft t I l� t aram ·(tif>' �.H af\i: 
Ff{T �rti t· -ir) � it m� "'� t 
ar'tt s(T -irnt, af't'{ <ffllfr { ii *� tr't t· 
� ,�, arh � � .ft� ,r)c it � t·, 
tl'T.fi '!�� II! {rif t l �n: �ffl 
f$1;fijl., � � "'< t qy� ii 
11��-rr "'' *;;i-r · � t· 1 '{.r ii � , " 
,�< qy� ii irqr t· � i:tofi �� 
� t f«ac:1 •J if1 mer ti� UT� 1ft t· I 
� iti raq �li �'{r �'{ ifi'T � 
� t ffl Jlf lf,1 � arr-A t f1r; qt 
� .'!(1\'Sq1;:r ITT'lfT ifiT 1i 'litfT � ffl 
'Rl ii � irq � � � ull ron tftl'T .. 

ReatoraCicm) Ammdfflfnt 
Bill 

arl{ T-r ifi'T T-r t fwrou t tfffl � 
�1 1 �� -fir err �[a ��r t , � 
�� t m\'f Ji' �r � fifi qifefiMM � 
� l�,, w;rr.t � t· 1 ��q"{ �lfiJlil 

�� t· fifi qy� t ��.ft� 
t· �) l� il>T � � � amfr 9"(1' I 
� f �ti ii � � trl:IT t fifi ?l'T � 
t�m �( iri, I �� ""'� t • 
� ij"if mvnfq-q) ;r at"tfotr '!fmf 
(property) t � (claim) 
� t· I ':3'� 1f \� SAiT'{ � 

�.ft WJJ4'T mrrt ir(, �� � 11ft 
� 'liT � ir'f t· I qt 'all'�{ 
°"H � �m � � �  i 1 � � 
3l'N it;' ml �"' .,-� ol'T �T f I 
�� ii �r� t ar'!m< � 
� t· I � �� il>T'f it; m'!f � 
ol'To .r, �R!f �If �if ... � � t· I � 
qr;r � �  q � � �rr t 1 
� if lf11fflr t fit; 4� �� ttm f f.ti 
w df14T.,1,ct11-t q,:: � � � 
1ft �if � m 'Inf 'I'� � t I 
� til' � � � {r.rT � .. 
1M ol'Ttf ii iig fflellf al t Ai m' 
qt 8' fnlff 11,1 �'1° Iii'� � I 

�� '311' f'('1)i �') qt t irit � 
if f�ati'«T arrir-,1'(ffl ( Recovery 
Organisa.tion) !ff\' � t � ir'f 
( I WT it. mer m1f q"!f 1TI' �" tflf 
t· , '(.,. ffl ii cnft-,ra+l-> � df'l11-
�ffof (Politica.l Communal 
Orga.nisa.tion) t � � 
rniT t I 1!fi �T -\� Ai 4W 
m �r q-)� lfi1=1-fl4> ani'
;rr�� i I 1!� \?rlf it; �� 
lfi� t � � � �PTT ?  ,a 
m .,.(\' f1ri m m trtraR:ff � 
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ai,if.t,,"� @ � t � 1.� m ii 
il'NT �) � t I � a'T '«l"T if� I �f.t..r 
1f ilm;fT � t Ai �ft � '"� 
�� 3fl1T .. tl1W� qe-t -r� � ..Jt l� 
t ·,m% 1f �� � � �) I l'.� 1f 
� fU �) ffit t �) �� � �� 
fit; l.of�ctl fll1•hft (inefficiency) 
�. r.rnr �rm� �� ii m�irnT .,. 
tt 1 � a-� � �� m �°Rf J(t 
"" gl{ m �· f.fi qif"'fd'" ii � lfiT1f 
� � � �) �gr t I �it ':3�� 
t q' ltiT1f �1 ITTlJi � �) � t �� 
� � q-r� 1f 1:1i ltiT1J � �) 
� � I � q1llf>fdM ff � �� 
� mnt t "f� t I 

�� fufrt if � ifi'{f itlff i 

To meet this l.'ontingency in the new 
Act of India a provision is being made 
"to follow cases". It is not necessary 
in Pakistan as the Ordinance ,ipplies 
to the whole of West Pakistan. 

ii1'ifT lfflf � i fit; q.� ... t � 
� � �� �4'T (area.) i fifi qt 
� "" lli'(f  � � � � I  IRl' qf  
m1PI' � i¢T � � ffl i fit; �  
� 111T m\° I � � itft � 
t � � " m � (t  1ft 
fit; � qt i � � 111T �. 
'RI' � � � ffl iii' � 
qt q1fitifdM if i � m t � 
'l>1'f "" � lilT � I � � fit; 
� � t � it; �  1f afl'f lfq 
� i fiti qt m q1f"'fd'"' � � 
� � � � ir'f t I m q1fltitttl'1, 
Tff q I ftfittt l'1 if "" � � 1'1T11fr itlff 

t 1 � ffl � q � Jf lft  

"1f ,if\' � � w � qr 'ff fit;' srN 
t � � rnr trr • mr 
an'l:f � � � � , � 

Re,totation) Amend�nt 
BUl 

I � m qjftfifdM if itiJ rm 
� tf'( t· TI\' t ftq � "" � 
� � � t I �  aifl' ft'.fiif t ffl if, 
'iij<."lq,., � � ;rft if arrtr � amn 
i f;;t-� � ar@ � -a-� ar� arrtr � 
amn ir m � if � � {'ITU 
� � lf i{�r mr � trf  t, � 
ara I tft mr f.,.f<";_ott i 3l'rf t, arrtr t 
� "" q"f 3fnf � fit; arlft "" � 
q1flfifdH ii ifff tr mt. 1tif mr 
� (( t· I � lffif 'a°� t faii' 
m q, f <tifd.., � llf/l'ff if, m if ffl .. 
� � ffl � 3'$AiT lf "" 
� lilT � � trf t 1  ;ft � �  
�'Air i ffl �('31f �,:fi'A;r � w lf1'iTI: 
� f'<ff<";_ott i arr{ 1ft I ir· ;i q:f t ffflt' 
mPf � '3'if 'Iii' �31'f 'fT I � l!fr � 
i � �Tif afflff Ai � w � �. 
� t � i'. I iffif � t Ai'� qrf.l;� 
atf � 3fr'lf 1111' qr;r ;r(\' ( I 

� .. .. " . q "'II 'li11f � � dflilofj�ifj,f 

t 1ft � U<l1 � it; ffl'lf � � 
1ffllST afl•i.:,1.:-i111-t t, � iii' � afA' 
� CllA � � t a'if ITI'f � q 1ft � 
*1r fat;, �  � i � � � 't(t' 
t I q1flfifdi'1 i '311' arA � � t 
amr qt:;f �rw � 'lil1f � rn � 1Pl 
� �� crt'if � if � afTo {'IT( 
� arrf I W �(f.Cttlof if � �· 
if ar-n: 'lil1f � � qt �  l'll �· 
� if� arr-ft �ij � I W 
'lil1f ij amflli � � V"T � 
lfT I it· � i 11'1 justice de
la.yed is justice denied � 
fugl ii1'fmr � � �, it 
may be even cruelty. tj• 



[11ft �o (t mti] 
� � Ai � � • qy  
�llil�i 1 1tlf � 1'>1 ffl �. 
firitt llfl' � if � arr � fit; 
� � m if � � � � � t  
1fT atMl'ill( � � { I cmAi � � 
itnr� ef;m if �tr � t fit; � iti 
tl'ft if � w t � � 'Rr 't, 
1m � of{f m I � � llfl' � mft 
l1 .srnft i I � 1f{T ffl � � 'fffl it; 
� � t. � � tm {� t ,  
ff 1'iT qfi:m � � � � 
tm (T � t I t· � i flli � 
"' 1'>1 � � t, am 'ffif tr, 
'qt � � � it; af,t;f fo@«I (T it; 'fHI' 
".c <«�1 � � GTAT, 1ti '«ff of(f f-., 
� m t  awt � 't"{ � 3fi'( �  t· 1ff 
atMl"'il( 3fi'< � t I � � � 
� � t �  atRtA" � t 1 
nt � cN it; � -4'1' afltil fo1.��i <.l 
it; qrn � ';{� �tft', � ifT1! 
irff ir° � �r, l!l � � i 
� ii' -4'1' � { 1  � � t �!Vf 
ffl"f � Si'� i � '1ft � � 
� i. � i  � ii � srlf t � 
-4'1' � �@' � I �ITT � ij" it' � 
t r� � mr � � cl"ff lfr ar!lf r� 
� � cfij" cfij" � . � '3'cr.rT �� 
� � sif@T I l:� 1Wfc@1' i aft'(�
i � ii at� � �?1' �) "1'@' t I 
� m if ';{� q'f'q cl"ff � qj.f �,i 
it; � �� � t q'� it' 3f('q' ij" 
� �T � f� � �lw it; i1R 
am � � am � 3fi'<oi � t 
� atA tr l!l �T �.� ! Pfi 3l'i'q' iliT 
q1fofi\{ii'1 q"{ � � � m 
(pressure) � �If f1fi � 

� t � � l1 W f, � �  
t qt fflN1cte � � iii lfi'l'1f � 
� f ��qqt�lfint� I if� 
� q 1!ll � � 'f'ln' Ai' q1 flfif(I ,., 

if ;,n � t· q: � � (t  � 
1'>1 1111T  1'ii: � ;;rJ'if m � f I � 
if I" � � t, qt � � "" 
ffl I W fflUT q I fofi\{i i'1 If � 
� l1 � i q: f� ""ifi � 
� (  

il � llfl' q: ffl 1'r.r.f 1111 m 
� Ai'.tftf � � � � � 
� it; � �  q ctiir ano� 
� ITT'ctt al � 'frf.tifflR « f.Am 
affllift. � � � al �  al� 
� � � � atnMt, � � 
3fl"f � ft .. $fflR' Tl � <tft' 1ft 
f f'rctl lfn � f � I (ff qt « lft' 
afrq' llfl' � � � 'fTlMt I � 
W � � � .:j'{f t, � it· ITT 
mm arf';f� mr itl' 3fl<rr-i it; � 
fflT �� f�r cfi"( �,;r ;:.r�ITT t 
f.ti lll � t fcfi lf'!�(fr t .:j'l'a' �if 
lilt ITTin am f�;:rr �q ar't'( ;;r) 
�'( m�ffi'if � � �� '3'.:j' 11i1 
�If ;n:'( �;;r,;r ;:.r�q, l1' �� t Re!� 
� �. �if.f � � t f.ti ��r �r;.� 
4fif@ �� ar't"< w � t f�q �'fi:rr 

if11@' �. � � <ffif � cfiT � 
�" llliT �l"(t f.t; atA � q'� « 
{� m if � � � t � �f.:'f � 
� � if � �� «tr .rn-1'( �,i � 
( .? � it; � arR<il 1f � �'( cfi"( 

,.t � � f!fi" arr;;r -4'1' cfilf « IFlf 

.ano t � {�ti: (l'cfi f�i ITTtrt arr"1'{ 
mlf't'( . if q;ift wt t· , '3',:,1� �g:r 

1911 Al>dti.eted Pe�son, 20 DECEMBER 1952 (Recovers, and HU 
Re,toni«on) Afflffldmnt 
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fflti it1r � �  m � �  
� arq� � � �. � � � 
@� ffl � � � � � � qrn  
� � t i �� � t f1.fi � 
� fol f-1fa ( t q-m tTlf ;._� 
fl:! Ate {'i � lira � aft'{ � � 
iR <fi lira inf I �f.A' �r cf>1l ifla' 
'J_u;f � m � �3fT arh �� 
� cN � t Ai � imrifttt 
� � �-� g:Rft t am 
m � (t � � "q1ff  � 

� fg:•$fctt1 lf ar-r-r �['f � � 

t· am ;mirrtt � � a1 
m � � �r it'qA itiT � � 
� iffl t I � �. 1f � tf\lilT 
� t f1.fi ffl� 3'ir arr< m � 
mff cfiT ;n1f � lfi'( � ffl fiRr.rr 
� � � I  · � flti wm!'  
(Red <'roes) � � � � � 

� lfi'( m 9'(t m am: ffl arr< � 
T{ � t fifi 311n: � -t f{J � al 
q I fof>ta i'1 f<ira�i!'ft q"( ( retalia.-
torymea.sure) aif«e<11 < � am: 
�mm��qr(communal 
bogey ) 11\'T � � mlR � � � 
ffl ffl an ftrotn � t I srt�4e� 
� ffl ffl � t. '" � q'aT t. 
� � � arr� � lti'( 31"t'.fr ffl'll 
� l1fi-iT � t· I ll' � � � 
� � fifi arcr;ft f"41i:Jl�t« fu( evade) 
rn-.ft .ftra � �T ,a;� I a\'f,if � 
� al � i f1.fi "'1 � � � 
� arr-m ;mift'( ir t·, � � arR 
� � lfl'!to a-t � � m 
ffl .f affq � � � � � �  q.: 
� m t, amr � Wlrln it; ;n1f 

BUI 
� afn:· mmf iR � f<�Cl(l t ffll' 
� � t, am �cfi � �f(fij 

f.JA it'� t .fl1f "� t ir� � f.s4�1' 
arilf��4M (Displaced Association} 
t q-m �� t, � � � mt t 
'Pr �r �t q.: � � t f'3A' lf .
� t f1.fi � �t q.: t· am: � 'lfrof 
arAT � � I � ;it � � f-1cfill.'i� 
if � am: iRA t f� �r<r � 
ftJ � �··c(�r i , 1f ITT � t filr 
ffl!fc ,ifA ;_ff� �ii' am-ft �  'ITT 
fu � � t an� � � q.: �  

. ... .... "" oct � � � f1.fi arrl � oWMl(414fi 
� :q� t 1tT "I'� I �  afi1RT· 
� t � 1tT ... :;mA 3'ir ... � t, 
� al � � t f1.fi �I' lffl\'.;� � 
� ;ir) 1'li' � � � � � �  
� 1fmr -q � ��. am � � � 
� lfr � t fiti � � lft � in  
m-R 1t\' � �t, �flt;;r � if>'\' � 
; 1fr-;f� �(t w lfiTlf if f� t, 
1'l �(t � llillf � lfi'( � 

� 'qi'"< mm 'If � ;r �r � �· 
� t i�ifi���ififi�· 

. � �r 'lffl\".;(t � 3f(f ( set up) 
� ;ir) �� �an q10,1a1f4"' ru lfi'( 

�� � � iti �l'Cfi � lf �  
.f � I ofN if>'\' � 1f4ft.;U t fifq 
m' � lf � � {, 1!� t  
� � � �(t "I' �. � � 

al � � "l'{f ff� � Nlijii<Rfl if 
JU al �r< � �"'t t I ��� 'fflT-fU 

1fm m an � �r "lfr frlr itiT �or lfi'( 

� ,iff m t am: �,:ft W<firfij anf t 
f1.fi q "� � � � 1Jlf t·, ro t 
r;i; �  � rn � �  
cntf (interested party ) �am u-



[1ft �o �• ffltiJ 
lfq � � � �. � q '" 
� � � fiwi fflit � � "lifii4d 
� � am tron  m � � t  
�, � � � ITT >W< �  � I W 
� t � � � �, �- �T¥. 
an'f if iA: � fW t, � t � ifi1"t 
� � m(Criminal Pro-

�e<lure Code) � �t��ffl 
. (Indian Penal Code)�i�t 
��fl'iR(abducted women)t 
� �) an-q � � *Yt�i;, � � 
� ;rn � �r ;w;,ii-.1f¢f llil ,Air ;JfT 

� I atf'l t W aTTll<1i\.ij�"1 � ;rnirr,: 
am: \.ff if1Tm � WJr1n llil RTi{ it; � 
f'1 � � am: ... ;rn .. � q-m � 
!�� � � 1'iT ifi)t l\11T i I �  
ir -q' �� � Fifi � � eft t <'.: � 

� ftifin llil � am: q'{T t 
� afro � t � � ij'� I 
� 'fal �r Fifi � �� tflNi� r,ft 
�t t � 1f � ITTlft i·, t � � t 
,:gr fifi iidlili'('f � q: �  � t  
,n: � ff � ��. mi: � � 
illf � i, lit 1!R � 1TlfT fit; Ti �  
-nr� � � t. am: � {T I  
� ffl� ttcti � �(Secular 
State )i am:� �r � �) � 
� t '-fu � ITTlft t. � � 
ifiif'lllrfvn t '-fU � � � � t 
� � � t fri imrr � � 
fiwi � � t m iro·� t f1'i � 
ffl lf�r ��·fa-a t, arrtf iti �r 
� if; 'ffCT ir· f�t �1 am: arf't w 
� it,) � �T, aff'l �,r �) � � 

t mtt ffl fifltire �� �� (r, 31't� �� 
� t m "(t am: "(� � 1fr arf't qa-

ti' fiwi � ¢ ((�fl!r�a ar,if.,,,;i_,., 
i, imnn1ff t , 11' � ir � 1f(t 
smf.fr � � i am q � 
flfi«ieil(i'11 1lT i11q>1�ifitifi � t 
� Fifi atf'l � �m � 311 � 
� 'R � � t am ;rn f«lf �  
atf'l � � � � �fifu' 
t � � t, q: � ;it' aff'l q-m 
ltiU.ff � t � � 1'i'T �  � �  
ati1 w t  f� �� � t, � cfirolT 
� � � t fi,; w f� llil � 
�t���t am:wt4'itir 
"l'-@'T it\' "U1i � � � �- ' iITTRffl 
'fi< t fqf.:,fa < � w � llil qt 
� 1'i req  � I mm  t emf W 
� � at.ff" � t �... t -1:f<tl 
� � � arq.fr ilff{'l1 ifiT � ir'rof t 
m1i cfTm � m t attt � ""' �
irR � �. � ... llil � �..- t fua'
U<T t emf � ir"t� t m1i qt � 
� t. w � � � � mr  
t am: wt � ll. fqf.,fe< � 
' m,tf ml f1'\' q 'ffl1fA Rl'F 
ari\'�1F(� ffl ffl � � �  
� � ffl � � � �  � �  
"U1i IJ1'R � it; � � .. ffllf 
� .- �oi � �' q iru � t 

. qi° �  i I 

Pandit K. C. Sharma (Meet'Ut 
Distt.-South): I rise t:> support this 
Bill, and in doing so, I am most sur
prised at the attitude of my hon. 
friend who preceded roe. He says 
that we must take the opini9n c,! the 
people as to whether the abducted 
women should or should not be re
covered. My hon. friend should 
know . .-. 

Sardar Hukam Slqh: He doea not 
say that. 
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Paadlt K. C. Sharma: His arau
.ment ls that we should usess the 
effect of this law and the repercus
sions it will have in Pakistan, and 
also whether the Paki·stan Govern
ment will react favourably to this. 
My proposition is that abduction is 
an offence against a person, and no 
law can be sustained, and no State 
can exist unless the foundation of law 
with regard to the freedom of a per
son, whether it is man or woman or 
child, is ac.:epted as such. A person 
who remains here, whether man, 
woman or child, whoever it might be, 
has the right to liberty, the right to 
freedom and the, rirht to live as he 
or she likes. Whether they tire 
Pakistanis or Mohammedans, or 
whatever their description may be, if • 
they live here, they have a right to 
freedom and freedom of movement. 
Any State that denies that riaht, and 
any State that fails to provide that, is 
a State which has failed to do its 
duty. Once you have failed to do 
your duty, you have something to 
answer for. at the bar of world QOin
lon. Therefore, it is the primary duty 
of every State. to rectify the mistake 
that it has once committed, · by not 
fulfilling its primary duties. It should 
not lie in tbe mouth of anybody to 
say that becau.;;e somewhere a crime 
has not been punished. you also should 
not do so. Where these crimes have 
beer, committed on a larger scale, it 
is all the more necessary that speedy 
and more efficient step.; should be 
take·n to rectify the mistake. As to 
the human aspect, I am one with Lala 
Achlnt Ram when I say that consi
derations of humanity should wei.ah 
much more than the considerations of 
tradition, the prestiJe that we enjoy, 
or past conduct. In this respect, we 
·should not only be right, not only do 
our duty, but we must have a very 
sympathetic consideration of ' this 
problem, and do all that we can to 
recover the women and children and 
send them back. As to its repercu1-
sion in Pakistan. I have no doubt.
whatever may be said of certain c�as
ses· of people.-that no avera1e man. 
be he a Hindu or a Muslim, or what
ever his religion or his way of bring
ing up may be, can accept the posi
tion that such a large scale crime as 
abduction should in any way be 
tolerated. 

Let us think that i! we do our duty, 
if we help in the recovery of people. 
if we su('ceed therein, then the other 
people too will not Jag behind in doing 
their duty. In this task we will be 
helping innocent victim;; of our follies. 
of our own over-negligence and we 
. would be doing our duty to our people 
and State and in addition, to huma-

Dlt,- at lar1e. With these words I 
aupport the Bill . 

Shrimatl Renu ChakravarU7 (Baslr
hat): I thought that I would not Inter
vene in the debate at this stage, be
cause I have really no personal know
ledge of the working of this Bill. IQ 
our part of the world. although there 
have been abductions, they were noth
ing on the scale of what they were -In 
West Pakistan. Naturally since the 
whole thing i.; a concomitant of the 
mad frenzy of the political strife bet
ween Pakistan and India, we also have 
such cases, but because they are not 
of the same magnitude we have not 
evolved a machinery of this type. If 
it had been on such a scale, certainly 
we would have deslred that there 
should be some way whereby we could 
help these women who have become 
the victims, almost hostages, of politi
cal bickering and differences. But one 
thing I have been surprised to bear is 
that we are trying to weigh as it were. 
in a balance, as to how much crimes 
we have done, how much crimes Paki
stan bas done on women and then we 
are trying to have retaliatory measur
es. a,;; it were. Have not women suff
ered enough? As far as the principles 
of the Bill go, I cannot understand 
how there can be two opinions about 
them. Women have been used in the 
most barbaric manner, whether they 
are Hindus or Muslims. and we have 
to hang down our heads in shame and 
try to make some :sort of effort so that 
those who want to come back, those 
who want to be saved f�m that life 
of shame. may be allowed again to 
come back and live human lives. It 
is no question of what Pakistan ls 
doing or not. A Pakistan woman's 
honour is not different from a Hindu 
woman's honour. These women have 
been ' the object of barter,-wbether 
they are Hindu women or Pakistani 
women-they have been the object ot 
lust of ma.n's lowest instincts and we 
are not going to allow the law of the 
juqgle to prevail here just because 
somebody else has done something 
wron1 elsewhere. We will not do any
thing tc do thllt. 

But there ls just one point which I 
have al.;o asked my friend, Mrldula
ben, to explain to me because I do not 
know the working of this Bill. It ls 
this: because thl.s is a human problem, 
because it has become such an Intri
cate problem after five years, we must 
be very sure that only those who 
really want to go back are allowed to 
go back and the rest. if they want to 
go back to the people who, unfortu
nately, at one stage abducted them 
but whom today they have begun to 
Jove or to recornise as their relations . 
they should be allowed to do so. I 
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have been assured, at least as far as 
-statistics 10, that only ·003 per cent. of 
the people who have been recovered 
have remained back in the camps; all 
the others have gone back to their 
relations. If that is so then certainly 
we should have no qualms in support
ing this Bill. 
• Again. I would say that often the 

spirit of the law is not executed by 
those who put the.:;e things into exe
cution. Therefore, I would urge-and 
I am sure Mridulaben v,ould accept 
it-that this is a thing that she herself 
would be responsible for and she will 
be willing to look into this point. Be
cause after all, we must realise that 
however much we may declare our 
greatness, our society is a very narrow 
one. At least I know in our part of 
the world there have been many 
women who do not want to 
come back because they are afraid of 
Hindu society; they are afraid that the 
Hindu society may not take them back. 

I was very 1lad to see in this book 
that almost all the women who have 
come back have been taken back with 
open arms and the children born to 
them have been accepted as the child
ren of the family of the men to whom 
they were orieinally married and that 
they have been resettled. If that is 
so, that is really a very very welcome 
change, 

Now there is one other point-about 
the camps. Are we really rehabilita
ting the few that are left back? I 
have a terror of these camps. I have 
seen rescue homes and I have seen 
the rehabilitation camps. These 
women who have been uprooted on 
and uprooted again-are we nble to 
give them roots and make them stand 
on their own leg-s, to be able to keep 
their heads high and maintain a living 
for their children? That is the one 
thing that worries me at least. Even 
though their number is small and negli
gible, I would not like them to lead 
the lives of the women that we see 
in the rescue camps at least in my 
province. These are a few observa
tion;; I should like to make. 

The whole question obviously is a 
political one. As long as th.ere is ten
sion between the two countries, as long 
as we consider ourselves and alway,; 
think of ourselves as Hindus and 
Muslims even when· It comes to a 
question of women, untll such time it 
will be very difficult to carry out this 
work of saving these women. We hear 
that still there are claims which are 
running Into thousands on either side 
•f the frontier and we find that people 

make frantic efforts to send messages 
for recovery. We are told of the man
ner in which abducted women manage 
to disclo-se their whereabouts, the 
pathetic letters that are sent direcUy 
or indirectly and the letters that are 
sent to the authorities to restore them 
to their relatives. We are also told 
that there is need for work on the basis 
of the demand. and still there are 
demands coming from the anxious 
relatives of the women who await re
covery. If such a situation is there, 
there should be no question about it, 
we must have this and let us not do 
anything that is going to make this 
work more difficult. At the same 
time, I would again stress that we 
must have a human approach to the 
whole affair. We have to take Into 
consideration our society, the difficul
ties that are there. the time that has 
elapsed. the new roots and the new 
bonds that have grown. I feel that 
the people and the machinery for car
rying out this work have to be very 
very able, very willing and very dis
cerning so that we will not make the 
lot of these people, the·.se women who 
have suffered so much, again more 
difficult. Let us look upon the whole 
thing in that spirit and not in the 
spirit as to whether Pakistan has given 
us less women and we are giving them 
back more women. Let us not look 
at it in that manner. With thi.;; hope, 
I feel that we should pass this Bill. 
But I hope that there will be no neces
sity of this Bill coming up again and 
again and that the period of extension 
will not again have to be considered. 
I hope that within this period we will 
be able to do something about it, 
public opinion will co-operate and that 
we will not have any need to discuss 
this matter on the floor of this House 
again. 

Shri Basappa (Tumkur) :  Although 
I had not the privilege of speaking on 
the Five Year Plan which is meant 
for the development of the people as a 
whole, the people suffering in rnisery 
ana poverty, still I am &)ad of th.is 
opportunity of ra\sing my little voice 
in favour of these unfortunate victims 
of gangsterism and hooliganism. This 
is a question which is aeitating . the 
minds of all the people here. My friends 
here were asking me how a Member 
coming from the South i;; interested 
in this problem. I can only tell him, 
that only humanitarian interests make 
me to take part in this debate. • This 
is a gigantic problem, the problem of 
the refugees and the connected problem 
of the recovery of the abducted women 
and children that a sense of frustration 
among the minorl� communities la 
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powm., l!!llery day, that every Mem• 
ber here must seriously think about it 
� arrive at certain. remedies. I was 
aaymg of frustration. This fact has 
been growing because there is a feel
ing that certain retaliatory measures 
-have to be taken. There are already 
.people who say, 'Look here, five years 
have already passed, they are already 
well-placed in . their places. Why 
should any effort be made at all now 

to di�plaee them?' The.re are also 
other people who say, 'L_ook at the 
amount of cruelty involved in recover
ing these people and in acceptiQg these 
people by the concerned people.' There 
are certain opinions being expressed 
here and there, not in all quarters. but 
in some quarters. Therefore we have 
to make it qµite clear nere' in this 
liouse that such opinions are not to 
be welcomed here, that the Govern
ment should take it as its duty to 
extend this Bill for another year and 
see what things can be achieved. I 
see there is a lot of dissatisfaction re
garding the amount of work that has 
been turned out. regarding the num
ber ·of persons that have been recover
ed. I am not going to that side of it 
now. Of cour.se, the Government 
should take keener interest in the 
matter and see that the number of 
:persons recovered is much larger and 
tn proportion to the effort that is put 
in and the amount that has been spent. 
Besides that the feeling is there that 
these people are not properly looked 
after. The moral and the spiritual out
look involved in this humanitarian 
work should be appreciated. because 
.it is on this moral and spiritual out
look that the public opinion will have 
to be established. We are ·spending 
·nearly 340 crores or so over social 
service and other �hings in the Five 
Year Plan and I think the main idea 
was that it is to improve our society 
properly and any society where such 
a thing happens ought to be ashamed. 
Therefore, every effort that . is made 
will have to be appreciated. It is a 
gigantic problem and the object; of the 
Bill is to extend the life of the Act for 
one year more. In this Bill certain 
<Jther things are also brought 1n to 
give more strength to the Government 
in the matter of the recovery of these 
abducted women and children. As I 
see from the Bill, certain powers were 
not vested In the Government that 
in the ca:se of certain neighbourin1 
States the Act could not be applied. 
So, these people, these gan1sters and 

'boolirans. as I call them, whenever 
Chey took tbese women, to escape le1al 
liability and somethin, like that, they 
l1Sed to ro to neighbourinl States 
.tiere the law fs not applicable. Of 
-course, extraordinary police force la 
ciecessary and tbe atra police or 

431 P.8.D. 

special police will not be in a positlGD 
to 10 and recover them from a nejp
bouring territories; so the Central 
Government should have control over 
all these parts. The object ot the IIDl 
is to give that power also. 

Sir, one word more. I know tbe 
time of the House is precious. We 
cannot spend more time. I see your 
anxiety to ring the bell. I want to 
say one word. about the social workers 
in this field. There is a lot ot criticism 
from those benches levelled against 
the ·social workers who enter this field 
of work. Of course, it is a very bad 
thing that the social workers in spite 
of their best efforts get a bad name. 
The main thing is to recover all the 
abducted women. It is a great humani
tarian work and interested workers 
that enter into this field should be 
welcome. I do not mean to 
say that any irregularities must 
not be looked into. Certainly, ir-
regularities must be checked and 
certainly the social workers who do 
all this sincere work will be Vf!r7 
much hurt if their work is not appre
ciated. If certain irregularities are 
committed, let U$ look into them and 
correct them. With ,these 'words l 
welcome the Bill. 

Mr. Chairman: The House will now. 
adjourn to meet again at 2-30 P.M. 

The House then adjourned for Lune� 
till Half Past Two of the Clock. 

The House re-assembled after Lunch 
at Half Past Two of the Clock. 

[MR. DEPUTY-SPEAKER in the Chair) 
MESSAGES FROM THE COUNCIL 

OF STATES 
Secretary: Sir, I have to report the 

following three messages received frODl 
the Secretary of the Council of 
States:-

" (1) In accordance with the pro
visions of rule 125 of the Rules of 

. . Procedure and Conduct of Buslneaa 
in the Council of States, I am 
directed to inform the House of 
.the People that the Council of 
States. at lts sitting held on the 
19th December, 1952, agreed with
out any amendment to the Iron 
and Steel Companies Amalgama
tion Bill, 1952, which waa 
passed by the House of tbe 
People at its sitting held on 
the 9th December, 1952. 

(2) In accordance with the pro-
visions of rule 125 of the 
Rules of Procedure ancl Conduct of Busl.Dess in tbe 
Council of States, I am directed 
to inform tbe House of the People 
that the Council of States, at it.a 
a1ttinl beld OD the 19th December. 
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1952, agreed without any amend
ment to the · Constitution (Second 
Amendment) Bill, 1952, whkb was· 
passed by the House of the People 
at ibl siftin1 held on the lStb 
December, °1952 . . 

(3) In acc6rdance with the pro
.tsions of su.�rule (6) of rule 
162 o! the Rules of Procedure and 
Conduct of Business in the Council 
of State·s, I am directed· to return · 
herewith the Appropriation (No. 
3) Bill, 1952, which was passed by 

1.he House of the People at its sittin1 
held on the 12th December, 1952, 
and transmitted to the Council 
of States for its i::ecommendations 
and to state that the Council has 
no recommendations to make to 
the House of the People in regard 
to the said Bill." 

ABDUCTED PERSONS (RECOVERY 
AND RESTORATION) AMENDMENT 

BILL-contd. 
�. Delnrt7-Speaker: There are three 

Bills to be finished today. Sufficient 
time has been spent over this Bill. 
There are two other Bills. one to be 
passed and the other to be referred to 
Select Committee. Therefore. hon. 
Members will try to make as brief re
marks as possible. It is now a quarter 
to tbtee. We will conclude this Bill at 
4 · o'cJock. 

Sardar Hukam Singh: As advised by 
you I shall be as brief as possible. But 
there are certain matters in regard to 
this Bill that I must relate before this 
House. There has been some confusion, 
and certain remarks have been made 
that there are persons in this House 
who are opposed to this Bill on ·cer-
tain fundamental grounds. I 
must make it clear in the 
very beginning that so far 
as the principles are concerned there is 
nobody who opposes them, and the 
spirit underlying the Bill is welcome, 
and we all agree with it. There has 
been a certain amO\fflt of can
.using roing on in the lobbies 
and outside that only the 
eomnnmalists would oppose it and 
that the others agree to it. But that is 
a charge made. I do not know on what 
grounds perhaps to shield the incom
petency or the inefficiency of the De
partment itself. That was conveyed to 
me by certain hon. Members of this 
House that' thb is what is being elven 
out to them. 'They were approached bY 
certain Members of the organisation 
and this impression · was conveyed to 
tbe_ln that it, is the commu�alistJ · wbo 
would oppose it. I , can certai;nly ap
preciate the spirit of some of the ·�b
es that were, �de bere b7 some.Qf � 

Bill 

hQD. M��rs. We do re.a:l.ize tbat no� 
hil · coold · be more · heinous· or mo� 
abbmlnable than the acts committed of 
abduction of women in that period 
when the masses ran mad. The� 
was no equilibrium then. W" 
can excuse them on that ground. A. 
speech was made here by my hon.. 
sist(!r on the right that It should be on, 
the· humanitarian ground. · Nobody: 
will j?in !;;sue with her on tbt point. 
Certainly 1t should be on the humani
tarian ground. Another hon. Mem
ber on my left stood up and statedl 
that this 1s a crime in all countries
and no country can exist unless it 
punishes all the offenders who have 
perpetrated such wild crimes. I 
agree with him there. Certainly they 
should be punished. But when we 
ftnd in the preamble itself of the 
parent Act that it is an Act to pro
vide-"in pursuance of an agreement 
with Pakistan" are we not entitled to 
dwell on that as to how that agree
ment has been worked out? If w& 
only call out and remind the House, 
and the Government particularly, of 
what they have done so far .as the 
recovery of those unfortunate victims 
is concerned, are we "communalist" 
in this respect? And is it that it is 
only when we talk of the abducted 
persons to be recovered here that wtt 
become nationals'! We are all with 
you and with everyone who desires 
to recover them and honestly attem
pts to recover them. We support 

those measures that are adopted � 
recover them. Each girl that is left 
here must be recovered, and we give 
our full support in that respect. But 
as soon as the subject is touched thati 
there are certain women on that side 
of the border as well, then something 
begins to move. Either we will be 
called "communalists" or we will t>e, 
told it is in a spfrit of-I shall not 
say-but we will be told' it is with· 
some other motive that it is be� 
brought. I do not agree- there. Is it 
not the duty of this GoTernment tbati 
they should pay- ·se>rire attention to 
those unfortunate victims as well who 
were left behind? We who have suff
ered can feel the pinch. Others can 
talk only. We are thankful to them 
that they sympathise with us. But 
if we say Ula tlsere- wu as llaree a 
number 1tS 33,000 left in Pakistan. 
those victims. in respect of whom we 
are so eloquent here- in this House, 
tt\at every one of . them should be re
covered, can we find· out what stepa 
are being taken to bdng about sucla. 
circum�ces �en those women. cet'tairili . can be recovered and cm 
ojaln their relations: wflo have co• 
� � tld:1 ade!· .... are told th-* 
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we are talking in a spirit of takina 
aome flction which would smell of 
retaliation. That is not the object, 
Si.rL I have already made it clear 
that we give our full support to any 
attempts that might be made 
to recover those that are here. 
But at this time.-is this not 
the only opportunity when we 
can remind our Government and our 
people that there is ·such a large 
number of women, our sisters and 
daughter.,, who have been left behind 
and there is some duty cast upon us 
that we should recover them? 
History is replete with examples where 
wars have been fought on this ac
count. We can recollect those in
·stances where even for the sake of 
one woman, one lady, wars were 
fou1ht. 

An Bon. Member: Even the whole 
Ramayana was about it. 

Sardar Hukam Singh: I can appre
ciate that we might be helpless af 

this time. We might not have those 
resources. I do not wish that we 
must run to a war with them but so 
far as the traditions in which I am 
nourished, our country i3 nourished, 
I do not see the justification that we 
should sit round a table with those 
abductors who are keeping our 
daughters. that we should ask them 
to come round and say "we should 
enjoy a banquet here and there". I 
callnot reconcile myselt · to the-,e 

things. I can imagine that there are 
times when we feel helpless. We 
might not have that amount of power, 
those resources and things with 
which we might go to war at once 
but that is a different thing alto
gether. At least there must b,e ,;ome
thing to substantiate. something . to 
demonstrate that we have that feeling 
for those poor victims that have been 
left behind. Then again when we 
say that that agreement has not been 
worked out in earnest by Pakistan, 
we do not mean to HY that we should 
give up that attempt. Our point is 
tha:t tnstead of having an Act, the 
work must be done on humanitarian 
,rounds. We arP. doing it because 
o,at is the work that should be done. 
we· feel it our t;luty to do it, not that 
we are performing a part of the 
agreement. That is torn already. 
That has gone; ther� fs no agreement 
at all. Let It be .;aid that it must be 
unilateral, that we are doln1 it on 
humanitarian ll"OUnds and I would 
welcome it. I will support it. 

Then again leaving that aside, 9.'9 
have also to see how our or1anua• 
tlonal set-up under this Act ls work• 
lne. how we have performed our part 
of the job. Lest I might . be .accwecl 

Bin 
of saying something which perhaps 
may not be palatable, I will only quote· from the speech of one Sardar Kartar 
Singh from PEPSU who supported. 
this amending Bill in the Co_uncil o! 
States. I assure you, Sir, that he ls 
a very staunch Congressman. lo· 
his speech of about 50 lines, four times. 
he has. said "I support the Bill". He 
started with that support, he ended. 
with that support and in between, 
also he had to say twice that he sup
ported the Bill. He says he u a, 
lawyer, he. has appeared in many of 
these .cases. He has experience ot· 
how these poor people are arrested 
and taken to Pa:kis.tan. He .;ays there· 
is. no opportunity to exercise �-

option. Before . tho:ie . �rspns . from 
whose custody they are· taken have· 
a chance to move in a High Court or 
move any officers, tlN?y are taken, 

away to Pakistan and remain there 
without any relief. iAnd then he· 
sums up "I .;ometimes wonder whe
ther this is a department for the re
covery of abducted persons or a de
oartment whlch abducts persons con
cerned" but after 4 lines, he .;upports· 
the Bill. Whatever it mi1tht be, I: 
agree with him entirely that certainly 
this department, this recovery organi
sation which wa!' set up under this. 
department has failed to do its duty •. 
It is not performing that duty in the· 
manner it ought to have been doini, 
There are scores of women here mar-
ried here to Hindu boys long before 
piartitio11 took place and they have; 

been taken away. snatched 3way. 
They converted · themselves and lived,. 
in their homes quite peaC'e!ully. Much 
long before thls partition they have· 
·,een snatched away. Advantage has 
been taken of this opportunity by 
some enemie1- or nei,zhbours. They 
l!o and complain to their police offi
cer. "Here is an abducted woman"· 
and the police would come and take 
away that lirl without makiD1 an ea,.. 
quiry, any proper enquiry that when 
was this Mohammedan girl married 
to a Hindu o·r a Sikh. I can quote a-, 
many instances as I like or as the 
House wishes me lo do and I did 
quote a few of them wt.en th:s am 
was before the House for being pas
sed in 1949. Many other instances 
have come to my notice . after that. 

The time at my disposal is very 
short and so I would illustrate my 
point with one instance which might 
be found of interest. One Nikka Singh 
had a Mu1lim keep. That keep 
brought a daughter of about 3 years 
with her. That Muslim keep lived 
with that Nikka Singh and tht- gitt· 
was brought up by that Nikka Singh,. 
Wben that girl came of the· a1e of 21. 

. she was married by Nikka Sinrh, as 

IH4 Abducted Per,ona 
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[Sardar Hukam Singh) 
the father of that girl to one Veer 
Singh in 1945. Veer Singh after bis 
marriage with that girl admitted that 
grown-up girl into a school in 1945. 
The ,admission proof is there. The 
name of the eirl was Aaskaur. On 
27th of January 1952, ·she was taken 
into custody by the Sub-Inspector of 
Police. On the 28th, just one day 

after, the. husband ran to. Fer.ozpore, 
where she was taken, to file an appli· 
cation but he was told to go to 
:Jullundur. The eirl had been taken 
away from Ferozpore to Jullundur. 
He went there and on the 2nd Febru
ary he put in an application to S. P. 
�ullundur. On 5th of February she 
wa, examined by the S. P. Jullundur. 
She said that she was a Sikh girl, she 
was brought up by her Sikh father 
and she was married to this Veer 
Singh. On 17th. Febniary again she 
was brought to Ferozpore and then 

examined. Her husband, Veer Singh 
was asked to produc·e evidence ot 

Nikka Singh, the father or any rela
tive. The brother, Bachan Singh ap-
peared and ,he deposed on oath-it 
was before the superintendent and 
there should be no question of oath
that Aaskaur was his sister. She has 
been brought up by his father and 
had lived with him long before the 
partition. Then on 20th of ,February 
this Veer Sigh was asked to appear 
in kothi No. 200 in Jullundur. I do 
not know whether it is the residence 
of the Deputy High Commissioner of 
Pakistan-at least a Muslim officer. 
He must be just outside the Parlia
ment building even at this time. He 
says kothi No. 200 in Jullundur. He 
was taken there and that Muslim 
officer there asked him to bring some 
proof before him. He also adduced 
evidence and produced proof to the 
Superintendent but he was asked by 
the Muslim officer that he should pro
duce the evidence afresh a'Dd he w::is 
ao go after about ten days with his 
evidenl"e. He went away and tried 
to get Bachan Singh or hls father but 
,before he could �reduce that evidence 
!for which .he had· been specially asked 
and directed the girl was taken away 
to Pakistan. 
3 P.M. 

Of 1st of March. he brouaht the proof 
and he ran to the Superintendent of 
Police and told him that he had been 
asked to bring the pr.oof but the ,trl 
was missing and that she bad been 
. 'taken away. Then the, Superinten
dent of Police took down the · state-
ments of the witnesses. So· far u 

bis own statement or observation was 
concerned. he was satiafted. that the 
.Superintendent of Police would take 
all the ·measures to brine back the 
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eirl. Then again, he was advised te 
go to the same kothi, to that .;;ame 
Muslim officer on 5th March 1952. He 
appeared before that officer on the 
5th. He was told that he could not 
do anything and that he should ap
proach the Central Government at 
Delhi, if. he wants that girl to be 
brought back. He ran . to Delhi on 
the '.7th March and appeared before 
the Under-Secretary who advised him 
to appear at Jullundur before him on 
the 17th March. On the 17th, he SP
peared beote that Under-Secretary at 
Jullundur. He told him that he would 
have the enquiry made on the 18th. 
He goes again and enquires as to 
when he "should come again to find 
out whether the enquiry has been 
completed. He i.; asked to come after 
a month. Then. he goes · on the lath 
April. after · ., month, end ap
pr0aches the Under-Ser.retary in 
Delhi. The Under-Secretary S8)'8 
that the enquiry is not yet 
complete. He comes again after a 
month on the 15th of May and ;s told 
that no results have been received so 
far. He goe.;; again ir. June. He is 
told that the results of the enquiry 
have been received, but that the 
Secretary would intimate to him ·at 
his home address and so be should 
go back and that he will learn in a 
week. 

He waits in his house tor a week 
but does not get any reply. Then be 
comes again on the 12th June ' to 
l?elhi. The Secretary was out of sta
tion. Then, he comes after four days. 
Sardar Gurumukh Singh Musafir tele
phones . to the Under-Secretary to say 
that this man has been running about 
for a very long time and he should at 
least be told what the result of the 
enquiry is, whether he is going to get 
the girl or not. and that he has spent 
so much money. In the meanwhile, 
the High Court declared that Art in
valid. He is told by the Secretary, 
now that the Act has been declared in
valid. it would have effect on every
body and therefore. �e should go 
home. He went home in .June, hopins 
that his wife would be restored to him 
It is six months now. The girl has 
gone. ·This man i.; going about this 
way and that and he has spent about 
Rs. 1,000 over that. No enquiry bu 
been made. He is not told whether 
he would get that girl or not. Thia 
is the achievement of this Recoveey 
organisation that is so anxious that it 
should continue. We are told that it 
is on humanitarian business and the,
are doing that. We are also told that 
there is a large number of women to 
be recovered. I feel from the fleurea 
and from the way in which it bas been 
worldnc that this orpnisation cannot 
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lay their hand on a genuine case now. 
There are very few women. Now, the 
attempt Jn this Bill is that they should 
run about in other States. In these 
States they cannot find any abducted 
women. So. powers are being sought 
so that they might go to other places 
and arrest pc:rsons, ladies, women, who 
are living there quite peacefully. This 
is the objective. If really there are 
women and they are being recovered, 
I would have no objection at all. But, 
what I find in the working of this or
ganisation, particularly during the last 
six months or a year. is that recovery 
is very· slow. Not that there i.; no 
enthusiasm on the part of the Re
covery Organisation. They are over
enthusiastic and !.hey try to overreach 
themselves and are trying to pick up 
girls that are not affected by this Act 
at all. They are being snatched, tom 
away from their familie·.; and sent 
away leaving even their children here. 
Under these circumstances,-! would 
not take a long time,-1 would sub
mit that if this search and recovery 
organisation is to continue, I am a 
person to oppose this Bill. It is better 

that we drop it. We should have 
nothing to do with it and we should 
not waste lakhs of rupees to provide 
amusement only · to this Recovery 

Organisation. 
The Prime Minister aad Minl8ter 

et Exteraal Affairs <Shrl Jawaharlal 
Nehru):  This Bill, Sir. surely is one 
which we should consider completely 
apart from, if I m�y say so, par�y 
affiliations or any views generally m 
re1ard to political or economic c,r other 
affairs. It deals with the results of 
an extraordinary situation that arose 
in this country and in Pakistan and it 
tries to deal with it on a humanitarian 
plane. 

Those of us, and there must be many 
here, who witn·essed what }]appened 
in August, September and October. 
those two or three months of 1947 

both in Pakistan and .in India can 
never forget that horror, can never 
forget the bestial things that they saw 
and heard and witnessed. It was a 
degradation of the human species in 
Pakistan and in India. Let us. not 
raise our heads and say it is Pa�is�n 
alone that did it, because, we did it. 
We must confess what we did before 
we try to say that others did it also. 
On both sides there was horror, un
speakable. And. the worst of that 
horror was the way women were treat
ed It was not a question of a woman 
running away with a man or a man, 
impassioned, laying hands on a woman 
and abducting her. It was not that. 
It was something infinitely worse. . It 
was a deliberate means adopted, if I 
may say so, of carrying on a com-
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munal war in which poor women were 
the innocent victims. 

I am not blaming any individual. 
I am not even blaming, if I may say 
so, many of those who did this hor
rible deed at that time. There was 
madness all round. People were 
swept away by that madness.. But. 
the madness passed and we began to 
think again about these matters and 
to realise how thin the crust was 
which keot us and made us behave in 
a civilised manner. and how easily 

that crust cracked. whether it was 
� through anger at ·something which the 

other party had done. Whatever the 
reason may be. the crust cracked and 
these people behaved whether . in India 
or in Pakistan in the most mhuman 
and barbarous way. It was a terrible 
thing. All that happened, killing and 
destruction. was bad enough. It waa 
bad 'enough that women 15hould be 

treated in this way. But. :1omethinc 
that was infinitely worse was that 
large groups of people should deli4 

berately do this as a weapon of ot'f
ence, as a weapon of retaliation. That 
was a horrible thought. 

Soon after these horrible happenings. 
attention was given to the abducted 
women. Surely, Sir, I need h!lrdly 
say whether in India or in Pakistan. 
the;e are decent people everywhere. 
There are many people who are not 
decent; there are many. people who 
are bad in any country. But, to con
demn a country and the whole of the 
people Uving in a countr:y is not 
wise. is not just. has nothmg to do 
with facts. There are good people 
and bad people everywhere. Some
times, even good people �ehave in a 
bad way; sometimes circumstance& 

compel them and make them mad. 
So, people both in India and Pakistan. 
many of them. reacted ver.Y strongly 
to this. because. they felt 1t was the 
uttermost shame that these had hap. 
pened whether . in this country or 
there.· One of the earlie.;t things that 
we tried to do and gradually build up 
was some organisation to recover these 
women. 

I might say, taking it all . and all. 
that in spite of all the conft1<;ts with 
Pakistan that we have had. m spite 
of all the grievances ths.t we hav� 
against Pakistan, so far as this parti
cular approach 'Wl8S concerned, 
throughout these four or five years. 
there were persons in Pakistan,-not 
all, some. a good number.-as . there 
were persons of course in India wh<> 
wholeheartedly and honestly worked 
to this end and co-operated with each 
other. 

There are social workers in Pakist,i.ni 
who bave devoted them�elves to :his 

' 
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[Shri Jawaharlal Nehru] 
·task and worked earnestly to tbi; end 
·throughout this period. There are 
people in Pakistan. as there are 
people in India, who are frustrated, -who have come in the way of thit 
work, who have tried to put difficul
ties in' the way of this work. There 
are others. the very people, the guilty 
ones. the abductors and the like who 
have, naturally to save themselves as 
wen as for other reasons. tried to 
obstruct. There have been enormous 
difficulties, and perhaps everyone 
here _does not realise the nature of 
the difficulty, because if a person is 
going to get into trouble with the 
Police because he abducted a woman 
i! he is on the point of discovery, w; 
b�ve known cases where they have 
killed that woman so that there might 
be no e"'.idence. So, one cannot go 
in a straightforward way and present 
one's compliments to them and say 
"Hand over the lady to u.s". One has 
to see indirectly and in other ways so 
�s to save that poor woman. Also. 
tha.t poor woman is made, after a 
period. to feel that if she tried to go 
back �o her own people. she would be 
-0stracized and that she may be killed. 
And I know of case,; where this has 
happened: and it is impos.,ible for her 
'to go back. So, she lives a frustrated 
and unhappy life. 

There are difficulties also. un
doubtedly where a woman has outliv
ed. or somehow adapted herself to her 
new surroundings. and has more or 
less settled down. If so, so far as 
I am concerned. let her remain there. 
lf she has settled down, well and good. 
Why should we uproot her again? It 
�m be absurd to do another wrong 
Just to .corr�ct a previous wrong. But 
the P<lint is. we should give her a 
chance. an opportunity to come back if 
she has not adjusted herself, if she 
wanti: to come back. And I put it to 
this House that if there is a Ringle 
woman, let us say, in Pakistan--a 
single woman from India in Pakistan
who is kept under duress by circum
stances anywhere. but wants to come 
back to India to her own people well 
it is our duty to afford her an �ppor� 
tunity to come back. 

If that is so. it is not a question of 
a few thousands or a few lakhs of 
rupees. We cannot measure this · in 
terms of money. Let us not waste 
money. Of course, let us be econo
mical. but do not measure this ques
tion in terms of money, so that if there 
is .n sinqle woman there, we should 
make every eft'ort to get her back, to 
f.'Ve her an opportunity to come back. 
�-'r· have to make that effort. 

My hon. friend who just 1poke 

Restoration) AmendmetaC. 
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before me apparently hinted that b7 
·some pressure tactics or otherwise-
he said .we need not go to war, but . 
short of war, we should do some 

things. Now, whatever justification 
there might be for that kind of talk in 
regard to other matters, I really do 
n�t understand in the slightest how in 
this matter, in this extraordin:uily 
de!icate thing, you can do any -such 
th.mg. You are not dealing principally 
with a Government, the Pakistan Gov
ernment. The Pakistan Government 
you are dealing with-you are co
operating with it-in order to do this 
but you are ultimately dealing with 
the individual who has abducted 
whether in Pakistan or in India. And 
if. as I said. you take some steps 
whereby he is likely to come into 
trouble. the first per.;on who gets in
to trouble is the woman. and riot the 
man. She is disposed of. She is re
moved from the scene of action. We 
have traced sometimes women being 
taken away from place to p)ace, to a 
d9zen places, and it has been a very 
difficult matter to go on tracing them 
from one place to another. and the 
women did not want to come. She 
was really under duress. being carried 
away. So, if you adopt certain tactics, 
it will not give you any results at all. 
but immediately put the life of that 
woman or those women in jeopardy. 
And well you have not succeeded. 
This kind of thing can only succeed 
by this type of thing-there is no other 
way-by the co-operation of the two 
Governments. It cannot be dqpe 
otherwise. Obviously. we cannot send 
our Army and the Police-an Array 
patrol or a Police patrol-to go and 
search the houses of people all over 
Pakistan. asking: "Is there a Hindu 
woman?". Nor are we going to per
mit Pakistan Army or Police patrol to 
go about here S1!arching every lllouse. 
so that we have inevitably to use, to 
take the a·ssistance of. the other Gov
ernment's machinery on that side, just 
as they have to take the assistance of 
tha,t machinery here, whatever that 

machinery may be. 
This machinery was set up four or 

five years ago in consultation with each 
other, and. on the whole, I say the 
amount of co-operation between the 

two sets has been quite satisfactory. 
There have been bad spots here and 
there.- !  am talking about that 
machinery; I am not talking about 

the whole of Pakistan-because there 
are plenty of people who have come In 
the way, who have given us trouble 
in this .matter, but I am talking about 
particular social workers and others 
engaged In this, and I can Include in 
this some senior Polloe officers who 
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bave really done help bi every posal
'ble way to recover these women. The 
1lgures may not be as satisfactory as 
-we had hoped, but they are not ao 
bad either. considering the difficulties 

,of the situa,tion, considering that re
<:overies have g6>ne, in the one case, to 
about 8,000 ,people or 9.000 .and in 
the other to about 15,000 or 16,000. 

.;Just imagine for a moment thnt you 
have recovered from duress or from 
� life of extreme unhappiness, thou
sands of women. Is that a small 
thing? 

Hon. Members sometimes ask: 
"What is the pr.r capita cost of re
<:overy? I really do not understand; 
first of •all, physic,a!Jly how we cal
culate the per capita cost of these 

.figures I do not know. You may, of 
coursei say that th.is: whole Depart-

ment has cost Rs. 15 or Rs. 20 lakhs 
-0r whatever it is during this period, 
and you have recovered 10,000 v.omen. 

-You divide one figure by the other 
and call it per capitia. · cost. May be, 
but just imagine the kind of thing 
that you have to do about it-nll man
·ner of things, and they overlap. It 
is quite impossible to measure that, 

'"therefore. in terms of money, in that 
sense. But. when you think of the 

.go�d this has done, is it not good 
enough .that 20.000 or 25,000 women 
have been recovered? Even if a few 
women had been involved, our coun
try or any country ought to have 

_gone all-out to recover them. to save 
them from a life of extreme misery 
and unhn.ppi1�ss. 

My hon. friend referred to a parti
·CUlar case. He gave a large number 
of details. Naturally, I cannot answer 
�bout that case because I know noth-
ing about it. And J can <'oncede

I do not know. but I can concede-
that some false step may be taken, 
some mistake may be made� and we 
should try to see that that is not done, 
·<>r, if by any chance, it is done, it is 
undone as soon as it can be done. 
For instance, so far as this law is con
cerned. it has nothing to do with it, 
with the misapplication of the law or 
the misbehaviour of an individual. 

"That is a matter which can be looked 
into or considered separately, and in 
fact, personally, I do not think that 
:kind of thing happened much. I can-

not say it ha.; not happened. It may 
(have happened•, · How can I deny 
without enquiry into every single cr.,se? 
But I would urge him to consider 
·this, that if a man goes to him and 
gives him a story, it does not neces
sarily follow that the story that the 
man has given him is one hundred per 

,cent. true. It may be, I do not know, 
but it does not necessarily follow, 

�ecause, he has only heard one side 

Re1toration) Ameff.dmnt 
.am 

and a partial side. For instance, la 
this part.icular case as he was mention
ing this, I tried to enquire. I could 
not get much, but I was told that 
many of the pa•pers. produced were 
suspected to be forged. Whether thq 
are I do not know. The matter is 
under enquiry. The very case is under 
enquiry at present, and I understand 
that the enquiry was delayed because 
of that high power decision against 
the Act. 

Sardar Hukam Singh: If you will 
' excuse me, before the enquiry is com

pleted, the girl could have been sent 
away. 

Shri Jawaharlal Nehru: I do not 
know the facts. Therefore. I cannot 
say. If the House is interested, I 
shall arrange to place a statement or 
this case on the Table of the House. or. 
as the House will not be meeting for 
some time, it can be circulated. It 
can be sent to those Members interest
ed. Whether this case is a right or a 
wrong one-the facts I mean-is a 

matter fo: enquiry tmd decision. But 
that, I would submit to the House. 
has nothing to do with the main 
question before us. And I do submit 

that from every point of view, the 
humanitarian point of view. the point 
of view of self�ct. of momen's 
honour and more specially from the 
pQjnt of view of making it clear to the 
country- and this is, I think, the most 
important point of view for the 
future-we have to declare that these 
kinds of things will not be tolerated 
by public opinion in this country, and 
by Pairliament in th.ts country. Of 
course, if we make people think that 
while we do not attach very much im
portance to this, we· adapt ourselves to 
these things as and when they happen. 
they will happen again, on, if not a 
bigger scale, a big enough scale. 
Therefore it is necessary that 
the public opinion should set itaeJf 
dead against this kind of business, and 
there are many ways of doing so. One 
way is to carry on with this recovery 
work and comple·te it, to show that we 
attach importance to it. 

Therefore, I submit that so far u 
this Bill in i.f.s present form and shape 
is concierned. it is some�ing which 
should be passed unanimously as a 
humanitarian measure by this House. 

Sardar Hukam Singh: One question. 
if I may be permitted to ask. Have 
we got back, and if so how many out 
of the 2000 that were referred to by 
Shri Gopalaswami Ayyangar as beinc 
in the custody of Government servants 
in Karachi? 

Shri Jawaharlal Nehru: I could not 
answer that question immediately. I 
c:lo not know in what t'ontext Sbrl 
Gopalaswami Ayyangar said thal 
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[Sardar Hukam Singh) 
Sardar Bukam Singh: When the 

original Bill was being discussed. he 
aaid that 2,000 persons were in the 

eustody of Government servants and 
1hat full particulars had been p:ovid
ed to Pakistan. This was his state
ment in December 1949. 

Sbrl Jawabarlal Nehru: Is the hon. 
Member. saying, in the c-J.stody of Gov
ernment servants in Karachi? 

Sardar Hukam Singh: I do not re
member whether it is KA.rachi only or 
any other _places _also. But I quite 
�ember 1t was In Karachi also. He 
aa1d that they were in the custody of 
Government officials or Government 
Nl'Vants. These were the words he 
used. 

Pandit Thakur Das Bhargava (Gur:. 
saon): As a co-opera.ting Government 
we should see that if there are any 
8UCh ab� _genitlemen he!19, the:, 
mould be disnussed, and if there are 
any such there. th�y should also be got 
dismissed. This Is the least that we 
can do. 

.ift' �o �o f-11H411ii( (�) : 
� ��. ii' �, �� ifi&t 'fT 
Fifi � r.i� � �� � � � � 
m �m f.t;' � }l'1fTif 1f:ft � 
of �T t � "1!.jf;i-¥1�1" lfra �111T, 
� '!If ti� � ifi{ t"{R'r �f fili 
� � t � t m �� q1: arffl 
&1ai«ii·

i{ij[Amendments� � tN 
ar)"{ � ai•lilti{ij � if .� �g- '" fifi 
�ij' f � 3'iT q-rn ..- f;flrr � am: ar1ft' 
�mr lfiU rorr � , � irtll'm ;;r1 f1'i 
1flflt �t ar)oo arh attR in- ffl'r t 

f"''!• Ft � ar)"{ ar'tm � � • 
"fflmf, � (  f11r f�iti � � �  

� �r(t i I qitf�;i- (partition) 
iii rn it � � llfl' f�.li·u {r � 
aa)"{ � � t lfi{i?fcl@-4 � mir-l 
�� (refugees) aft< ·fff'� 
� ( displaced persons) · 

ltil 

imlm 'qt � i, fiJM w- � � 
� (nation) aitt � u,n it 
11q-;l oNl: f'51U1Ci <'I � i, aft� 1"� � 
��ir irt1l1Sr � �r i � m w 

Bill 
am: �c � � �. I, f4llft�H � 
c11 am�'{ o1q;fi .rm � �r m t, 
am arr.tr� �ik ij'�. q-� m· 
t, � � 1f( ar.1·� ath .. � cr)
ar:r.ft � .ft' m lfZ a'lfi .,� � 
�. � ifiT ITT a,q-fr q@' a'<li .. � 

cm- ��r � t � � a1 � 'f' 

, Fifi �« ifiTif # ifii:f � if.if q� m fft" 
;jf�'{ �r arJ'1T 3l"Tl11T :ir � �; 3ff'{ J{ 
� q-� f� «.� arb: � �:w-"\1r" 
ifiT ;nir fu'l;r rn t � f .rc1f sr m 
ir� 3iffi ar)� f�r� � � 
r� rn t ain: �., t-,r1f-{f"( mm <tit 
� t·, cfg' ifii:f � � im U1ITT � 
�"( f�, nA � q � � t� 
� ifiT �{Of rn � ififM' rn f.lr 
Ai« ITT:� � �f il a,q",f qm atrf 
� � am: � att, sill � � 
'f-�lf�<4¥, � � 'f, �•qJi1f'ifi �� 
arm: � mq' � t �� it; fflr 
� . ..  � m. -u�.:rrir11>1 � 
� �·. � 'l�Y(�,., {:restoration)� 
ifiTi:f lf anir �T1t I f;;r;r miff� mi'Smnt111 
q.r){ffi it; ifiT'{Of q1ftf>Ril'f � � pr  
ar)"{ '3"{f � (part.ii ion) iv 
<fi{i?fcl�q � -q �w � mr ant 
� (t � 6'{ �· an'Cf � allT 
f-Jl"Rtmt f.l;m afR: 1H "(W, � W 
ii IIIT( � � f1fi � m � -.r· 
� q"{ � ij' �  � � � t, q' 
m� �u\lJ,,Ml (peychology) 

t� ifivf iti' f.J\.lictt< t� �"'"''twft 
alf\' � � znr � � ff ffl g1l'ft 
� � ffl � il� � � �  

. 8ifrt � q � t fili: !1f. :.rn t � 
� � � ·� t. :.rn � 
�� �w 'Tri �  :.rn If if« m 
.-. � 1'1• aw: �  rn llfl' � 
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� t· ffl � m � t r� « �  
m lf8' � � !ITT �  m �Ta' t, 
� � � ii � �  t· . . . .  

�m{ � f� : fttit �� 
SllITT, � � f.A� � I il' � 
�m � 3M"-t ��� �� � ;;r) �er rr 
�r � � �� t· f"' Qg �ij ;r � t f;r, 
� df"rorr �r llITT �T si"ifll ? 

'TI �o 't11'o r..a,E411il(: � � t.TT 
� am1r,r t � q-rf� � � *17T 
f;ira.ft 31i"� f-iiifiiM'1"1 'qf�<l .;@ f�iifire' 
'lffi i' llT -ii�°'r .;@ f'1'fiT� mf �, �f.R 
q' �.; imrr �) � fiifi 1!i !� � 
��. t *flf iifiT �" arh ;;rr,r,i <tiT ami� 
� prr i, q� � f� aft\ �.-f ;;r) ! � 
�1{:\1'1 if; 'tillf � Iii\� �, <f6 �;ft 
""' <tiT  � lfi� � ifi{ � q1fcf>t?ll'1 
ii arq.;r ifiTlf �-1" ;;r@ t, �"ITT �r � 
ar;T1f rn t, qrf� 1f � 3f-H'f ;;n;; iifiT 
� # �� ;r,\ cr�.ft ai:.: .r,;q) � 
� 1f �@' t I o1Tiil' � � m ;;ft 
W � ll>l � �  �a- t 
aiR ltf � � ;;ii.i� t ra� ar'ift 

� � i, � �r m t f-;r.r � 
mlf -srtn"1' iri.-r ;:r � qr � � � 
� � 1f �;r, ilf��41'11q..j <tiT � 
(fflA) (T W 'fr, -ffl �-t 1f 11tr m 
arh � llfr tfTif iF m -ffl it fimrr 
� "" am: � :,;« � AfirT it,) 
fflil it;- � llir � -t, �r (fi'f, 
an� � � il\l mire- ifi{ol iliT � 

� .. :a?iT 'It { . . . • .  
Sbrl V. G. Despaade: On a rolnt of 

order. Sir. The hon. Member is say
ing that those Members who have 
moved for the circulaUon of the Bill 
were people responsible for the abduc
tion of the women and that they w£re 
saying that abducted women ·ahould 
not be recovered. Nobody has said 
like that. This kind of thing sh<>uld 
not be allowed to 10 on, on the ftoor 
of this House. 

Restoration) Amendment 
Bill 

Mr. Depaty-Speaker: As all hon.
Members Know. no hon. Member has 
raised an objection to the principle
of the Bill. Some of them have s&id; 
that this is not going to be effective, if" 
there is no reciprocity, and so on . . 
The hon. Member may argue on that 
point 

Sardar Hukam Singh: This is the.� 
only point to be discussed. 

ltl' tto 't-fo ft1lllffllil( : 1i � q� i'I� 
� fiti � ;;r) al}; f � t· ar·n: f;,r.�);r 
3Tli� (amendments) � � · 
t, :,;,Q,r;r '(ti" .rm 1ffr f� t, �fcfi.r 
1f � "".�\ �6ffi � f efi :.;,'f' lli't tfTif ' 
t m ar){ � � ar,r-.wr �ti" :.ir;ir 11\1"
'f<n m t·, �a-r mt·mr cm m·· 
t m � �� ;i;Tlf 1f � �� � lRf'f'· 
•HlfT �of t aft{ 1ITT' �\;r if; 4'";.i'r� 
arh: er�· �m � 1 � i'fiTlJ :Jf"T � iifi'{-f'" 
;J\'T � t �rr � t aft< r:if � -
t � � ���,. ffl lfivfl t. 
f,t; � � �� ftfer'1frf (citizen),
� it;' � 1f � �' � lfiA �-
irf:r� <FTlf t -ift { irar @! it �)lfr arm: . 

� � � � � tfr'IT 'ift ;;ft amt' � 
� llir ��r 1ITT:;r lli't if@' IITT:a" t' 
� lij t :,;� � tf�a � I irq-tm · 
art{ afTlT afl'lf, arr� �m ��. �m 
�� � � tlnll'T Sl'm'f ,�� 3f1J'� . 

� �� t ffl1f � � f\llinr lt>T • 
ltiTit" �. (IT 1f � t flli '(� � �
it«T �1(tt.1ro lfff �11rr · ath r�� IITT
-ra-� ��) � � flli q-rf� t. 
�� ll'f f�) !ITT lfiA '"4'r<n � I 
'1fiA � 11N � � fff 'R 
�m����m��-q: 
am:� ffl qa- �(Interruption)', 

mm 1.r � : Rtit � 
�. qt� ""? �  e_mr (Floor 
of the House) 'R � � 
mt � "(JI' (  I ffl � f fit; �·· 

� am:  � ;l q  qr, � � 
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[Mr. Deputy-Speaker] 
fiRf lfil � � lt1  � �  � 
m arnr t· 1 

Mr. Deputy-Speaker: Order, order. 
Let there be no exhibition uf hot 
words. Why should there be any such 

· thing unnecessarily? As the hon . 
.:Prime Minister has said all parties 

must co-operate in getting rid of tnis 
evil, wherever it may exist, whether it 
is on this side or in Pakistan. And so, 
heat need oot be generated. The hon. 
Member gave a particular instance to 

.. show that it may not after all be c.nca
cious. In the conduct of this matter. 
some innocent persons may also be 
at�ected. though in the balance, mimy 
really' injured pers(>ns may be tecOller
-ed. In view of those findings. how 
best thii; Act could be worked out 
without any injury to any honest per-

·son and so on, are the Points on which 
the hon. Member must address him
s<?lf. and not attribute motives t.> any 

. particular party or even to individuals. 
,;r) �o �o fffffl� : �'1J\.<le:f ;;r), 

� �k � anlt .nri �6 t r� �--r � �� 
ctrt ifffi �� �. �t i� r.� �-rr fm 

i fit; �\1 � <trfT �-r��Tffi'jfT tkr �Tfft � 1 
� 1!mre.fi � � irR".frli �PT� 
{ "-:J;:r 'If � fafiij'I �i fri"tici q"{ 1llf ;;i-u 
� � ..-Q.1 t , if' f.ti�r afit f;:rqff :i� arri:i"q 

- .:£� �. � q' �� �T � t 
· fit; �) iITTi �i �<'!" t· artt f�ij' ;;,'� � 
. � ifffi afi�ff t, �� � ,� ri �afi �a') 
. mt��r � q� �)err t f.sm qi) 
�- � ;;;r �r,fi afir � r�a-r t 
�) �� afitlf 'If li<ifitcfc �ifT � t I 

Mr. Deputy-Speaker: Order, order. 
· If every word that is uttered here . opposing the Bill is go�ng t� cr�ate a 

psychology, that is inevitable. 
Therefore, the hon. Member aught 

· not to quarrel with other M�bers 
who have got differences of opinion, 
and start from that that it is that . opinion that has started all trouble 
outside. That can be- said of every 
hon. Member. Every hon. Member is 
entitled to express his opinion in this 
House. I think the hon. Member 

: should now resume his seat. Mr. N. C. 
, Chatterjee. 

Shri N. C. Chatterjee (Hooghly) :  I 
ain afraid some of the observations 

· of the hon. Prime Minister were· based 

am · 

upon a misunderstandin1-I would 
not say, conscious misunderstandinl. 
but unconscious misunderstanding-
of those who are criticising this Bill 
Really these criticisms were made as 
to the working of the machinery set 

· up under this Bill, as to the machinery 
tnat seelts to implement ihis recovery 
process. We will be false to our 
re1lg1on, false to India's culture it 
we do anytn:ng which is deterimental 
to tne vindication of the honour of 
womenfolk. Shri Arobindo the ,great 
Prophet of modern India, said: that 
it is- no good having political emanci
pation unless we can get the real 
emancipation. How will we get it? 
By being true to our 'Swabhava' and 
Swadharma. What is India's Dharma? 
When I say the Dharma of India, 1 
mean "'National Righteousness" which 
connotes respect for women. Consider 
the preachings of the great Philoso
pher. Dr. Radhakrishnan. He has been 
preaching the message of India. In his 
great speeches in Europe he points 
out that India has one cari;linal princi
ple and that both Purush dnd Prakriti. 
i.e., both man and woman. are comple-. mentary and are the manifestations 
of the Supreme Reality. We can 
never forget this truth. A nation is 
great by the truth which it preaches 
and by the firm adherence to those 
principles which it cherishes. We will be 
false to that truth, we will be false to 
our 'dharma' if we do not vindicate 
the honour of women. We are ashamed 
that India's tragic vivisection, India's 

·unnatural partition brought about de
gradation of human nature and bruta-
lisation of human character. The 
Prime Minister says that madness was 
there. You can pass your censure 
over that madness, but what I am say
ing today is this. This Parliament is 
still indirectly abetting at the dis
honour of women. What is the goad 
of setting up a machinery which costs 
so many lakhs of rupees and· askfnc 
the lady who is in charge of this 
machinel'y to go on with the process 
of recovery? What have you done for 
recovering the hundreds and thous
ands of our unfortunate sisters who 
have been abducted and molested in 
Eas.t Bengal? Not one has been re
covered. What we are saying is that 
this machinery is defective. inefficient, 
!nromplete. and not all-pervasive. 
What is the i;iood of i-ayin� that we 
have recovered 16.900'! What has 
Pakistan done to imnlement the bl
laterAl aitteement? The:v have done 
praetkally nothin!l. Do not thinlc I 
am ""ving th!!! as R Hindu Maha
sabhaite. (Interruption). Do not 
interrupt me. Mr. Arun Chandra 
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•Guba, a man wko comes from East 
.Bengal. a Congreu Member, stood up 
.in this House on the 15th February 
1952 ..... .  (interrup&ion). 

Mr. Deputy-Speaker: Let there be 
.no interruptions. 

Shri N. C. Chatter Jee: I nm 1>'ead
jng for the cause of the oppressed, 

. tortured and ,ubmerged wo_menfolk, 
-our sisters in trouble in East Bengal. 
What did Mr. Guha say on the floor 

.of this House. He said: 
"I have reports of hundreds of 

girls"-remember Sir, this was on 
the 15th Fehruary 1952-"havinl 
been abducted ir. East Bengal". 
Remember these abductions, these 

,oppressions, these molestations of 
.Hindu women did not take place in 
the days of carnage and murder, 
·those terrible days which followed im
mediately after the partition of India. 

.No they have taken place much later. 
·This is still going on. You read the 
:statement of the hon. Deputy Minis
ter of Rehabilitation of the Govern-
ment of West Brngai. He has publicly 
proclaimed that he is sorry to say on 

·behalf of the Government of West 
· Bengal that the molestations of 
· womenfolk are still going on in East 
:Bengal. He has satisfied himself on 
behalf of the Government that sub· . stantially those reports arc true, That · is my charge. I r:.m saying this Gov

. ernment has tlone nothing; the Pr!me 
· Minister oi India has done nothm1: 

· the Minister of Rehabilitation has 
,done nothing; thii; Ministry of 42 or . 43-1 do not exactly know the number 
-have done nothin� and this 
machinery whit'h has been set up. 
·-which costs so mahy lakhs. has not 
'been able to do anything for saving 
these oppressed .... 

Mr. Deputy-Speaker: T�ls Bill ts 
not confined to West Pakistan alone. 

Shrl, N. C. Chatterjee: This is 
:my point I am poin�ng out that a.1-

though this was pointed out in the 
month of February 1952. nothing has 
been done. My grievance ls that, &!
though It Is not confined to any parti
cular area·Pakistan has done nothing. 
This machinery has done noth!ng. 
Our Government have done nothing. 

· Our Parliament has not been able t,o 
do anythinl? to . impress upon th!s 

m.,cl-tin .. rv that f'i�v should do t'lm:r 
duty properly. What are we doing? 
We are sayinst that we have recover
ed HUllQ itirls in the Indian Union 
�nd 8.326 h::we been recovered from 
?...,kistan. These fltmres reallv help 
p .... 1c;sfiin•s antl-TndiAn nrooa,randa. 

, They generally say: 'Look here. 17 .000 
·-women have been recovered in Indl" 

by this machinery' and when � 
Prime Minister says that Pakistan bu 
done very well in this aspect ot co
operation that means th1t we are tbe 
&reatest sinners. The fact is as we 
know and as can be established. that 
a larger nur.1ber of abducted women 
is across th� frontier, and this does 
not reflect tb� true proportion of people 
who have been adbucted. Our 
grievances are three or four. The 
first grievan.-..e is: why should this 
machinery hnction under the Minis
ter of External Affairs? Why should 
it not be placed under the Minister 
of Rehabilitation? (InteTTUption). I 
am saying this should not be under 
the Ministry of External Affairs. The 
Prime Minister is overworked. He 
has got so many responsibilities to 
shoulder, too terrific a burden. This 
should be placed on the shoulders of 
the Minister of Rehabilitation. When 
the girl is rescued or the . woman :Is 
recovered, then everything is done by 
the Rehabilitation Ministry. So place 
it under the charge of the Rehabili
tation Minister. That will, I think, be 
more proper and then it will receive 
proper attentior. 

·J.nt::n 1t 1s quite clear that pro&res,. 
sive1y me wo1� 1s going aowu. .t:'ro-
4,;1·e:s:., yc:,:t tne work 1:s bowid to ao 
uown "'"' lesse·.· ana lesser nwnber o1 
pt::u.1,11t:: cau OE recover\!a. as 1t has 
ueen .1,>o,mea oul, atter tive years so 
many v1cums lla.ve settled aown and 
ll 1:; cruer tv uproot t.llt::m, lllllwna.n 
to dislocate them trom Uteir present 
surrounamgs. :sull so far as l know 
tne expenanure has not 1one down. 
.ttecovery is not commensurate on tbe 
other side and Pakistan is not reci� 
eating �- the same sense .as it ouaht 
to do, lll the same spirit as it oupt 
to _do. The general feeling is that more 
or l�ss the elder women are sent ou, 
to India and the younger girls are kept 
back. I hope the hon. Minister will 
tell "!5 something to dislodge that im
preSS1on. We nave heard the Lanau
age of what Sardar Hukam S.lnp 
said. I do not want to repeat the 
language of tnat Congress Member 
who said something to the effect that 
they are themselves abducting instead 
of _helping the abducted persons. It is 
quite true that they are over-doin,e 
things in their zeal. They have, 1D 
some case!i, over-stepped the frontiers 
of wisdom and rational conduct. I 
am grvmg one case. Mst. Barkte, a 
Muslim girl lost her father during 
disturbances. She lived with a Hindu 
in Jammu. The police party recover
ed her, placed her in a camp and she 
was sought to be repatriated to 
Pakistan. She had no relative In 
Pakistan and she did not like to go 
to ,Pakistan. She ran away from the 

:zt.11 zo· DmmBER 1952 (&ecow,,, 4ftcl 
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police lorry which was conveying her. 
She tried her best to avoid bein& des
patched to Pakistan. Ultimately she 
married a Muslim gentleman, Muham
mad Sultan of Palawa, pnly five miles 
from Jammu. She was living with her 
husband. Sultan. The Abducted 
Women's Recovery Party got bold of 
her again and sne was 
again brought to the camp. The 
husband approached the authorities. 
But the husband was threatened to be 
imprisoned under section 3 of the 
Public Security Act of Kashmir which 
is little more strinunt than our Pre
ventive Detention Act. A Habeas 
Corpus application was moved in the 
High Court by the husband to rescue 
this &irl and 'this girl was brought � fore Justice Kilam of the High 
Court. She deposed before the judge 
that she did not want to go to Pakis
tan and that she was being forcibly 
sent there and -she wanted to li111e 
with her husband. The· Judie said. 
what was the point in utilising this 
Act against this girl? But the lady 
counterpart of our Lady Officer in 
charge, who was in char&e of the Re
covery Camp, put all sorts of impedf.. 
ments in the way of the rescue of this 
girl by the husband. This ca!N: was 
adjourned because the Assistant 
Advocate General wanted to oroduce 
some law whereby the High Court 
had been deprived of the PoV.:tr to 
interfere with the detentions in an 
Abducted Women's Recovery Camp. 
He wanted time. For two months this 
case dragged on in the High Court. 
Ultimately on the 16th of Ihar 
2,008 (ln July 1951), the Asmtant 
Advocate General confessed that he 
was unable to produce any law to tbe 
effect that the High Court had been 
deprived of the power to Interfere 
with the detentions in these camps 
and then this girl. Mst. Barkte was set 
free. Fifteen days after this judgment, 
of the Kashmir High Court. the Kash
mir Government passed an Ordinance 
that henceforth the H�gh Court would 
be deprived of the jurisdiction to issue 
any habeaa corpus writ or any writ · 
or order or direction interfering with 
the detention in the Abducted 
Women's Recovery Camps. This atti
tude. I submit. is not proper 11nd it ls 
calculated to create more difficulty. 
This is a wrong psychological ap· 
J)roach. This is · not the correct ap
proach. What is Pakistan doing in this 
matter? The Prime Minister has not 
yet answered the auestion. the soecl
flc question put to him bv one of the 
hon. . Members. Mr. Gopalasw11ml 
Ayyanitar made a statement which 
1thocked India. I think It shocked 

every civilised human being when be" 
said in this Parliament, with a full 
sense of responsibility attached to his .. 
office and his position and his ex-· perience, that about 2,500 Pak.istao. 
public employees have got in their· 
custody abducted girls. I want to know
how many of these delinquents have· 
been dealt with by the Pakistan Gov
ernment. How many of these crimi- . 
nals are still holding our unfortunate -
sisters in the teeth of all the demand · 
for justice. It is no good simply say- · 
ing that they did something of which . 
they ought. to be ashamed. That may
help your policy of pacification, your -
policy of appeasement. What we want. 
to know is what are you going to do
for these unfortunate sisters and : 
mothers who are still being persecut--
ed in the year 1951. in the year 1952. 
when the mass carnage had been. 
over, when the carnage that came fib 
the wake of the vivisection has gone 
and disappeared. After 5 years these-. 
molestations are itoing on and what 
have you done? What steps have been. 
t�ken to rescue these unfortuna� 
sisters? 

.,,. (lll:,"r(lq•1 "" (g.:w1<.1am, · 
mir) : �Th'.rr<mr ir�, ;;n- f.N� . 

�� � � t mirt t. arh: f,;y� � · 
� �) � t. �� t � ti arqr

Sfen.f if ,r) ;;r) lf �gel' fg oJiiIT I 31'N miff ; 
of' � �)1rr Ai � � � t ·iti1R' ll't -

Ii. ;J "�-�,, 1ft' � I 4'to �@:·· 
f.t; iJl'gt � fmcfi t m� 1fRffl it,i-·· 
� �. it �  t r� �  1t11u,q1QY,._ 
;.rr 'fit � � �m f, .r� � f.t;
q I f+�H atf ltiTf � � � �im· ·  
� ti �  I ffl � ? � lflT( {IJ itl' 
� 1'mT � t  � aN� IR t .. 
"'!<f � ! I � ITT � .rnrt, �
� fcr«ati atr m qra � � :;mm , . 
1NTif if� ;r � f"' � � e:ieAtf� 
� qm � 'ifT�lf I • Ji· 1TI' �<'IT � fill · 
ijqijUtH'I � qm �) I � fq "'"". 

1f if Jl'!Wf 'f':fl' ltit aim- lfiT � f�-· 

'" � �. � � -rr.it-r � ·'fa. 
���-qr. ro_ �. gin;l-q;r� 



Abduct.ed Persons 20 DECEMBER 1952 (Recove1'1f and 
Reat01'ation) Amendment 

Bill 

-· 

lli'f, qt � �} m �-« 111T q� � �u 
.:� t I il'fT �) 'liT � t I �� 

'�-« t -«[q' mq' � � am:. t f;;r-« ,m 
'w11T � q"{ � t, � m mwr ' 
. arF<rn o.r �r il' � amr m � fifi 
··,q1f.t.�1-1 ij' �ifi -rr �ol'lf �r ifiT 
''3"� �) lfT ;; �r, �cfi,f � � � 

·.q1fcf>�1,ft � ifiT �m 'fi'vfT � 
. �� , �-� ifiT �il' ll6 � Ri�ij'f 
·: if'@'  it 'fi'OfT � �,fl :;nf�q I 

m lffl1! � m?lft ( � at�
;�-'if' ?f � � ft;rtrr.qf�) : ll6 
. 3IT'f cffl" � �T ii'@' t I 

11t1! �1'1'<11<14'• ntt: ;:;m €!:T � 
·� ra� �);n: :;nff\q I if � t fifi �ifi "111" 
·qr� <lfr �r l.l il'iriff � �� 
"RT �, �� ifif ;; � iiifq, ;; �T 
�t :;nf�q 1 3l1f'{ itm �� � t or 
ai� .pi t 3f'!ij'T'{ � �' � 3ffl1T ii'@ 

:4, � �r;;r am ifir flrer 'fi"{ ifi�-t ifiT 
. �ii ffl t Ri � .rt �T � �. �� 

� it �  rn �r 1 amr ��ifim 
cfi� � q- fifi � ifir o1mr ifiT �ifi �
'�rf�cfi� it� (psychological 
,effect) �mr � 1 -il"T gt, {IBT t I Gl1I' 
�«) ii'@ �a- t· f.t; � � lfT if ,r.{ gii
�) m ffl if � i fit; �ij' ifiT m�
�lf111cifi{i5 3Ri°"< �'{ �mr t aJl'{ i.� iffT 

�Uil if@'t I 

-m arift gim sr;rr,t ir-rr ;l � f1ti 
�� �r � � arr;ft �i. c.=rr �u 
:� t Ai i1r � if;' f�q '3'l'fli �' 
�i �r � o1iti '" , -� ii. �  E 
T<fi ll'g it m � at;) arm i, m) � 
� il'ffl'f, � m � 'lit m � fili � 
·lt1'i "1 11iT  'it p=t ·� -q � �. 
.pR � it; i!qlrr,l � m { I � � 

IJl'lm t f.t; ar�r gm)' H 'lfT , ¥ 
� � tfl'f.f;m..- if t·: ffl ifi¥ff 
· lfi1Tr � � � llT 'fi"{a' t· f ifi '!f��'li 
�r ifiT �· rn if �·n 
1arr I ir ifill'T � � f.t; q1f<t>�H u 
w it;' m'IJ 7!4.' ifi"{T, � lf 1fAffl 
� f.t; � � � � 'ifr�i f<fi �r 
�mifiT�� '{� � �rnffl 
iti � arq"q'A am: arrmrJ."lfA' "'r .mr 
t, "� r�ii' � � � �.t ifiT c.=rr itiT( 
� {t ;;� �om t , it m � j  
f.t;' � ·� �4-. �\ ifidr "I{)� t 
� �;yo it;' �irr;r � if@ arrc.=rr 1'£1', 
m � �lt\"r '{ffl ifi' � �<fi �r� 
�n iti ft;,q "lfr � � -il"T 'fi"{ifT 4't � 
� � lfi"vfl' �if I n "'°) ifrn' m 
i�r �r , �efT;y' it!fr ;l � fifi � crr 
� ifiT � � f.t; :a-;; 11\"T '{ffl � I 

qm nlT � mro : �<f.· ij'@T "' 
t �r �<fil' �1i'r rrt err , 

.,,_ TI1nfl'U4'11f rq : � m 
� ar---om �d' t· flti f�� � m' 
� "°� �<f [<t �· f<fi �<li ttlfi m 
� 3fq'"qTif � f�!J 1!� �<?;, �"l{fffl gar!', 
� # 1!� rarr 3fTI: Riff{ g:r wT'T 1ft 
� t I ITT �  if lfZiT � it!' � & ?  
1i ;l ll'f � t flfi �Tiff � � ,r(' 
f I c.=rr lfg f�,r!ft <fir w � lfg' a-r 
q� ar;;3T t I � ii�� .m t  ' 
� � � � 'Iii' �@' ;;if ! I � 
� it. ;;rt �r � � �· ?� t �m 
it, feir ll'f � f9 lli{-rT "'l'{fri I Jl'ffA 
ii!fr ;l � f.t;' � :a-;; lfiT rill1 t 
Ai :a-if lli'T '{ffl � I �l· � �� t I 
�tl � Ai 1ftrr '{� � ? ·art zr�, 
� ·11iW m arr,- � 1liTif' t , �· 
1JT � 1=- m � � n int. ;in;m 

.. 
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t, � Sl"liA ij1fi lfil � al � 
� fif; � � � (t IJlml' �.if 
� f � lfil �T'q �fiffl � � "! 
'l°(tf l � ffi' �. � {AT � I ,  
11' 1ft' 1'(I' � t Ai 1ff �).fif;m �� 
l�����r � �,«,:u 
i, � � « �,f lfil iITTf � f, 
� {4" 1'"{� �r iITTf � f  I � it; � �  
sm..- � ;J � iITTf aJtt ... .,. � � 
Ai � � �� � t t. �g (fl 
00 fflm itnrgq)ir « � � t I 
-� �lfil iITTf t I � �  '1iT ij� 
ij'f �AT �T �'flf I ol1T{ ffll �'{cfi'TU 
� �i�m {R � ITT � �  « 
"� � {T �i t I � 1f aftl',f �ffl 
itir � « � ID � fili ltl.l f('l•�I., 
an,: qrf ... �r-, lfil ��m If �trl1T � 
� �. if'IT �� �cf � ? � �.w:Jflr 
�� t· I if' of �J �:I U{ OO. � lift� 
�t�arr,i, i fifi;;rc. �ri:rrf� 
it; �nr ir �gt � � ;;rffiT � �r 
lfi"gT IJllm • � 'fl� � (\' .;w I 
gitmqt� sil'@T�I aITT�� � � 
lli1' � 1ft' � amft' t m �mr �� 
11-=t ;q-� � � t;� t fifi � �� *' 
� if'lT tlf iffi lfivtr �ll ? 1!ff � 
ii� � � �:� \gl t Ai q1f<ti«1M 
it; � ir i3l1rt' � �) iITTf �) t 
�� itr � t err  �ir, � :.rn 
� � � �roft -mlf, � 
�Y�-a-rt , �lf � t � �  
�� lfil ;r � t ;r mg� t aftt ... 

(ln;m )  t I 

fflft. "'! '(111 .amft.: �run f I 
�. (l@'lfi<N'I ffll : 1i' lli1'(T i· 

'11; f�. �. g:) Q: 1A it; � {). 
•t,.t �Jr. f�-crq � � ;aft� 

�rorr 11ft iITTf � {Tiff :;;ri� 1 u 
lli11f �r �r � � {T ar1'{ � � 
� it 3'\'{ � � a.rorr lfil �{ �vf' 
-q gqro � fU � �) • ...,

. ffJ ·<A· 
� 'f�, �" fff rn iti �� ��· 

� �pr 1 
Pandit Fotedar (Jammu and Kash

mir): Mr. Deputy-Speaker, with your 
permission I rise to suport this Bill. I 
congratulate the authority of this Bill� 
for having introduced a measure only 
with a humanitarian purpose for af
fording all sorts of legitimate and 
reasonable assistance in the recovery 
of abducted girls, our sisters, 
daughters and mothers. It is lament
able to observe that a measure of this 
sort should not be welcome to certain 
sections of this House and they should 
try to enter into so many non-essen
tials to sidetrack the main issue. 
There are certain hon. Members ot 
this House who oppose this measure .. 
My hon, friend Mr. Chatterjee . . . .  

Pandit AJcu Bal Shastri: In this 
House who is opposing this measure? 

Pandi& Fotedar: Sardar Sahib has 
opposed it. He said he opposed it. 

Sardar Hukam Singh: No. 
Pandit Fotedar: He did say that. 
Sardar Bukam Singh: If this is the-

organisation that is going to work. 
under the Act. I said, I oppose it. 

Pandit Fotedar: I am very h11ppy tC> 
observe that even you suoport it. 
After my hon. friend Mr. Chatterjee 
gave a rhythmical series o! nothings, it. 
was hoped that he would give som� 
thinll. concerete and something sub
stantial but to our il"eat dismay, it 
proved only much ado about nothing,. 

Well, Sir, my hon. friend, only gave' 
certain facts and figures to show that 
only old women are recovered from 
Pakistan. I have authoritative in
formation which shows that the re
coveries of abducted women and girls 
effected In Pakistan fall under the 
following age-groups, 

Below twelve years 40 per cent_ 
Between 12 and 25 years 47 per cent. 
Between 35 and 50 years 7 per cent .. 
Fifty and above 6 per cent. 
Thfs ls in regard to 16.000 girls and' 

women who have been recovered. T<> 
oppose the measure In whatever form. 
I feel ls to sacrifice . . .  

8ul Na,adlal Sbarma (Slkar): Tbe-
ftgu're of 16,000 recoveries is froD 
Inc111i. . • . 

. 
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Paadit Fo&edar: I have only given 
the aee groups of iirls and women re
covered from Pakistan, whate7er tbe 
Dumber ot recovered persona. I 
feel that to oppose a measure of this 
kind in any form i:s to sacrifice at the 
altar of communal frenzy Her Majesty 
the womanhood. I feel that it would 
be a blot of standing shame 
on the , name of our 
culture, our civilisation and our 
hJah traditions. If we oppose this 
Bill posterity will record a judgment 
tbat their ancestor statesmen and 
Parliamentarians committed a moral 
auicide while of an unsound mind 
and that the great Re
public of India, that the great Parlia
ment and the people of India and the 
accredited representatives of the 
people had not this much of rourage, 
had not this much of power. had not 
this much of sense of moralitv to re. cover those miserable 1irls who have 
been . made the victims of vandalism 
and communal frenzy. and who want 
to join their kith and kin. 

With Partition a great tragedy des
cended on the whole Republic of 
India. Our economy was shattered; 
our administration was shattered. our 
territorial integrity was shattered. 
Similarly there was a sort of revolu
tion in our society and these girls be
came the victims of that revolution. 
We cry for economic recovery; we cry 
for administrative recovery: we cry 
for recovery on all fronts. Why have 
a sort of a defeatist mentality and 
escape from the great responsibility 
and say we do not want to recover 
the abducted girls? 

Even from Kashmir hundreds of 
Hindu . .  Sikh and Muslim girls were 
abducted. Some of , them have been 
recovered. but there are many Muslim 
and Hindu girls still unrecovered. So 
far as this measure is concerned, I 
would say without anv fear of con
tradiction that the machinery in cbarse 
of recovery and rehabilitation bas 
done excellent work. This machinery 
has been headed by Miss Mridula 
Sarabai, whom I would call the Joan 
of Arc of India. 
. Some Bon. Members: Question. 
Sbri V. G. Deshpande rose-
Pandit Fotedar: I say that the work 

whrch has been· done ..... . 
4 . P.M. 

Sudar Bukam Sbl.;"h: On a point 
of order, if we are not allowed to 
say anything against persons who are 
not present to defend themselves, are 
we entitled to give praise to them? If 
tbat comes in I hope, Sir, that you wlll. allow the criUcism also· that follows� 

Mr. Deputy-Speaker: As · tar al . . . . 

BiU 
possible I would like to avoid personal. 
references to any individuals on tbe· 
floor of the House either for or a,ainst . 
as it will lead to a controversy. If I 
allow one side I must allow the other · 
and they may go on stating many 
things which may not be based on. 
facts·. It leads to a controversy one · 
way or the other. Therefore, I would 
like to avoid as far as possible all per-· 
sonal references. 

Pandit Fotedar: Since my hon. 
friend Sardar Hukam Singn and the-· 
hon. Member Mr. Chatterjee made a 
reference to the machinery of the · 
organisation, and since Shrlmati 
Mridula Sarabai happens to be the -
head of that organisation, I think r 
am within my bounds to speak some-· 
thing with regard to the organisation 
and incidentally to make a referen� · 
to the head of the organisation.' 

Sardar Hubm Slnrh: Sir, about . 
the organisation he might speak .. 
but if he makes personal references · 
then I am sure you will give us also, 
&n opportunity of saying something 
about those persons. 

Pandit Fotedar: I rlo not know why 
the name of the head of the organisa-· 
tion is so repugnant to my hon •. 
friend. 

Sardar Hukam Singh: Because :r · 
know facts. 

Pandit Fotedar: I knl)w the facts 
much more than you. What I say is. 
based on factual authority that she·· 

1 and the organisation have done 
eminently J?nl)d work. and there is: 
every need of strengthening the
organisation in the interests of" · 
humanity and mankind. 

Mr. Deputy-Speaker: Shri Loke
nath Mishra. I believe he has caught. 
m.v eye now! 

Shri M. S. Gurun:ulaswamT 
(Mysore): Members from this sid�· ·  
have not been called. 

Mr. Deputy-Speaker: I have called; 
him. I cannot give . any promise. If' 
the House wants to sit the whole day 
I have no objection. I am entirely
in the hands of the House so far as 
this matter is concerned. I called ' 
Babu Ramnarayan Singh from this 
side, Pandit Fotedar from that, and I 
have come to the centre. I will come· to the left. 

Pandit Alp Kai Sbastrl: The Chair 
is just. 

Mr. Deputy-Speaker: And if the- · 
House wants closure. I wm ·put It. 

Sh" Lokeaath Mi.bra (Puri): Sir •.. 
I am thankful to you · that at last r 
hav� 1ot · a. chance to speak on a sub-: · ject whlcli la really very Important;· 

2161 
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[Shri Lokenath Mishra] 
though the Bill might be considered 

. ,io  be a .minor ,me. Nobody in lndia 
will disagree with or contest the pro
.position that abduction of women is 
-8 crime and a sin. So there is no 
joining issue with any . Member of 
this House on the question of the re-

. covery of abducted women. The 
.question is what are we going to do 
by this Bill, by extendini the time 
-of the Act. The object is to extend 

-the time of the Act upto the end of 
the year 1954. That means it is ex

: . tended by two years more. 

What is the real question here? The 
'j·eal question is how to recover those 
women that were abducted at the 
time of partition. women that virtual
ly belong to Pakistan but who are 
kept here under duress. I have very 

. -carefully heard the -speech delivered by 
· the hon. the Prime Minister. The bur. ·den of his speech was that for the sake 
· of humanity. for the prestige and res
pect of the women. let us have it. He 
also said that those women who are 

· on this side, in India. and who would 
like to stay here need not be forced 
out of India because they were abduct

. ed at some time. 
Now, we must remember that those 

· cases of abduction must have taken 
, place near about the time of partition, 

that is in 1947 or 1948. Now, suppose 
: they were abducted then. Five years 

have gone by. May I know, if there 
are any such women in India now left. 
and if they are, have they not turned 
their mind, have they not settled down 
both mentally and physically to stay 
in India, have they not taken root in 
the soil of India? I mean, now to 

;_:ao and hound them out anq say that 
they must be sent back to Pakistan 
is just uprooting them. My conten
tion is that just for the sake of the 
same humanity, just for those un-. fortunate women who were abducted 
and who are still now In. India, It 
must be our duty as human beings not 

·to unsettle them again. They may be 
kept here. because five :vears' time ls 

· enough for any woman to think, pon
• de"t" upon and ultimately reconcile. 

Now. how can we know that a cer.. taln woman is willing to go? How 
·can :vou. at the present moment when 

·· she is under duress as it. is said. ro 
·And ask her? Js there anv orovision 
· in the Bill to calmlv. IIO to that woman 
·and ,ret her ooinion. uninfluenced 
• either bv this side or that? In fact. . after five year& . to go and ftnd out . 
· · th11t woman .and ascertain from her 
what her will l.s, l.s unfair to that 

'lady herself. 

Reatorcition) Amendfflfflt 
BUI 

Therefore, my contention is, it it 11 
a question of humanity, if it ia a 
question of respectine the woman that 
was abducted,· for the sake of that 
woman herself you should not trouble 
her again. 

I have heard from many people in 
Delhi that there are Some persons 
h·ere who want to dabble in this mat
ter because it gives them work. poli
tical work, social work and a name. 
But to save these women here as well 
as in Pakistan there should 
be an end of this matter. And the 
Act should not be extended for an
other two years. thereby keeping 
thes� abducted women unsettled in 
mind, in suspense, with the Damocles' 
sword hanging over their head. 

The other question is. suppose we 
send an abducted woman to Pakistan . 
Are you sure what will be her lot 
there? We know as human bein�s 
what transformation there can be 1n 
course of five years in the mind of 
men either here or there -what trans
formation might have taken place in 
the mind of either the woman so 
abducted or the man from who she 
was abducted. I for one would never 
accept a woman abducted five years 
back if she comes back to me. It is 
just human nature. Now. to sa.v for 
the sake of humanity "Please take 
her back" is not proper. Pakistan 
mav iu"t r.ompel her either to die or 
to live in ignominy for all her life. 
Therefore, for the sake of the same 
humanity. for the very reasons for 
which mv friends were saving this 
namely that for the sake of humanity 
let us pass it. I su1utest In the name 
of those women themselves that it is 
now oroper that we should put a stop 
to this recovery of abducted women 
here and now. 

That is the proposition. But one 
thing · hurts me most. namely that 
s0'llP. Memhers from this side would 
think of this matter so lightly that 
they would hound out anybody speak
ing against them. I would not have 
STlOken a word after what the Prime 
Minister said. I am bound to support 
the Bill. I must ohev the Prime Mi
nister. But when Members from this 
i,:rfe WP'lt to hnunrl. out l'llfe'llhers from 
that side because what they say is un
palatable. I feel . Indignant, I am sure 
those Members were speaking the 
rilfht thin,r: ·the:v were more humani
tarian than we are. 

t, therefore. bell' leave of the Prime 
Minister to say that. for tht sake of 
humanity it wm be wile for� us to 
drop the Bill here and now. That la 
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my submission to the Prime Minister. 
He is my leader. I must obey hlm. 
You may laugh. 

S&Nlar Halwn S1D1h: We pity you. 
Sbri Lokeutb Mishra: Whatever it 

is. The abducted 't'Oman is a human 
being. Everyone of us here is a 
human being. In the name of the 
same humanity I say this. When I 
think of those unfortunate persons, 
when I picture in my own mind the 
mind of those abducted women who 
might still be in India, and when I 
think how they will be approached, re· 
proached or questioned by some lady 
workers. some police people and how 
they will be hounded out to Pakistan, 
rightly or wrongly-when I think 
how they will again try to unsettle 
their mind, I feel pity for those 
abducted women. I. therefore, beg the 
House and beg the Prime Minister to 
consider whether it will not be more 
human now to drop this Bill instead 
of �ving it a fresh lease of life, 
which wlll be just a justice with 
vengeance. 

The Deputy MiDlst"1' of · External 
Affairs (Shri Anll K. Chanda): I want 
to soe!ik a few words, at least five 
minutE.s. 

Mr. Deputy.Speaker: I will ascer· 
tain the views of the House. 

Shri Satya Narayan Sinha rose-
Pandit Thakur Das Bharpva: 

Closure has not been moved. Why do 
you anticipate? 

Mr. Deputy-Speaker: We have got 
one other Bill before us. 

Pandit Thakur Das Bbarpn: 
When I was in the Chair I thought 
that discussions on the Bill would con
clude at 1. Now so many issues have 
been raised and both sides have made 
several suggestions. I want an op. 
portunlty to speak. 

Mr. Deputy-Speaker: The question 
ls: 

"That the questiQD. be now put.0 

The motion was adopted. 
Mr. Deputy.Speaker: I wlll put 

those two amendments; 
Some Hoa. Members: Only one 

amendment. 
Mr. Deputy-Speaker: The question 

fs: 
"That the Bill. as passed by the 

Council of States. be circulated 
431 P.S.D. 

Re,toratton) Amendment 
BU& 

for the purpo,e of ellcltln, opinion 
thereon by the 15th February, 
1953". 

ThP. motion was negatived. 
Mr. Deputy-Speaker: The queatlOD 

ls: 
"That the Bill further to amend 

the Abducted Persons (Recovery 
and Restoration) Act. 1949, as 
passed by the Council of States. 
be taken into consideration." 

The motion was adopted. 
Mr. Deputy-Speaker: There are no 

amendments to the clauses of the BllL 
Clauses 1 to 9 were added to the 

Bill. 
The Title and the Enacting Formula 

were added to the DUL 
Slu1 AJlll I[. Cbuda: I be& fo 

move: 
"That the Bill be passed". 

Mr. Deputy-Speaker: Motion moved: 
"That the Bill be passed." 

� � ttw 1'm : � 
nrft �{ �. � f.m q""{ 
nm q'( � m � � if'{ � t, 
i11 • � 'fl' f;t; �r � Ifft ::Alm 
� � �Nr , � � m ir4r 
Ai 1!W i=r.rr � ( side ) (IT ;r(r 

� r;of.w, �f.t;.t fq ii'� ;l 
(t� c�� 3ITlfi at (point of view) 
� a.h: �'t �u:r ;r ��'t �a
� 8'i � � f.R;f t � 'cr.r,.;� air'r I 
*�'fl f1ti ;;rr ��r tfrjf'ra.r (posi
tion) i q ;;jffl itfr ftir� q � 1 
it-u � 'fl' r� lij' r� in: � 
q:a- � �)rfr I fri UI itft tt� � 
q,:, it�� t �m � � '«fflt 
t, q� � q'( ,g amr �r �r tft' , 
arh: it ,� 'fl' f.!;- �-r �{ 'm� ;:t, 
�1" � 'lfl'gr f.li l� f�� � «� 
· (circulate) Aitrr ��. fim< mti 
if, r�, " a.w« �r, ��1 -r 11'1'� 
air« IJT, l� «� ( sense ) if Ai � 
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[ctfffl � fflf 'lfm] 
� � � m (support) lfi� 

t I ift � � � ffl� gmr 1f {T .rr, 
� m �"' 1{ "'1f � 
� (right minded) �r 
� � lfiT ir�a" ;:r�1 � 1 ,. . 
gl!'�t, ���t·f.ti���� 
ar'l,: � {(ifi � �r q1f"'�"' � �gt 
{T, �) q1f,t,("{,l-1' "TAT � �), Ill 
F$9\\ij M � � �Fffi �T 311\ ( m'<rnfr-f 
"l'R � ��- �), � if; � 1f 
"1'( l� ... {T, � f� � it;' 
ffl11-l{ \i��l f't i, �f'f �mf�9\ffiM 
1l ai�irr t �1 �� o1m �t �� f1fi 

� ��(� (justified) t aITT � 
� iii f��$(-{ii"1 � iifTif ij �� TI�T 
"!Tli I i:tm � �� �r ;:i� �rrrr I itt 
� � 1,� WlWIT f.t; ;jfT �- � If"{ 

� t � lf<'lf� t, 'i� ,if\�� i '  
�flt;.f � �r 1f° � ij' ri cti"\ifT � 
i Ai -q· af'vl 3f1q' itfT � -i'I � fftJT 
81'T"{: 1f �i iill�� i'f ,ti� fcF � �,ti � 

grav 'liT �"( � � f.tim � 'liT 
t), � !if �� t Ai � � 
lft"ffl ft'\\k!M �. �� � � g) 
IIT 1(46¥4M, �), aft°( Pi� �wifi-C 

l(r(: fs-t a.rot 'liroft� i � � 
� ils � t, q n 1'.rm 111ft �rai .1 
� � t � � �lfA' M  
qt t. m -.. ffl1f qr ;;tfmfi rt t, 
"' 1'1f' � ;,mi, apr� �, qt �  
'If\' ¥111 F$'liif.< t I af'T( ifu q �{ffll, 
�T f1fi 'lfr �TIPl'N fq15J if iirlft( Ailff, 
� (41J � � � tit '\ 1f'f iti II� . iii 
Ill"(·� � �fgq iii� f1fi q �  '1-t t, 
(fl j' � �� � '!'-"lf�R � I  
Ql1i �T � � gl� iti � � 
m Q clNT ��-�� �1m �- � * �rlpf 

Bill 

(working) 'f'{ ii.r�� lfiT t, 
�r (I� it " -qr �� lfir tfl' , 
� � Fil� to � 11\1' f.ti�r if w· 
� ;,-(f lfir � ., it �dl t r"' 
� tf1if �� t ;Jf1 � ft!� it; � � 
t!,4!if(iil9i(i �) � ;jfT � �(I') � Al' 
'lilt � � il"'"'1' ;jf) "� iilAT �1' 
� ;ti � if llfim �.� ;;J'f If I af'1T"( � 

��iITT����;:r�r ifil(flt·•· 
� cfl�r. ai��r 1{ {ii ' �  '\ 0, 

1l �- tfW fore' arm err, f;;r� <tr � ar·r:;1 
wiwT lfi( � t·. � fl � -;nr t 
� t·, � ?ffif � �r ;f�1�t..1.fl 
� if qj�T vn· f.ti <ft � an� 
q� aNi�t it." �  � i aJ1< � 
� lf ;i- lftr ari Aim qr f� efl.fl qr� 
t;J.r an� lfir, �r � it; �� arrq;� 

iti' ifi.:i ir �. � 11\1' � t <tir �er 
@ t I lf ;i- amr �) ;;J'of Sl'T�lf flrf;m"( 
ffltil ill\? (� oq ffT ati f.fo..1 q-r f� � 
lt� � � arrq;")f�� ;;r) � 
�octb (Abducted) an� 11\1' ffl 
lf,'q 1' � t. � ;;� 3fTiqjff q'{ �� ifiT 
� � { aft< g-qm 'N.filc 1ft � 
Ai �� lfiT �- -�\kl' lfi( t I il 
"""" i  Ai �� l'l'q' qt �  qjftfi{kliif 
'liT �· t � q1f,t,{kl1.:, an'lft� 
af'T{ � ttm an�� aN.,. �f'f � 
f �) 111' R � 'f'{ �,i ifiT giro( 
�t ��r lfiY � �  � t flfi �·� 
� t � 'fr �r �«r am� lfiT 
aiqal 'liq 1f � I 1{ 31� � � 
i Ai � lfiT � 1fflt1" t f<ti q If ,t,{kl I if 'f 
�r � �� w �r <tft lfillf lfivf 
if anf 1 � ir �-� aii �� 

i f� 11 q �� � t Ai'  � 
� �'l �« "'� � fi,;� • aR{ 
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m prr �q -1)< � �.r 1f w ifi 
IITT: ff � if(" Pf I f�ij � 'T( t 
� lfii � 1f im � am<Z4ffli4*' 
( overjealousness) � � ·tft 
irf i I g1'ft �W< llflr "'g � if, 
� if W f� ifi'r �� � ltf'I  
t. lf � !fit \3ITtraT �. � lifiT 1!('flffi9i� 
lfi(,{ lifiT �m � -r� t, � -r 
1t'ff t:t°ifi' ifi� ilffi?l�T t I � � 
� t fifi �� arl� " �r � � ;tl
"'• Ri 'fTiro.; lifiT ff'T�T of@ prr 'fl I 
� ifiq 1f ofl'q��.f� f( t I 
�� lfl'i � f1ri- ittr f�a �lf .r �,-r 
t 1 1f ar;;r �vrr � � fifi lf,1f t�. 
� f� .. $feil'1 lifiT �) ti'T IIT�l.f lifiT �), 
3PT"< fifi'�r arl� if q;rnr.,- it �� 
� lfi< m ¥:ft, �«r arm <ti) am"< lf>1f 
ai'fif � lf  � �. (l'T �  �r�< 
� �') (guilty) t R;ra �< � 
cf"6' �f t f.fi "'1' "aij ctr � ifi'((l'r t 
IRTf1ri" � � # � � �� 
�') lfiW t I (ff � of� � Ai" � 
ffl �� �r;_.r if; � �T I 

lf � �� "fl' �N � I°  
� i f.fi � ama-r !fit �(T if �
� 1f1 �r <ti< w'r �r. f� lliT t.tillifilrol 
fir;zrt 'T�T, � irr;f � iti � af11'{ q 
ff .. ¥"'"' 1f (T '� � qr 'fffififflfof 
if � �T{, � lli1 {\U( � 
(uproot) � r:m � 
if(\' i I � llil � 11ft � ifi � 
11'1 � � � �if mfr � I 
� m ii, � � q1 qr � 
q'J� ti, � !fit ;pl fin ' � . 
lfivn' �>I' � t I 

(fl � lifiT '(� m;ir 'In' � 
(oppose) lfi'{ot lfil � � { 1 fl.� 
���·'fmffl I �q'�ffl lf 

Restoration) Amendment 
Bill 

� ... � � � f.f; 't<li lt<li arm 
. I • , . 

�) f��fdl.f lfir <irftf>Rtlii ir · ir�� t, 
iir � ifir ucr�r t fflf� t , 
;;fl ifi�rf<1tti � ,,fr �'fo �ro 'if� 
� if �r( � �r�t ,,ji �m 
'Sf�� 11� jff if fifg�r �� it." q1ffl' 

wrr{ ¥fT, <ft f� �t �r �.f cfT�f { I 
� ��, � � �r qr ,��irR', 
�ar t f.fi f.fi :rr �((f ifi �,er � !fr -f � 

., !fir �- , .art. lfr :-.rr �<tilllij arr(f) t· , 
;;r.i �·�" !i!lflH ain "" %� ( moles· 
tation) lfir fu� � i i:l"T � 
� �?l) � t I � ��) { fifi -(�f 
�'(lf ntf.rITT � if q;�r f.t; lfJ 
'Tcf"fllrc ffl�.:r ir".firc ( Sovereign 
Government) t 1 �l 'Tcf.f,f,:! lTI' 
ijITT.:f t 1 �Ai.f m f.11' it f�o �• t 
� Q"f; oli � 'ifl1aT � f.fi '46 � (rtt 
�ct lfl' f;;ra'.fr srm: { ptessure) � 
ir�.fik q-rfiti� � � �r t 
� mr r�� « l" attm t �rq·i, 
;;n- f1r,- � q1f-,;Rt1-, « 3"@"1' t am:  ct) 
� li� � 'ff ffr, � t m% � lliT{, 
�lfifcfl 'ITT'�r ifir ... mi· ;;rri , � • 
m � r�, lfr im< gir m m t 
� l!i1' � "'� I ffl fqj� 1ft 
llilf �«r � {) f'ili w �{ !f;'t �t 
� ..- tr m it· "IPtm i flti ·Q< 
qrrft;st;w (feelingii!) � (em
bittered) ,1trr afH fl&< m ;ii� f1J · 
� qt ff'lli � 

1IRT1I imsr, q' 1'if � -WT � if 
q � i Ai 1f ffltfifflr-1 . lfi) � 

�'f� (appeasement )lfi) � 
lfi1 ,anf'�fi -t� i I 1f -t� � flJ 
q1f-,;m..- it.' mff �(f.JT •·f�ir� � 
� � "l'J1f I wflA � If� If 
4' {(fiFI � 't«)�);wr(recipro-
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[ 'fmf � fflf 1"1A] 

city ) � � I � 'ffl11ifflf� 
arq-;ft � � � � � � � lft  
ir{1 lffl': lf{ t Ai � iA'�l � (qi � � 

� ii 'Jtt �fu� lfi=t I �lfi' �� 3i't� 
� �� �� � ifil 'fl�A' � 
.-<:{ 1 �Aiiflf�mi fitiwirr{r�.fil� 
� *�� mis ff, ;JI') ffJ � ff, 
Q � � � � �ffl t �  
WR: � � �� af1"( �Olf�M 
t � it; � �  ah'{ �·it; mq arq.n 
� ffl � I 1?1' �'1 it; ffl'f q' 
� P.� � �;! Iii@ ' I 

Mr. Deputy-Speaker: Shrimati 
Subhadra Joshi. Five minutes. 

lbrl M. S. Gurupach:;'¥am7: J hu·e 
;,een standing ...  

Mr. Deputy-Speaker: H:is the hon. 
Member got abducted women in 
Mysore? 

lhrt M. S. Gurupaduw.amy: Am I 
not entitled to speak? 

Irk. Deputy-Speaker: No. Sir. Order, 
order. I am trying to distribute the 
time available to the hon. Members. 
It is not as if every hon. Member can 
10 on speaking on every Bill. If we 
do that, we will have to sit night and 
day and pray to God to make the 365 
days in a year 730. I am only trying 
to distribute the time. There are 
many hon. Members who know things. 
who come f.rom nearer States. I am 
calling them. I have called this hon. 
Member a number of times on many 
occasions. I am receivin1 letters 
from hon. Menu>ers in insulting 
terms: 'I have no( caught your eye': 
I do not know what favour I have to 
do. It is improper to say that for any 
hon. Member. It is my privilege to 
decide who ought to speak and who 
ought not to speak. It is not the 
privilege of ·hon. Members. I am only 
trying to distri·bute the time: I am only 
trying to keep the level of the debate. 
No hon. Member can claim that he 
bas got to speak on every subject. It 
is for me to decide. If there is time. 
I will certainly allow all hon. Members. 
But, I have to pick and choose and 
distribute the available time amongst 
the hon. Members who will contribute 
to the debate.' This does not cost any 

Bill 
aspersion on any hon. Member. Here
after, I will not allow any hon. Member 
to stand up and say, have I not a ri1ht 
to speak. He may have the rirht to 
speak; subject to my discretion to 
distribute the time amon1 the variout 
Members. · 1 

� �WIT �  (�) : 
� �. � � � af'l'1' ;t 
� �  t ,  m q: � � t  
� � q� f'1 � '9l'r �.-.rJr 'IT I 
� it· '1lfm q\' � q:<ft' i, {!1t'I it 
Im!' Iii'!' m lfi'vn' � j I 1!W tlf 
ffl' 1liT � � prr � arift' ar,ft � 
� ;y � � '""' ffl'f "IT � 
qt q: � t, � t ffl if q �  
� t Ai q Ni\iliifi6'1 (physioa,l
ly) am: qm (mentally)'qt � 
� (settle) � tri f 1 � 
�. " � � � m  ifff i, 
� � � i, � anft iJlf\' {" � 
w m l!lt em; � ;r(r i '"11 t 
Ai � � ii 1ft' {q'r{t � if 
aITT(f atl' ffl � M� (position) i 
� 1liT am � (status) 
t I � cfiT ifTlf � lfi"( m {q' ilf� 
f9 m t. � mir it; Cfl{,?"tfecfil-5 
�� m t � � 'lfr· � 
� t I � � am:«'f 1liT ifTlf � � 
qt � �  � t I q,flfifijr.t if 
·en � � t· � 1liT ifTlf � � 
� \fil"t!111'1 � � t. � � 
� � � �,i 1liT � arm @ 
m WR atl� � f1T;r;y � t am: 
so n .,. ' " � �  ,,�·· '!. 11"' . . q 

ltifl'1' q'� t, "l � t· Ai � 
Nii'1ij,�1 � � irlft t I q1f,t.fal<1 � 
� � 1liT m'A' � '1'1ft', � 
�t � iriff, � � � '1'1ft', 
� m m- � "1f, Aimi � 1!'lff, 
w � q ITf, m � ,w imt 1'>i: 
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A> � �  �.'lfffgif, q� 
�.�,m il' �  �tift, �111l 
(lit; 1!ll � � I � llrof afrol' i I 
� � � t •'i't�iAi' 
IITCl'W��mr�fAi�Tir 
�qtq�amftt1  � �, 
qt q � � � � m � t  
Ai lilt � � � t. � t 
� t �  � llil � i �  
� llil of(Y � � 'qJ t  I �atftTir 
tliT 'liT( � � { I qi' 8' filrtt 1ft' 
nr � � �. irt t\ q.f �, � '1, 
qt 8'�ffl{'f �� I am!'� 
qt � t· fit; � nr atft ffl{'f arr 
� t, �atft�nrt 1 � �  
-ti ffl'f q: 'l\l'fT � � t I � � 

11Tf ;r m � � � Ai' <flt � 'Ii t, 
� � il , � llilf � � ,·, 
"'1( �aft"{��,. ,  'fT1f t � 
{protection)� � 1ft' � ""'  � 
�tam: Gl'if t:ttfi' � 1111 � 
lfir � � t m � � atft  � 
� � t I f�,., ;tft' � (I' 
� �Alrt �� atft 8ITT(f . ifffi lft« 
� � W {T � t. 
�� �sif@lt, � � � 
� t  I � lti{f'IR � � al �  
� t· fit; � atft � 3M I � -tft'. 
arnf\' t m � t fit; � atr � 
arN I � � arnfi t ITT • t. 
� atft � (ashes) at'f1f I ffl 
qr � �  am imrf7i \ill' q,f ... �,., 
il t � � t � � � fit; � �  
ff � � '1'( i I q q:t. � (\' rR\'_. . . 
� am if·� � � 'T( t I q 
� il � 'li t  I lJ.lf W � W  
iITT il � m � lfivfT ( I � 
� 1'ri "  m q lf\' q �  f4i � 
qt m ;;n � � t m  � lft'  

BUI 
"""it arq'fT ir<it 8' � i, ;J�,ft 
� � t, n ,rm- � � t , w· 
� 8' � � f��M if ar�ift' t I 
� 'lil( � m ffl m� � �rt qt 
;;it �ffl' q1f\"Stfllle if t � "'1 � 
� ""� fir; \ � �  t ar.,j 

ar. � t, ar. ar. ffl t, 
� ar.t ar•:it ct�l\-sfelfie mR 
(political bodies )'fir � �· t 
ffl ��IR qt � if "l'-m � 
� t artlf t I ffl • lf>1"' t Ai sril' � 
1111 m1I' � 'Nr � I � � lt\1 ffl 
� �'111, �if�t�1111 """ 
Ai'll'T, � ;l � IJ 4ffl1if lliT � fil;1rr, 
� amr � 1111 � lffltif atft � � 
rt t, � it; sm,' � 'fir n mw:"' . 
'Nr tffl I � {Bill) t .rt if ffl 
� f9' �ml if qr � 1ft � (\' 
� t re� q;n "'1 oo � � 
fali' � � � q"( qf � lfil q  
���Ai' •U «� {Ifft �fir�, 
� � � � � 'li't q � 
�. 'li1: � Ai' qt ,r,r "'1 � 
t I 

at\1ffl �. ffl t ffl1r 1l' � 
� IIJft';w lfir aft°{ fn 'li1: '{ I q Q1'. 
� Ai' � '!'-"lf('?\fi m'll ;r � � 
� � ffl atf«t4 I< if ftiim � I 
it •  t fir; �  fuR;6' {recovery)it; 
� � f, it �(machinery) 

• t � � I � Gl�felf>-ii � 
{ political stunts ) aft"{ �� 
� atft � t 1 � � t �  
� f, mf.F � If< Wl'RT • f, 
�,·.t f  I �it�t� 
t,  il',:t11(4iiil•:i��i¢ � ��ffl' 
�� 'lit afr< Q,11Clfe4(abductors) 
��,�1111�1fr �--
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[� � ;;r,mJ 

-� f� � if � ar� � �� 
��� it; � "ci t I af'rq' � � 

Ai·ar�m � � it;  lfm f-.tf�6qi arrf � I 
� �� itil" ar1:n� it; � 
(market) <iii' 'f.'fT if if), � �  itil" 
� of tn� �.A; �-� � ;;iT <f."{ 

� ctiT if� �� t I �T if � lll' 
� f.t; �� ,� anw t � 
� �-�r.i � � �-. crt Qo<R.4 
"'1 � ilfTa � iii\ �r � f.t; � ir 
Qu<R.4 t � � � � m � 
t· 1 ��r�<tn'���. '1\,lf<qd ir 
� � .� arr,: � m �11, 
� � Qoffii 'Iii''� � i 

� � � .f � Ri ffl �  
mr � am: � ;l � � -� �  
ffl � � iraAT 11ft Ai � �  
ri FT I 1i'f � � � ffl lliT 
1ft' m afivfT t f1ti fl' � -r � fit. 
� fuR6' it; q � � t, 
� � lTI( flrr,, ""'.� lliT lli11I' � 
t, � iti � t  r � llft � �  
� 1liT ftM,{31 (discourage)� 
am: ��if?4 1liT � ( encou�age) 
ifi{-IT am: � � t � lliT ,:r1f 
m �- 11ft 1iffl � ..... .ft ltiW � 
it;�if� �t ,��. 
it·��.���lft . .  fiti�� 
it; ifiT1f ffl � it; -� araftl"{ qt If( 

flJ � iJ1fT I fl'. fU q: ,fr � • 
Ai'lfT iJ1fT fili" 1t1fi � qi: IPff � (mr 
t a{� � �  �t t1t 1fr 'JUT 
� , fiti- � t � � t. q  
��mt,m*�(ro1fit� 
� � Ai � fuRtr ffl lfWS 
fflt it; � � t am: ff � 1j 
• � � �.s;tt �'Ii 1j ri 

Reaioratton) Amendment 
BiU 

�'(T ir ;;iT iii\ � .f � "'1 � 
t , �r m- �1 'tiT ,:,N,�fqj'(j 
;t� if);;r.n;f llrf � � af'J1f t � 
fltT ftrar � � 3fflf t �l' � 
m�nm � ;;mfr t· am: m � imr 
� iii\ aftm am: �-r1 "'1 � � � 
<Ii( mar �- , 

� � .,.);;r.n;f m � � 1fll, 
� q1;: ftrar � �) tfll am: ar<R � 
am: ffiql "'1 �g �� 3Tflf, � � � 
lfiT � � ;t; � �n: fu;cro mq; . . 

t.� ;;r@" � 3ITT � � � I � � 
� '31W Ai mq; � � ctiflf ft;,rq-r ;;\'AT 

� am: � "'l m � � �  
� � �It, � � �  3Nt 
3fiT1f rn t crt � � � tti lFl'1f �. 

� � er) � �  arr �� t, � W 
� � �Ar �. F;m � � 
r,� ... '<"' � � m � � �  
w mir <tn" � F-;ra � Qocfc4 am: 
� � '1\W, If � � Ai q 
� it; {f1fi Ai« � � � m i I 
arrcr " � � � <l'lffl' f<tq-r am: � 
tt it· �� vft Ai � �� 
att � t f1ti�iti�qi: w� 
t ffl"lfT .Jl'@T i, ffl 3ITT: a!'AT � 
� -� � ;Jf@Tt ' 11"  ¢ ·w 
ffl 11ft � Ai "41«1d( � ;i' � qr f1' . .  . . 
� mis att 'i(cj'™'!R'I � rn t 
� 1!1t � � flfi � � ij�ij4tft1 
t 'ffll' � iiITll1TT I 
Siad ADU It. Cbaada: At tbls fa1 end 

of the day and of this debate, I, how
ever, Sir, may be permitted to make 
one or .two brief observations. (interruption). 

Mr. Deputy-Speaker: If the hon. Mtmber · has not understood whatever 
a�b. Lt mMie in, �e �fflcial l&Q8U�e, 
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it cannot be helped in this House The 
hon. Minister may proceed 

Shri ADil K. Chanda: At this far 
e�d of the discussion, I will just, Sir, 
with your permission make two or 
three brief observations. 

!he qu_estion of East Bengal has been 
raise� with i:reat eloquence by my dis
tinguished friend Mr. Chatterjee. I my
s�lf come from West Bengal, and more 
than possibly most Members, I know 
the woes and miseries of the people of 
East Bengal. But this particular Act 
ha� nothing to do with East Ben.gal. ·' 
This Act only refers to the crimes of 
abduction committed during the 
period round about 1947. The recovery 
work. in East and . West Bengal today 
is· bemg done under the Nehru-Liaquat 
Pact, and under the auspices of the 
Minorities Ministers of both the 
countries. 

With regard to the attitude of Pakis
tan, much has been said. It is the usual 
practice to give a dog a bad name 
be.tore hanging it, but in this case, I 
shall be false to my responsibilities if 
I do not admit here that our relief or
ganisation has received considerable 
help-I should say, every possible help 
-from Pakistan, in the working of this 
particular Act. 

I may mention, Sir, a very 1mall 
case as an example of this. As a result 
of the judgment of the East Pakistan 
Hi1h Court, we had to perforce stop 
our recovery work in our country for 
a while. Pakistan did not take advan
tage of the situation, and durin1 this 
period, they carried on with their re
covery work and returned' to us 172 
girls. 

With regard to the statement made 
by Mr. Gopalaswami Ayyan1ar, !he 
position is this. This is a very serious 
allegation, and tl)is alle,ation has been 
made in both the countries. Just as we 
seem to believe that' the� are thou
sands of h.fah-placed Pakistani officials 
and citizens who are in posse.ssion of 
our abducted women, they also simi
larly allege that on this side of the 
border, many of their abducted wamen 
are in the possession of our officers 
and our citizens. Th!s matter is very 
closely beiOI ·1ooked into, and It II Im· 
possible at this staae to tlV!;! any cate-
1orical answer. It Is only when each 
and every alle1ation has �ee� looked 
into· can they and c�n we 11ve an 
answer to this. 

Sudar Bukam $Inch: Has Pakistan 
supplied you with- the list of officials 
in whose custody Muslim women are 

BW 

being kept, because Mr. Gopaaswam;, 
Ayyangar said we have given them 
every detail of the officers who are 
keeping them here. Have we cot those 
particulars from Pakistan? 

Shri. ADi1 K. Chanda: As I have said, 
Sir, we are enquiring into it. 

Mr. Deputy-Speaker; The question is: 
"That the Bill be passed". 

The motion was adopted. 
TEA BILL 

The Minister o( Commerce aad ID
dustry (Sbrl T. T. Krishnamacharl): 
I beg tci move•: 

"That the Bill to provide for the 
contiol by the Union of the tea in
dustry, and for that nurpose to es
tablish a Tea Board and levy a 
customs duty on tea e1cported from 
India, be referred to a Select Com
mittee consisting of Shri A. K. 
Ba�u, Shri Upendranath Barman, 
Shri Kamakhya Prasad Tripathi, 
Prof. Nibaran Chandra Laskar, 
Shri Debeswar Sarmah, Shri Bhakt 
Darshan, Shri R. Venkataraman, 
Shri G. R. Damodaran., Shri Na1e
shwar Prasad Sinha, Shri Hem Raj, 
Shri N. M. Lingam, Shri H. Sidda· 
nanjappa, Shri Bhagwat Jha Azad, 
Shri P. T. Chacko, Shri.N. C. C�at
terjee, Shri Hirendra Nath Muker
jee, Shri Hari Vinayak Pataskar, 
Shri Jaipal Singh, Shri Tridib 
Kumar Chaudhuri, Shri �. Kelap,, 
pan, Shri Rayasam Sesha1iri ·1\ao, 
Shri Pumendu Sekhar Naakar, 
Shri Dev Khanta Borooab, Shri D. 
P. Karmarkar, and the mover with 
instructions to report on OI' before 
the last day of the first week of 
the next session." 
The Bill is only a combination of 

the Central Tea Board Act of 1Pi9 and 
the 'Indian Tea Control Act, 1938, aton1 
wltli i!ertaln variations that h•ve· been 
fOl,lnd necessary. The Bill beCins with 
a decl�ratlon in terms of Item 52 of 
Uat I, Scheduled VII of the Constitu
tion. 
[PAl(l)IT TIIA1tt1ll DAS BRiltGAV.G m tM 

Chair) 
Tbe definitions more or lea follow the 
pattern of the two tma.cbnen� . with 
certain ._dditions made by the enlar1e
�ent of .the functions of the Tea .Board. 

The constitutio� of tile Tea Board 
d<>e4 not (ollow the pattern determined 
b7 the Tea Board Act ol 1949. Ten 
cate1orles are mentioned in thia Bill 
of perlODs wlao should ftnd repreaenta• 

•Moved with the previous recommendations of the President. 



Tea BiU 20 DECEMBER 1952 Tea BiU H68 

[Shri T. T . .  Krisbnamachari) 
tion in the Board and the nomination 
is left to the Central Government. The 
chan&e has been made because repre
sentation in the Tea Board is apt to 
become stratified. Only the intereats 
closely concerned are now represented 
in the existin1 Board. The tea industry 
is one of 1reat nation.al importance, 
and it is hoped that by providinl some 
representation for persons not direct
ly interested In the varloua proceuea 
which the manufacture of tea and the 
sale of tea under1oes, national interests 
would be better served thereby. 

The appointment of a Secretary and 
officers drawinc more than Rs. 1,000 
will vest in the Central Government. 
It is also the intention of the Govern
ment that the .financial control exer
cised on the Tea Board by the Finance 
Ministry should be stren1thened, and 
it follows the pattern that 1enerally 
1overnment has in mind in the matter 
of 1reater financial control in respect 
of all such Boards. 

The functions of the Board have 
been widened. In addition to the pre
sent functions of the ' Central Tea 
Board and the Indian Tea Licensing 
Committee, the enlarged sc<Spe of the 
new Board's activities will include: 

(i) Regulation and control of the 
sale of tea for internal consumption 
or export, �hether by auctions or 
otherwise; 

(ii) · Control over the quality of 
tea and the issue of licenses to en-
1a1e ib blending; and 

(iii) Promoflon of the adoption 
of measures for increasin1 the 
productivity of labour, includinc 
measures for securin1 safer and 
better workin, condi�ions and the 
provlslona and improvement of 
amenities and incentive to workers. 
The Tea Board may also be required, 

according to any decision of the Cen
tral Government in the ex.ercise of Its 
powers as proposed under Clause 33 of 
the Tea Bill, to license brokers, manu
facturers or dealers in tea waste. 

Chapters . III and IV of the Tea Blll, 
1952, contain provisions similar in 
principle to those contained In Chap
ters II and III of the Indian Tea Con
'trol Act, regardinc co.!trol over the 
export of tea arid control over the ex
tension of tea cultivation: The provi
sions of the Tea Bill, however, do not 
stipulate the exact basis sul>)ect to 
which export rights will accrue to tea 
estates and the extent up to which ex
tension of tea cultivation will be per
mitted. The details In these matters are 

to be left to be pre.icribed by rule, 
under the proposed statute. This is de
sil"ab�,, as the Government have to 
decide upon their policy on such 
matters as the interests of the develop
ment and welfare of the tea industry 
may require from time to time. This 
will not,. at the same time, in any way 
interfere with IDdia'a obllptions In 
re1ard to the International Tea A,ree
ment. should this A,reement continue. 

Chapter VI tndicates the control b1 
the Central Government. Chapter YII. 
Clauae 33, is a new provision, as I said 
before, in re1ard to brokers, tea manu
facturers and blenders. The other 
provisions in this chat>ter are those re
produced from the two existing enact
ments. 

I have only one word to say in re
gard to a subject in which hon. Mem
bers are , very much interested. In the 
context of the crisis in the tea indust
ry today, the introduction of this l«:cis-
lation might require some explanation. 
·�s the House is aware, this legislation 
1s not a sequel to the crisis. Certain 
promises were made by Government in 
the last session that a chan1e in respect 
of the methods adopted in the matter 
of tea control was bein1 contemplated 
so that Government could be in a 
better position to exercise greater con
trol in regard to this important 
industry. The present crisis, if anythinl, 
has demonstrated clearly the fact that 
the control exercised by the Tea Board 
oveir the industry is not as cornple1e or 
as efficient ifs it ou1ht to be. In this 
context, I have to mention that Govern
ment are ·not satisfied with the pro
pa1anda that is bein1 carried on for 
tea, either internal or abroad. 

Oui: internal consumption of tea hap
pens to .be less than a third of the pro
duction. This is an unsatisfactory po
sition. Our dependence on forei1n ex
ports i.n respect of this industry is more 
than what it ought to be. Even with 
the inadequate knowledge that I have 
of internal propaganda, I have come 
to the conclusion that internal propa
g11nda methods are extremely unsatis• 
factory. Primarily the propaganda ls In 
relation to the sale of tea, as there fa 
no tie-up between the concerns that 
pack and setl tea in the internal mar.
ket, and the propaganda organisation. 
Though there is no specific mention in 
the new Bill that the ·Board will be 
taking over the control of internal 
sales, I think this matter may be left 
to be considered by the Select Com
mittee. The way in which tea propa
Janda ls done· In other countries Is by 
close liaison wtth the tea sellin, Inter-

1967 
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t esta, and the propacanda orcanisation. 
and this Hai.Ion extends to the extent 
of participation in costa. There is no 
�uch liaison between the tea aellinc 
interests and the Tea Board in India. 

The House is also aware that we 
have delinked our tea propa,anda from 
the International Tea marketinc Expan
sion Board. This step had to be taken 
because, from the evidence that I could 
find, the control exercised by the Tea 
Board over the activities of the Inter
national Tea Marketinc Expansion 

• Board was next to nothing. It is silni
ftcant that while the ITMEB persuaded 
the people in varioua countne, with 
whom they were co-operatinc to pro
test to the Indian Government acainst 
the withdrawal from the ITMEB, this 
orcanisation themselves have been 
curiouslY sllent,-a silence which is 
borderinc on complete indifference. l 
am, therefore, surprised that there 
should be anybody in India connected 
with Indian tea interests, who should 
su11est that the action taken by the 
Government of IDdla in th1I inatter 
was unwiae. 

This delinkinc from the ITMEB has 
laid the burden !(luarely on the Indian 
tea orcanisation to undertake, orcanise 
and direct international propacanda. 
Government have taken certain steps 
in this reeard already. They do hope 
in course of time that the new Tea 
Board would be undertakine this res
ponsibility fully and build up an effi
cient oreanisation for doinc propa
ganda for tea in the ·world, if possible, 
in collaboration with the major tea 
producing countries. 

Certain concerned interests are 
bound to express the view that they 
have not been consulted in the formu

.l. lation of this legislation. Considering 
·!f' that the departure from the existing · enactment .has not been. very great, 

this consultation before the dratting . 
of the legislation was, in my view, un
necessary. But I would sucgest to 
the House that the Select Committee 
might be asked to. invite t.he representa
tives of the tea interests and of all 
shades of oplnJon to cive evidence · 
before them. I have no doubt that thl! 
Select Committee, the House and the 
Government would profit by taking 
such evidence. 

.,. An hon. friend suggested an hour 
back · t�at there should be a provision 
in this enactment, similar to Section 
20 in the Industries (Development and 
Regulation) Act, namely that there 
should be power for the ·Government or 
the Tea ·Board, as the case may be, to 
manage· certain estates which· ·:th�, .. 
think, are beinl badly mana,ed. While 

I am certainty prepared to leave it 
to the Select Committee to put in a 
provision of this nature should they 
consider it necessary, I must apologise 
to the hon. Members for more or Jess 
1·ushing through this Bill at this late 
hour on the last day of the session. But 
hon. Members will understand that the 
Select Committee beioc a wide one, we 
can have the Bill remoulded, if neces
sary, and bring it back before the 
Hbuse, and allow all · criticisms that 
can possibly be focussed on it, at the 
belinning ot the next session. 

Mr. CbalrmaD.: Motion moved: 
"That the Bill to provide for 

the Control by the Union of the tea 
industry and for that purpose to 
establish a Tea Board and levy a 
customs duty on tea exported from 
India, be referred to a Select Com
mittee consisting of Shri A. K. 
Basu, Shri Upendran.ath Barman. 
Shri Kamakhya Prasad Tripathi. 
Prof. Nibaran Chandra Laskar, Shri 
Debeswar Sarmah, Shri Bhakt 
Darshan, Shri R. Venkataraman. 
Shri G. R. Damodaran, Shri Nace
shwar Prasad Sinha, Shri Hem 
Raj, Shri N. M. Llncam, Shrl H. 
Siddananjappa, Shri Bha1wat Jha 
Azad, Shri P. T. Chacko, Shri N. 
C. Chatterjee, Shri Hirendra Nath 
Mukerjee, Shri Hari Vinayak Pat
askar, Shri Jaipal Sinrh, Shri Tri
dib Kumar Chaudhuri, Shri K. 
Kelappan, Shrl Rayuam Sesha
giri Rao, Shri Purnendu Sekhar 
Naskar, Shri Dev Khanta Borooah 
Shri D. P. Karmarkar, and the 
mover with .instructions to report 
on or before the last day of the 
ftrst week of the next session." 
Shri N. B. Chowdhury (Ghatal): We 

all know that the tea industry is today 
facing a terrible crisis and thousands 
of tea garden labourers have been 
thrown out of employment. At this 
stage, certainly we want a measure 
that is to be brought forward to ensure 
that .the Indian garden owner does not 
suffer and at the same time the work
ing classes are also provided for. So 
far as this Bill is concerned, we feel 
that not only the tea interests, and 
the owners of the tea gardens should 
be consulted, but that there should be 
conferences of a tripartite nature, bet
ween the interests concerned, namely 
the tea owners, the tea 1arden work
ers and the Government so that they 
might represent their views. It is only 
throu1h such fri1>artite conferences 
that we can cet q,eatlons which will 
help the Board to function properly .. 

So far as the constitution of the 
Board is concerned, we ftnd that as 
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many as 40 members are iOin, to be 
appointed !or this Board. 

Mr. Claalrman: There is so much of 
noise in the House that it is impossi
Qle for the reporters to take down what 
is being said. I would request hon. 

.Members kindly not to talk. 
Shri N. B. Chowdhury: So far as the 

membership of the Board is concerned, 
it has been statM that all tea interests 
will be represented. The owners, the 
Chambers of Commerce, the consumers, 
the manufacturers, the labourers. em
ployees, the Members of parliament, and 
the representatives of the Central Gov
ernment and the Governments of the 
principal · tea-growing States have been 
mentioned. But so far as the workers 
are concerned, althouih we find that 
persons employed in tea estates would 
have a certain repres�ntation, no speci
fl-:: mention has been made as to what 
would be the quantum of that repre
sentation. The Chambers of Commerce 
also would have a certain representa
tion. It has not been stated as to whe
ther the organisations of labour would 
be enabled to 'send their representa
tives . . It. will not do if simplY a �rson 
is nominated, who may not enjoy the 
confidence of the workers in. the tea 
gardens. I would like to draw the atten
tion of the Select Committee to the 
fact that when the Chambers of Com
merce, that is the organisations of the 
.-wnei::s of the tea 1ardens, are given 
the. opportunity 

. to be ' ttpreseilted on 
the Board, a similar facility should he 
extended to ttie Tea Labour Unions 
who should also be consulted, and 
asked to send their· representatives. 

It has also been stated that so far 
as the quality of tea is conc.:?rned, there 
would be research centres, where 
scientific investiHtions would be m�d� 
to improve the quality of tea. Comm1 
from West Bengal, I know that some 
time back in Calcutta, the Corporation 
bro�ht cases a1ainst renowned ftrms 
that instead of usin, 1ood quality tea 
they used a mixture of tea stem. When 
npresentations were made to the Gov
ernment, the Government instead of· 
seeing that they improved the quality, 
brought up a measure by way of legis
lation dedarin1 that this could be 
111lowed. I want to draw the atten
tion of the Select Committae to thfs 
fact also. Althourh it has been admit
ted by all sections of the people • . that 
the quality of i.ea that is available · for 
fnternal consumption, needs to _be im
prCA1ed, yet, .- .end that a . . "�r 
State Government has come in with 
a measure declaring that such a mix
ture could be · allow'4 

. Theo, �e find that so far as the tea 
industry 1s concerned, the censua of 
forei1n capital aated 30th June 1948 
showed tnat about 75 per cent of the 
capital invested in the tea industry 
was 1oreig n -owned. And we know that 
on.e of .t�e !llajor reasons for the pre
sent crisis in the tea industry is the 
manoeuvrings of these people. So this 
must be borne in mind while the Select 
Committee is · going throuih this mea
sure, as to how we can. save the native 
in_dustry. The case of persons who 
have · started small gardens must be 
considered. We also know that due to 
the present arrangement of auctions at 
Calcutta, Cochin and London there is 
sufficient scope for these foreign in
vestors to carry on auctions at London 
and, therefore, the small owners ·of 
tea gardens here do not get an ade
quate opportunity to have any say in 
the · matter. 

Another thins is that with re1ard to 
tea garden labour, the Plantations 
Labour Act 1951 and the Minimum 
Wages Act are to be applied. But we 
find that when thousands -of workers 
are being thrown out of employment 
and so many gardens bave been closed 
down, no steps have been taken by the 
Government to see that these workers 
ftnd alternative employment or are 
given some unemployment dole or that 
they· enjoy all the facilities which are 
guaranteed under these measures . 

Then it has been said that an attempt 
would be made to orranise certain 
gardens on a cooperative basis. While 
considering ·,li:ls. the owners of small 
1ardens should be asked to re-orea· 

• nize their gardens, if possible, so 
th'lif they may not be in very ,reat 
difficulty to carry on their trade. 

With these few words I think that 
while the Select Committee ts 1oin1 to ,' 
"onsid4!r . .  this measure, they should 
consider the case of the wor)cers in the 
t.l!idens . arid �lso the owners of small 
gardens who· belon1 to this country 
and see that the foreien investors who 
are practically c_ontrollin, the entire 
industey do ·not make any attempt to 
�-"�Of .the inter�sts of iodilenous " 
�ltil. . ' · . 

Shrl .ll. K. Desai (Halar): I fully 
support the motion for reference of this 
Tea Bill to a .Select Committee. The 
Bill has come none too soon. When the 
Bill for the re,ulation. and control of 1 

Industriea was before this House, I did 
sugtest that the plantation industry be 
included in it and at that time on the 
ftoor of the House an assurance was 
1iven that a Bill controllln1 the tea 
Industry would be brou1ht before this 
Hau'., 1� a comprehensive form. 'l'hlS 
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Bill is seekin• to repeal the two Acts
tne ·rea .t:ioard Act and tne Tea Con
�rol Act- and the name of this Bill 
1s: the Tea Bill. This means that the 
whole of the ·tea industry is now sought 
to be brought under the control of the 
,Government of India. 

As the Bill has been brought at the 
very fag end of the session and we have 
very little time, I do not think I will 
be able to olfer any detailed observa
tions on it. But as it is going before 
a Select Committee, I should like to 
make a few observations. The tea in
dustry, as we all know, is the most 
important and strategic industry in 
this country. It is a great export in
dustry which brings us a lot of foreign 
exchange, and. every now and then we 
in this country are faced with some 
crisis or the other so far as the tea 
industry is concerned. Now these cri
sis come over us or the crisis is sought 
to be created either artificially or by 
the vested interests and somehow or 
other the Government, the Parliament 
or the State is being made to make 
some con.cessions. I may say at this 
stage that this is one industry about 
which there is very little knowledfe 
in this country. This is one industry 
which has been built up on the blood 
and sweat of the poor human beings 
in this country. Just think of the past 
when this industry was established 
in this country: particularly, this in
dustry was established in jungles and 
hills where hundreds of our country� 
men living on the verge of starvation 
in the plains have been taken.. One 
does not know what happened to them 
and it is a matter of history that thou
sands of poor labourers and employees 
woV,ld have died in those areas which 
are· 'infested with malaria and ·a1r·sorts 
of diseases. This industry Is one which 
has developed In this country after ex
ploiting very fully our human resour
ces as well as our natural resources; 
and it has come into existence, u a 
,:natter of fact, by the concessions 
which we cannot think of givbi1 to 
anybody-con.cessions which were 
1iven by the foreirn Goyernment to 
the foreign interests in those IOod olc:l 
days. If you look to the ftnanclal as
pect of this industry, I think their paid 
up capital oriRlnally might have been 
practically negligible. The whole in
dustry has deveJoped durinc the last 
so many years on the resources which 
this country has. supplied, and today 
the industry is trying its best-because 
1t is more or less a monopoly concern, 
more or less monopolised by the fore
i,n interests who hav� 1ot their own 
method of dealln1 with us, who have 
1ot their own m�thod of dealJn1 with 
employees-to 1et as maf\7 con�slons 

· as possible. But for the first time now 
I am happy that this industry is sought 
to be b1ought under our control: 'Just 
now ,there is a.crisis and they say that 
WH�S paid to.'. the workers a.re very 
heavy and so we are not able to sell 
this tea in the outside market. Has 
anybody explored what are the over
he�d <;.r.arges, what are the manage
ment charges and what are the charges 
that constitute the cost of production, 
as far as these charges are paid out 
either in London or any other place? 
It our raw tea i$ exported at eight 
annas or nine annas per pound, that 
very tea is sold in the Europeon mar
ket at Rs. 2-4-0 and 2-8-0. This differ
ence, in my opinion, is belni pocketed 
by others and not our people who are 
working there. Attempts are being 
made for the last two, th,ree or six 
months to see that the implementation 
of the Bill on plantation which we have 
passed in this House, the Plantation 
Act . which is more or less welfare 
le&islation, is sabotaged on the one plea 
or other. 

.N:ow. the present Tea Board that is 
constituted is ·dominated ·more or less 
by the Tea Plantin1 Interests. Of 
course, there is improvement in this 
BW as far as the representation is 
concerned. But, I may just point out 
to the hon. Minister ·of Commerce and 
In:duStry, what does he mean by giving 
r.epresentation' to the vested interests 
ih' different guises: One is 1he dealers 
including both exporters and internal 
traders of tea are given representation. 
Theil again the Chambers of Commerce 
and Industries are also beln1 given 
r_epresentatlon. Are ·not these dealers 
also members of the · Chambers of Com-
1?\erce and Industry? Then again, in-

" (j) such other persons or class 
of persons, as scientists, economists 
or business men, ... " 
So, it ls more surprl1l� that Jn three 

different · ways the vested interests 
about · whom we have got our own 
doubts are a1aln sou1ht to be repre
sented in · thi1 Board so· that a1aln the 
.Tea Board that Is beln, constituted 
even under this Bill will be dominated 
more or less by the vested lntereats. 

Now. there is one other sui,eation 
which I would like to make to the Se
�t .C,ommittee. As the PlantatJOn In
dustry has been excluded in the'Yndua
trles Re,ulation and Pevelopment law 
that we have passed, the section dealinir 
wJth the takin.c over of th� lndu�trt 
or the undertaldq In the Interest of 
the couritry should be fncluded In tbll 
�Ill so that there wlD be no need to 
include this Plantation Industry In the 
Induatrfes de"'loprnent a�d re,ulatlon 
law. I think this 'sune,tion : 1'�1cb I 
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am rnakins wW flnd suitable reception 
at the hands of the Select Coaunittee. 

Just now some tripartite conference 
of the Government, of the employees 
and the planters is meetin1 at Calcutta. 
to resolve this crisis. But such crisi• 
had always been coming and it has been 
resolved temporarily. I hope that after 
enactin, this Bill, it is very ur1ent 
that the Board envisa1ed in this Bill 
should be formed and we have got to 
see that the Tea Industry is mana1ed 
in such a way that such temporary 
crisis may not come. The crisis should 
not occur in such a very important in
dustry. It is occurrin1 because the 
whole thiD1 is left over to private 
enterprise, which has been bringln1 
every now and then crisis in t.he Tea 
industry. 

Now, aa tar u tbe tea industr;v is 
concerned, we have, as I said, no know
ledge about it and, so, as I suuested 
last time, a complete probe into the 
workinc of th.la industry. The Board 
will look into it when the time comes. 
I would suuest to the Government 
that they must appoint a sort of Com
mission to go into the workin1 of the 
whole industry. Let us see the mind 
of our Government especially in deal
inl with the tea industry. The mind of 
the Government la 1enerally. made up 
by those people who place both tacts 
and figures and information that would 
suit them. As far as other interests 
are coneerned, they are not presenting 
any views and even if they are pre
sented, tb..ey are ignored. So I belie�e 
that tne Bill . as it bas �n presented 
to us is a good Bill and it must be enact
ed as early as possible and I hope in 
future some of us may not have to 
ofter criticisms which I have offered 
today. 

Mr. Chairman: A su111estion has 
been made that the name of Shri T. 
Subrahmanyam be added to the list of 
Members. I hope the sug1estion is ac
ceptable to the House. 

, Several Boa. Members: Yes. 
Mr. Chairman: The name of Shri T. 

Subrahm·anyam is add� to the 11st. · 
Sbri R. K. Chaudhuri (Gauhat1): I" 

wiah to speak on what repercussions this 
Bill has on the tea industry of the State 
to which I belon1, namely the tea in
dus�ry in Assam .. Reading the provi
sions of the Bill, it seems to me that 
it is a mockery, at this stare. of" the 
tea industry in. Assam. I do not know 
what the . condition of the industry in 
other parts of India. is, but so far as 
Assani ·is concerned, I can say without 
the least hesitation, particularly so far 

as the Indian interests are concerned,. 
that the tea industry is about to col
lapse and by the time this Bill is � 
ed, the tea industry of the Indian. in 
Assam will totally collapse. I do not 
blame the Government. In this respect 
they have shown a lot of earnestness. 
They have recently had several confer
ences and they had also sent out their 
officers to Assam and also to Calcutta 
to find out exactly what can be done 
to save the industry. But the net 
result of what has been achieved is 
most disappointin1. The assurances and 
concessions 1iven are hardly sufficient 
to save the industry at all. I, therefore. 
say that certain provisions of this Bill 
at least seem to be entirely necessa17. 
Here in clauses 12, 13 and H we are 
speaking about the limitation ot culti
vation, control and the expansion of 
tea cultivation but I am afraid the 
House will be astounded to hear-not 
to speak of expansion-the position in 
the industry is such th:it no cultivation 
even of the existin1 tea 1ardens is like
ly to be taken in hand in the near 
future. As many as 20 1ardens of 
which I know have already sent notices 
to the labourers that they are 1oinc 
to close down their work from the 
-be1inning of next year. And I was 
rather surprised that my friend who 
has just spoken, Mr. Khandubhai Desai. 
had not a word to say in favour of the 
labourers who are going to be totally 
out of employment in the near future. 

Sbrl K. K. Desai: I want permanent 
employment,. not temporary one. 

Shrl R. K. Chaudhuri: From what I 
�derstand from a reply recently ,ive11 
in the course of a statement made by 
the hon. Minister of Commerce and 
Industry, the guarantee they are pre
pared to 1ive is to the extent .of 1953 
cultivation only and that would not 
satisfy the tea interests in Assam, 
because they have already mortgaged 
the crops and .hypothecated all the tea 
estates to the Banlts. 'The Banks 
are not prepared to lend out 
an,y money to them unless some gua
rantee is also given to the existing 
loan. Now, the tea industry cannot be 
blamed for this reason that they have 
been very liberal to their labourers. 
I do not say that they 1lave been extra
llberal, but they have been liberal I 
suppose, considerin1 the employers ' of 
other industries in India. In the tea 
gardens rice is supplied to labourers 
at Rli. .5 per maund even now. Even 
when the market . was soaring up to 
Rs. 40 per maund, the tea proprietors 
had to suppl,: rice to labourers at Rs. 
5 per maund. Even lf a sln1le member 
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of a family of the labourers worked for 
.a perfod ot a week in the 1ardens, they 
were entitled to 1et rice at the con
cessional rate. They are entitled to 
.aet their clothin1 at pre-war prices 
even now. Various other privile,es 
are eiven by the tea 1arden proprietors 
to their labourers. Not that I 1rud1e it. 
But I consider that unless Government 
takes the entire tea industry under 
their control, it will be difficult tor the 
tea proprietors to shoulder the burden 
of these privile1es. Unless the finan
ciers know that the tea industry is 
coing to have a mar1in of profit, they 
are not goine to lend any further 
money. Unless there is some lon, term 
arrangement, the tea estates are bound 
to collapse. 

Yesterday a Conference was held by 
the Labour Minister in which the whole 
question would have been thrashed 
out-whether the mar1in of expendi
ture c.ould be reduced so far as lab
ourers are c.oncerned. But no proprie
tor of the tea estate would even think 
of taking such steps because it would 
lead to strikes and other thines. There
fore, I submit that before we l'O into a 
legislation like this, we must seriously 
consider what has been actually done by 
the Government. For instance what has 
Government done to stabilise the pric
es? How is it that the tea exported to 
England and other countries is sold at 
the maximum rate of Rs. 1-11-0 per 
pound now, whereas in India itself we 
have got to take tea and pay for it at 
Rs. 3 per pound? What is the reason 
for this difference? What has the Gov
ernment been doing for the last ftve or 
six years in order to alter this state 
of affairs. 

What Government should do now to 
save the industry is that they should 
purchase the entire stock of tea and 
reeulate the prices themselves, just as 
they did durine t.he war in 1942--44. 
When Government took the entire 
charge of the stock and issued permits 
for exports. If the Government now 
really want to save the tea industry 
they should purchase the entire stock 
of tea at a price which does not brine 
loss to the industry. With a margin 
of profit for them if the Government 
takes charge of the entire stock of tea 
and sell tea themselves then the price11 
will be reeulated. They will be able to 
export to countries where tea is needed 
and the tea industry will be saved. My 
whole point is this. Unless you save 

the tea estates now, it is useless to pass 
such voluminous legislation.. Govern
ment in order to show their apprecia
tion of the seriousness of the matter 
should take into consideration the sue-

1estioM that I have made of their 
becomin1 the owner of the entire 
stock of Indian tea and to re,ulate the 
export and sale thereof. Thereby they 
will 1ive some assurance to the finan
ciers as well as to the tea proprietors 
themselves and they will be able to 
stand on their own legs. 

Another point to which I would like 
to draw ·the attention of this House is 
that we must seriolisly think of extend
ine the market for tea in our own 
country. We can n.o lon,er depend on 
our monopolistic position. In Russia 
where a large quantity of tea is consum
ed, I understand that they are thlnkinl 
of tea plantations in some areas. In 
South Africa, tea cultivation bas been 
started. In Indonesia-Java and other 
places-there is a eood production of 
tea. Ceylon is producing a· laree quan
tity of tea. In no other country except 
India is an export duty on tea 
levied. But here the Government 
still persist in levyinl an export 
duty, while the industry is 1oin:, 
to ruin. Government on their 
part must make some sacrifice. They 
should either do away with the export 
duty for some years, or should make 
some arraneement for deferred pay
ment c,f the export duty. In Assam the 
tea Industry will be grateful-the 
Indian section o( it at least-if they 
are only allowed deferred paymen_t, 
that is instead of levyine the duty 
before the tea is allowed to be moved, 
they may be allowed to make payment 
after sale. Now tea is not allowed to be 
moved unless the export duty is pre
paid. That hampers the smaller pro
prietors. 

Now I would appeal to the House 
that we should cultivate the habit of 
taking more tea. There is � lot of pre
judice in this part of India, Northern 
India (excepting West Ben1al) a1alnst 
tea. 'Some of my hon. friends com
plain that tea is injurious to bealt.b. 

Panell& Alp Ral Sbutrt (Aznm1arh 
Distt.-East cum Balblla Distt.-West) 
Tandonji says so? 

...Bhrl Tandon (Allahabad Dlstt.
West): Gandhlji said it. 

An Bon. Memb�r: Doctors say so .. 
Sbrl K. K. ,Claaadburl: The sooner 

you decide not to have aeything to do 
with such Doctors, the better. 

This attitude is the main reason for 
the ruin of the tea industry. You want 
to produce something for people, who 
do not belong to India, just as we want
ed to produce opium, not meant for 
consumptiori here. That prejudice to 
tea has to be removed. When YOU. 



2979 Tea Bilt 20 DECEMBER 1952 Tea Bill 2980 

[Shri R. K. Chaudhuri] 
start with ·a prejudice that tea is in
jurious to 'health, you cannot expect 
the tea industry to flourish. Let us 
have an authoritative opinion on the 
subject. If it i1 really injurious to the 
health of the country, it should be in
jurious in all parts of India. If it is 
injurious to people in United Provinces 
it should be injurious to people in 
Ben1al and Assam. Why then do you 
allow so much production of tea. Why 
then do you take so much interest in 
tea and have !eeislation, if it is really, 
as some of my hon. friends s�m to 
think, a poisonous drink? 

My whole object in makin1 this 
short speech is to bring to the notice 
of the· House as well as of Goverrunent 
that if really you consider that tea in
dustry should prosper, if really you 
want to take some good contribution 
from the tea industry, you should en
courage a market for tea not on.ly in 
other parts of the world but also in 
India itself. If you really think that it 
is injurious exterminate this industry 
altogether. I believe we shall be living 
in Utopia if you for a moment enter
tain the idea that tea is injurious and 

. that the taking of tea should be stop
ped. I would suggest any friend here 
to go and live in Assam or Bengal 
without taking tea. We have not so 
much of milk and honey, which you 
have in this part of the country, as tea. 
Tea protects you from various kinds 
of malaria. 

Shrl H. N. Shastri (Kanpur Distt
Central): You are an embodiment of 
those advanta1es yourself! 

Shri R. IL C .... clltarl: Yea, I am a 
tea drinker. (lntef'Tuption). I am n.ot 
interest.eel in the tea industry. I am not 
a shareholder or a proprietor of any 
tea estate. I am not a propapndlst 
also. Bat I simply want to remove the 
ignorance of m:v friends in this reapect. 
Some friends complain that .if . they 
take a ' cuo of tea. they cannot sll'ep the 
whole niiht. 

8hrt Vfl1a,...baa (Quilon-cum- Mave
llkkara-Retlerved-&b. Caltel): Tliat 
is true. 

8hrl R. K. Chaaclbarl: I can take a 
cup of tea just before I 10 to bed and 
sleep like a top. But you mitht' be 
thinking of so mnay thlnes which you 
have done during the day with the 
result that you do not ,et sleep! 

Mr. Chairman: He may speak on the 
Bill. 1 think he has ftnished. 

� l1W't �N 9""" : � 11n' . .. 
ffl Cfflf, � lfiT � I 
8hrl R. K. Chauclharl: That is all. 

Sir. 
Some Boa. Members rose-
Mr. Chairman: It is so late now. 
Shri S. C. Samanta (Tamluk): I have 

to offer some comments. I will do it in 
ftve minutes. 

Shrl Damoclara Menon (Komikode): 
I have been standini up a number of 
times. I want a few· minutes. I have to 
make on.e or two points. 

Mr. Chairman: Very well. Mr. 
S&manta. 

Sbri S. C. Samanta: I whole-heart
edly support the motion for reference 
of the Bill to Select Committee. With 
reference to clause 4, the number ot 
member, which should constitute the 
Tea Board has been specified there. 
But in �he cate1ories of representation 
mentioned it bas not been 1tated as to 
how many will be allotted to each 
category. I shall be glad if the Mem
bers of the Select Committee take into 
consideration tt»s matter and specify 
the number in each category. I find that 
there is representation from Parlia
ment also. The Select Committee 
should make it clear whether these 
Members will be elected or nominated 
or appointed by the Government. There 
are so many tea producing States. It 
will be better for the Select Committee 
to put also some Members of the Legis
latures of States where tea is irown. 

Then I want to say something 
about 'ihe Tea Expansion Board. We 
have withdrawn ourselves from the 
Tea -Expansion Board. So the whole 
burc:len of propaganda lies upon us 
now. I find that in the functions of the 
Board something is said. But this Tea 
Expansion Board was doin1 so much, 
for India as re1ards tea and th.1t work 
!\as fallen upon our heads. So when 
th� committee is formed, either stand
int committee or ad hoc committees 
should.· � formed, and it should be 
specially mentioned in clause 8 that 
tea expansion. and propa1anda, in 
other cowitt-ies as well as in India, 
will be the duties of this standin1 
committee. The tea Expansion Board 
has done so much work for us that we 
have earned so much dollars from out
side. This work should not now be 
ne1lected. It should be specifically 
mentioned in the body of the Bill it
self. These are my two sug1estions and 
I hope the Select Committee will give 
serious consideration to them. 
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8111'1 Daaodan 111-.: We a.re at the is no necessity at all for you to include 
fllJ end of the session and also of the Chambers of Commerce and lndustryp 
dl(y, and l do not want -to make a lon1 and later on; also busine1J11men. It ap-
speech at alt I want only to make pears you are fiving a wei1hta1e to 

· one or two su,gestions to the · hon. this kind of representation. 
Minister and to the Sele<:t Committee 
about � matter. 

One of the points has already been 
.made out here, and that is that this 
indostry is more or less in the hands 
ot vested interests, especially forei111 
. v�s.ted interests. We are makin1 pro
v1s1on here ior expani;ion ")f our tea 
gardens as and when we ftnd it neces-

�:sary. I want to make this suggestion 
·to the Select Committee that hereafter 
it shoul_d not be possible for forei1n 
vested interests to expand in this 
country at all. We must make such 
provision here that in our expansion 
programme foreign interests shall not 
find a place. It has been pointed O\lt 
that the present crisis in the industry 
has seriously affected not only the 
interests of the industry but our eco
nomic interests also. This crisis has 
come in the industry merely because 
we have had no real control over the 
industry. That is because we have been 
allowing vested interests tb �oncen
trate in this industry. It must be our 
endeavour as soon as possible to 1et 
rid of the vested interests, and especi
ally the foreign interests, in this in
dustry. Therefore, in our expansion 
programme, if we do not take care to 

·. see that the vested interests do not 
· progress, this industry will be doomed 
and also our country in the long run. 

Then I want to make one or two 
su1gestions about the Tea· Board itaelt 
which is the most important provision 
in the Bill. Here several cate1ories are 
1iven. As has been pointed out by an 
hon. Member, in regard to the provi
sion about representation of labour, I 
do not know whether it will be ade
quate. Another thing is, when we are 
makin1 mention ot several cate1ories, 
it must be possible for Parliament to 

,,know what is the proportion of repre
sentation you a.re 1oin, to allow to 
each category mentioned here. There 
are altogether forty members. We want 
to know how many of these forty will 
. go to owners, or to persons employed 
in the tea gardens, manufacturers of 
tea, Members of Parliament, Central 
Goverrunent nominees and also Cham
bers ot Commerce and Industry. I en
dorse the view expressed by Mr. 
Khandubhai Desai that when you have 
already made provision for dealers, In
cluding exporters and internal traders 
,of tea, manufacturers of tea etc. there 

I would urge also another point. 
When you are: maki04i this · ·appoint
ment it must be not through nomina
tion, it must be possible for us, especi
ally when we are giving representation 
to labour and also o"'l!lers of estates 
and g:atdens and growers, to introduce 
a certain element of election. I want . 
to see that labour 1ets proper repre
sentation, and that through election. 

I do not want to take more of your 
time. 

The Minister of Commerce (Shrl 
Karmarkar): I am very grateful to the 
House for the very vigorous support 
that it has given to the measure. There 
is one point beyond dispute arising. 
out of the discussions, i.e., that the tea 
industry requires to be regulated in a 
better manner than before. Arising 
out of the discussions are some three 
or four important points. Firstly that 
labour should find its representation. 
That was what my friend, Mr. Khandu
bhai Desai said and then I understood 
Mr. Damodara Menon to say that there 
should be a definite specif\cation in 
the category of various members. These· are all matters that will be certainly 
taken into consideration by the Select 
Committee and I think I would be uo
fair to the Select Committee were I to · try to meet any of those points here. 

I was interested in the observations . 
made by my esteemed and elderly 
friend Mr. Robin� Kumar Chaudhuri. 
When he was speakinl, one point. 
struck me. It has beeD the tradition of · 
this House that there is no television. 
permitted in this House. I am quite · sure that if he were to talk and with 
his picture available to us, we will be 
savin1 a lot of expenditure on propa-. 
1anda. The Select Committee will 
lar1ely benefit by the observations that. 
he has made in support of the tea in-· dustry. 

There remains no more points and I 
think I would be hardly fair to thtt· 
House by standin1 between the hon •. 
Members and their evenin1 tea. 

Mr. CllaJnnan: The question is: 

"That the Bill to provide for the 
Control by the Union of the tea 
industry, and for that purpose to
establish a Tea Board and levy a 
customs duty on tea exported from 
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[Mr. Chairman] 

India, be referred to a Select Com
mittee consisting of Shri -A. K. 
Basu, Shri Upendranath Barman, 
Shri Kamakhya Prasad Tripathi, 
Prof. Nibaran Chandra Laskar, 
Shri Debeswar Sarmah, Shri Bhakt 
Darshan, Shri R. Venkataraman, 
Shri G. R. Damodaran, Shri Nage
shwar Prasad Sinha, Shri Hem Raj, 
Shri N. M. Lingam, Shri H. Sidda
nanjappa, Shri Bhagwat Jha Azad, 
Shri P. T. Chacko, Shri N. C. Chat
terjee, Shri Hirendra Nath Muker
jee, Shri Hari Vinayak Pataskar, 
Shri Hari Vinayak Pataskar, Shri 
Aaipal Singh, Shri Tridib Kumar 

Chauduhri, Shri K. Kelappan, Shri 
Rayasam Seshagiri Rao, Shri 
Purnendu Sekhar Naskar, Shri 
Dev. Khan ta Borooah, Shri T. Sub· 
ramanyam, Shri D. P. Karmarkat 
and the mover with instructions to 
report on or before the last day of 
the first week of the next session." 

The motion was adopted. 

Mr. Chairman: Shri T. T. Krish· 
namachari, the Minister of Commerct 
and Industry is appointed as the Chair
man of the Select Committee. 

The House then adjouned sine die. 


	lsd_01_02_20-12-1952_p1
	lsd_01_02_20-12-1952_pII



